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The Lok Sabha met at Eleven of the
Clock.

[Mg. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Dredger for Calcutta Port

(" Shri Subodh Hansda:
Shri S. C. Samanta:
*469. 4 Shri B. K. Das:
Shri M. L. Dwivedi:
| Shri Indrajit Gupta:
[Shri P. C. Borooah:

Will the Minister of Transport and
Communications be pleased to state:

‘a) whether it is a fact that Gov-
srnment propose to purchase a new
dredger for Calcutia Port;

(b) if so, whether order has been
placed and with which foreign firm;
and

(e) what is the cost of the dredger?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). Yes Sir. An order has been
placed with Messrs. I1.H.C., Holland.

{c) The dredger is estimated to cost
about Rs. 2.5 crores,

Shri Subodh Hansda: May [ know
whether the cost of the dredger has
been finalised by negotiation or any
open tender has been called for this?

Shri Raj Bahadur: Tenders were
invited. A tender committee to
examine the tenders was set up. It
made certain recommendations which
have been accepted.
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Shri Subodh Hansda: May I know

when this dredger is expected to
come?

Shri Raj Bahadur:
months,

Shri 8. C. Samanta: May I know
whether this is the dredger which was
recommended by Mr. Posthuma for
dredging the approaches of Auckland
Bar and Beaumonts Gut?

Shri Raj Bahadur: This is intended
for estuarian bars and Auckland is
one of them.

Shri B, K. Das: May [ know what
is the capacity of this dredger and
whether it is sufficient for the work
in hand now?

Shri Raj Bahadur: I do not have
the capacity of the dredger just now.

In about 24}
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Shri Indrajit Gupta: The Minister
says it will take about 2 years or more
for this dredger to be delivered. May
1 know what steps Government will
take in the meantime to sce that pro-
per dredging of the river is carried
nut, because the cxisting dredger foc:
is inadequate?
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Shri Raj Bahadur: We have got 6
dredgers. 4 of them are brand new
and the two others are also new. The
two others are also kept in commis-
sion by the process of overhauling,
etc.

Shri Jashvant Mehta: May I know
how many parties submitted tenders
and whether the lowest tender was
accepted or the tender was given by
negotiation?,

Shri Raj Bahadar: Four firms
quoted and the lowest quotation was
accepted.
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[(a) to (d), It is presumed that the

Question refers to the functioning of
the Panchayat Samitis:

(i) The Pradhan in addition to his
other duties, controls through the
Samiti, the B.D.O. and the other
Extension Officers. By virtue of his
position, he has general supervisory
powers over the block staff, subject to
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the technical aspects being under the
higher level technical officers,

(ii) As wunits of planning and
development these Samitis generally
assume special responsibility for the
planning and implementation of over-
all developmental programmes for the
local areas, subject to the national
priorities.

(iii) The nature of powers and
functions assigned to these bodies
vary from State to State. Detailed in-
formation on these aspects is contained
in the printed publications “A Digest
on Panchayati Raj” and “Panchayat:
Raj—A comparative study of Legisla-
tlons"”, copies of which are available
in the Parliament Library.]

&Y ®o wro IR : AT W= A 47
qg SATH ITATHE FAAT F wrad 7
q1, §9A1 & q¥aeq # 7g) 91 | & Frw
aEa g fF taewde s & S
ufisrdr & 5% dro o wro & afafa &
IR F A g aw Araea & 1 qmr d
I gifag foard # fons faa qad
& AR 47 IR JATHT & qEae 7oA
TG q2T TG F 74T 8 7

Shri B, S. Murthy: Sir, generally,
the President can initiate any enquiry
as to the conduct of the B.D.O. and
other officers, but the real enquiry

and disciplinary action will be in the
hands of the higher officers.

ot Ro Ave fydt : & AT WMRAT
g fF a1 a2 w9 & f¥ sos =fufagy
& & & fag 9 =T wrr § o
St a9 Tu few o & S afafa &
H7Ey AN $Y gETAT Al T 919 W
wqrfra w9 T F 9 W FAT A
T AT g I w1 wrrifera faar
T &, A 9 Fwre afnfaar wawd
dr g ?
The Minister of Community Deve-
lopment and Co-operation (Shri 8, K.
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Dey): Sir. wherever Panchayati Raj
is in operation, the entire responsi-
bility for planning, approving the
budgets and schemes wvests in the
Panchayat Samiti and not in the Gov-
ernment organisation.

Shrimati Savitri Nigam: May 1
know in what way the rights and
jurisdiction of the Chairmen of Com-
munity Development Blocks are diffe-
rent in wvarious States? In what way
are they different in Delpi as com-
pared to Uttar Pradesh?

Shri S. K. Dey: Naturally, condi-
tions vary from State to State in the
country including the democratic
development of the people, and, there-
fore, the powers enjoyed by the Presi-
dents will vary accordingly.

ot o Ty T SoEET SR
¥ @ar ft g & fF oo To mHo THo
#ro arw #ro ¥ro Hro F TR T H
HoR SR AT seT s e @7

Shri S. K. Dey: Sir, the upper pri-
mary qualification has nothing what-
sorver to do in the conducting of the
block development programme. 1f a
person by virtue of his popularity in
the area gets elected as the Presi-
dent, he is certainly superior to the
most highly qualified B.D.O.

ot avW qreey : ot AT WA
ot ¥ Favan fr gfF @ wq@ agE
g ¢ R 97 w7 wrr & wafag W
ag TTAT ¥ 99 &Y JAET dro ¥ro wo
& drezT Q7 § foad 1 e 2
g &g & R g9 wm el &
TAEET AT AT IqT T I |
war G St &1 oft o o wYo &
diFe? U | foaa o wfawc g 7

Shrl 8. K, Dey: Democracy ls still
going through the teething troubles
at the ground level.

Shrl Ranga: May [ know whether
it is not the function of the State
Legislatures to decide upon the res-
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pective functions between the BDO
and the President of the Panchayat
Samities or whether all those powers
have already been abrogated there
and taken over by my hon. friend
here?

Shri 8. K. Dey: How can it happen
here? Everyone knows that the entire
programme of Community Develop-
ment is vested by the Constitution on
the State Governments and panchayat
raj legislation has been enacted in
the State Legislatures.

ot A wwT wwRy : 7T AEAE
At off 71 7g 71 & fF dfte ¥ Yo
/R 3T & wfursrd # fewmw A
FA M IPAITAA TG @2
7R faies ST Ry ¥ 9w ¥ 03
el afafa w1 @) g &, do #ro
fYo R IqTHA Agm o @1 2, fora &
FW ¥ wFEe ger g ?
Shri S. K. Dey: Even in marriages
sanctioned by sacraments it takes a

little time for partners to get adjusted
to each other.

Shri Inder J, Malhotra: What kind
of marriage is it between the BDO
and the President of the Panchayat
Samiti?

Mr. Speaker: That is for young men
to enquire.

ot fawfa forst: 9fF 2g 3w
FCHIR &1 OF JI9AT 3, &9 fore 47 99
¥ faem ofeeg W dema afufa &
ey § w1 7T fga faar g fe ==
F F1d wif F vary ¥ ©F A ¥ A
T S Y

Shri S. K. Dey: I plead it is not a
scheme of the Central Government.
It is a scheme of the whole Govern-
ment of India, including the Govern-
ments of the States. The State Gov-
ernments draft their own legislation
which are sent to the Central Gov-
ernment for their comments, if any.
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Cargo Service between India and
U.8.A,

+
Shri P. R. Chakraverti:
*471. / Shri Subodh Hansda:
L Shri S. C. Samanta:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Shipping Corpora-
tion of India has finalised its scheme
of inaugurating the Cargo Service
between India and U.S.; and

(b) whether vessels to be used for
this service are being constructed in
India?

The Minister of Shipping in the
Ministry of Transport and Com-
munications (Shri Raj Bahadur):
(a) Yes Sir. The Shipping Corpora-
tion of India proposes to inaugurate
this service sometime in ApriiMay
this year.

(b) Yes Sir. These ships are being
built at Hindustan Shipyard Limited,
Visakhapatnam.

Shri P, R, Chakraverti: What will
be the total strength of the fleet and
by what time it is likely to reach that
target?

Shri Raj Bahadur: If the hon.
Member refers to the number of ships
that we propose to put into this ser-
vice, we start with one, namely,
Vishva Maya which we hope to get in
April-May., We shall add six more in
course of time.

Shri P, R. Chakraverti: What will
be the estimated gains in foreign ex-
change by plying this service?

Shri Raj Bahadur: That will depend
upon the traffic that they are able to
carry and the capacity that they are
able to utilise, It is a matter of cal-
culation.

Shri Subodh Hansda: May I know
whether there is any agreement as to
what percentage of the American
cargo that comes to India under the
various aid programmes will be
carried by these Indian ships?
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Shri Raj Bahadur: According to the.

American law 50 per cent of the
American shipment is carried by their
ships. The rest is left to the choice
of the importing or exporting country.
It depends upon what traffic our ships
are able to carry or attract.

Shri S. C. Samanta: May I know
whether the ship that is being con-
structed will also carry passengers?

Shri Raj Bahadur: No, Sir. They
are essentially cargo ships.

Shri Vishram Prasad: What will be
the weight of each wvessel and how
much tonnage they will carry in each
ship from here to America?

Shri Raj Bahadur: The first one
will be 9,000 GRT approximately. I
am sorry, the total number of ships to
pe put into this line ig six, and not
seven as I stated earlier, out of which
five are yet to be built.

Shri Narendra Singh Mahida: May
I know whether any foreign person-
nel will be engaged in the cargo ser-
vice ships? '

Shri Raj Bahadur: If we do not
have the required number of Indian
officers available, we shall have to
allow foreigners also to be employed.

Shri Indrajit Gupta: I want to
know whether it is a fact that private
ship-owners have represented to the
Government that after the Third Plan
allocations are completed no further
funds should be invested in the Ship-
ping Corporation of India and, if so,
what ig the reaction of the Govern-
ment?

Shri Raj Bahadur: I have not heard
about this. It is absolutely unfounded,

Shri Ramanathan Chettiar: May 1
know what is the quantity that is
carried by ships other than American
owned vessels between the United
States and India?

Shri Raj Bahadur: At present, we
have got only a few ships of Sciendias
and India Steamship Company which
ply between India and USA and out
of a totality of the cargo between the
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two countries, an overwhelming
majority is being lifted by the Ameri-
can ships.

Shri Sham Lal Saraf: By the time
these ships are put into service, may I
know out of the proportion of the 50
per cent of the tonnage, what amount
we wil] be able to carry by our ships?

Shri Raj Bahadur: It would be
difficult to give an absolute answer.
That would depend upon the quan-
tum of trade—for example, suppose
all the foodgrain that has got to be
imported from America is already im-
ported before the ships are delivered.
It would depend on how the trade
develops.

Accident to Hyderabad Flymg Chub
Aircraft

+
Shrl Raghunath Singh:
*473.¢ Shri D. C. Sharma:
LShrl P. C. Borooah:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether an aircrafi of Hydera-
bad Flying Club plunged into
Ibrahimpatnam Lake on the 10th
February, 1863; and

(b) if so, the cause of accident?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Motiuydin)* (a) and (b). Push-
pak aireraft VT-DLS, belonging to
Hindustan Aircraft Limited, Banga-
lore, and operated by Andhra Pradesh
Flying Club crashed in Ibrahimpatan
Lake on the 10th February, 1963.
The cause of the accident is under
investigation.

&t e foy: 0T & T A
# w0 e 92 § ) qfeedzm g
¥ g s =g g o | o
¢ 5 7gf o aga s offedew @
@RI

st ey : N w° F g
ofede R & X & 9@ T
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Shri Joachim Alva: As the acci-
dents in the flying clubs are quite
frequent, I want to know what is the
action that the Government of India
has taken in the matter of appoint-
ment of these instructors and having
the right type of instructors?

Shri Mohiuddin: I do not agree that
the accidents are more than what are
expected of the flying clubs. But still
we are taking steps. The Govern-
ment have taken steps to train the
instructors. We are also trying to
appoint inspectors for training pur-
poses; and the rules about training
are fully implemented and carried
out.

Shri P, C, Borooah; I want to know
whether the aircraft was properly
checked before flying. May 1 know
what is the procedure of enforcing
checks in respect of the flying clubs
aircraft?

Shri Mohiuddin: The usual rules
about checking the aircraft before it
is taken off are followed and as far
as I am aware, in this case also the
inspection was carried out.

ot wgara : § qg a1 T §
f5 o gde #§ s W A 4 faet
afrgd?

o I : TF I @A |
g FATE G G F T TAT 47 WK
wa 3! faFra foar mw & 1 afem &
BN 999 qg 74l Fg qed1 (& W 95
Fart wgre Foaas g aFar § ar ad)
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Jaipur Bikaner Natiomal Highway

*474. Shri Karni Singhji: Will thc
Minister of Transport and Communi-
cations be pleased to refer to the reply
given to Starred Question No. 718 on
the 9th March, 1861 and state;

(a) whether alignment of the
National Highway between Jaipur and
Bikaner has since been finalised; and

(b) if so, the details thereof?

Tire Minister of Shipping in the
Ministry of Transport and Conmunmni-
cations (Shri Raj Bahadur): (a) Yes,
Sir.

(b) The alignment of the National
Highway between Jaipur and Bikaner
will follow the route Jaipur-Sikar=
Lachmangarh - Fatehpur - Tidalsar-
Ratangarh-Rajaldesar - Dungargarh-

Scruna-Gossainsar-Raisar-Bikaner,

Shri Karni Singhji: May I know,
by the time this highway will be
opened to traffic, whether the speci=
fications permit that in the event of
an emergency, heavy armour can be
moved from Delhi to these border
regions of Pakistan?

Shri Raj Bahadur: At present we
are going to develop this highway as
a single line 12 ft. wide road and so
far as the strength of this bridge is
concerned, I cannot exactly say
whether it wil be according to the
highest standards. But care will be
taken to see that it serves the purpose
thut is called upon to serve.

Shri Karni Singhji: In view of the
fact that this is the only connection
between Delhi and about 200 miles of
border with Pakistan, would it be
possible for the Government to con-
sider making the specifications from
now to see that heavy armour can
move on it?

Shri Raj Bahadur: That is a sug-
gestion for action which will be very
well borne in mind.

Shri Harish Chandra Mathur: May
1 know what provision has been made
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for this Highway during this year,
1963-64 and what priority has been
given to it?

Shri Raj Bahadur: In the Third
plan, 1 may say we have allotted
Rs. 1.35 crores for this National High-
way No. 11. For the current year,
ensuing year, four estimates have
already been sanctioned. They would
tota] to about Rs. 20 Jakhs. I am giving
a rough estimate, Details wil]l take
time to read. If the hon. Member
wants, I shall give.

Shri Ranga: Had there been any
consultation ever since this special
trouble has arisen between this parti-
cular Ministry and the Defence
Ministry in regard to this particular
Highway? In view of the fact that
it is expected to cost so small a sum
in the light of the provision we are
making for Defence purposes, would
the Government give more urgent
consideration to this suggestion made
by my hon, friend?

Shri Raj Bahadur: We have con-
stant and close consultation with the
Ministry of Defence so far as the
development of national highways
which are important from the strate-
gic point of view are concerned. We
have been consulting them and they
have, in fact, given us certain prioxi-
ties, which we are working upon. 1
can only say that much at this stage.

51 AW TR ;G FTES &
gt #0 Jerd ¥ F9 gE gW &1 /@
Fror g ?

ot T qgT : i H @F A
g g Sy e gz N gt & 1 7
AYET aFT # to gz ¥ wurar A #
WA e RREfFmamwrd
v ifeF wamar gifr ar sEwr (3 #Y
g 3% faar s

Shri A, P. Jain: In view of certain
developments will the  Minister
expedite construction of this highway?

Shri Raj Bahadur: We are taking
all possible steps to expedite the work.
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But, the executing agency is the State
Government. We shall again empha-
sise upon them the urgency of this
need.

ofl AT YA T ;W7 X A
arar § f& tw s Ao al
TET aga JIST TAAT T § AR FE
g &N 4rer &, &fT &, O v met
TF Fr@r A FT §F a1 ¥ K1 g0
fFmrsmw@rd ?

Y W qEYT : TG A1 A {8%o ¥
e gréd  fewms gm0 wER
T A IgF T T § I TR
it R w9R fear & 1 s f 89

"ot FaeTET ¢ 3y SO 59 # ¥ w O

Yy T Y w1 q@HET S fear ar
51 & | & aumar g f& d@ 4% s
T, g a<ifaat St wg aaer @ §
qg T A AEAY

Easing of Work Load of Rural
House-Wives

Shri Shree Narayan Das:
Sari P. K. Deo:
eg75. J Shri 8. C. Samanta:
| Shri P. C. Borooah:
Shri Surendra Pal Singh:
Shrimati Renuka Barkataki:
| Shri Basumatarl:

Will the Minister ofFood and Agri-
culture be pleased to state:

+
y Shri Subodh Hansda:

(a) whether it is a fact that the
Food and Agticulture Organisation is
considering the launching of a scheme
to ease the work load of rural house=
wives in India;

(b) if so, the precise nature of the
scheme;

(c) whether the Food and Agricul-
ture Organisation has given any indi-
cation as to the cost involved and how
the same will be met; and

(d) if so, the financial responsibility
of India?



. 4617 Oral Answers

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) to (d). The details of the
scheme are still being worked out by
the Food and Agriculture Organiza-
tion.

Shri Subodh Hansda: May I know
whether any survey has been made to
assess the work load of Indian house-
wives in the rural arcas and if s=o
what is the average work load and how
does it compare with foreign coun-
tries?

Dr. Ram Subhag Singh: A detailed
survey has not yet been made, But,
the Planning and Research Institute,
Lucknow is engaged in a number of
research projects which have a bear-
ing upon the conditions of rural
living,

Shri Subodh Hansda: May I know
whether the F.A.O. has given any
indication as to what is the precisc
nature of the work that is proposed to
be cut under this scheme and how
much actually is the workload of the
housewife?

Dr. Ram Subhag Singh: The chief
nature of the scheme is to study the
conditions of living in a rural home
and the work load of women in home
and on the farm and to show the
housewife how best to use the faci-
lities and conserve their energy for
inereasing production. (Interruption).

Mr. Speaker: Order, order. Men are
-0 anxious to take that load off from
the housewife. They will have to
bear it themselyes. They do not rea-
lise that it will come on their
shoulders.

Shri S. C. Samanta: May I know
~hether the F.A.O. has asked associate
Governments to consider the matter
and give their reaction?

Dr, Ram Subhag Singh: I do not
know about other Governments. But,
this is a scheme for our country which
the F.AO. is ecxamining. It s
expected that they will be spending
205,239 dollars.
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Shrimati Savitri Nigam: May I know
whether the FAO has any scheme to
change the food habits in order to
lessen the work and also to introduce
the gobar gas plant as a very effective
and alternative source of fuel to be
provided to the ladies?

The Minister of Food and Agricul-
ture (Shri S, K, Patil): This is the
most novel experiment that is being
iried in this country. No attempt has
hitherto been made to estimate the
work-load of the rural households.
Many things are of a type which can
be used under Indian conditions. We
have not got the statistics about it.
This is a new experiment that we are
making under the aegis of the FAOQ,
and, therefore, the Lucknow institute
will try that in a limited area in UP.
As to whether the sewage gas plant
will come into that scheme of
lessening the workload, it is very diffi-
cult for me to say. But one thing
which necessarily comes into that is
in regard to the nutritional standards
of our diet. Education will be given
{o them as to how those nutritional
standards should be increased, and
also how the crop patterns could be
arranged, by which our diet could be
made balanced, in the same area
under cultivation,

' Mr. Spea‘l'mr: But that would not
decrease the load on the housewife.

Bhri S, K, Patil: The load will
decrease when better methods of
agriculture which are the main thing,
are introduced.

Shri P. C. Borooah: May I know
whether the work-load of the Indian
housewife has been assessed as the
highest in India, and if so, whether
it is the highest in Assam as compared
to that in the rest of the Staes of
India?

Dr. Ram Subhag Singh: In Assam,
it is the  highest because the
women there constitute a very
hard-working section of our
population. But the figure has
not been assessed so far for the whole
of India.
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Shri Shivaji Rao S, Deshmukh:
According to the estimates of the
British Association of Housewives, an
urban housewife has to walk a dis-
tance of about 9 to 20 miles a day
during her normal course of house-
hold duties that prompted Govern-
ment to exclude urban housewives
from this study?

Dr. Ram Subhag Singh: This scheme
is in regard to removing the work-
load with a view to increasing food
production and also for utilising the
existing food stocks in a better way.
Therefore, it is going to be introduced
in teh rural areas.

st arYafag fagrat : framT o
ﬁuw%iﬁhmmﬁ%ﬁ
s A a9 fqar #17 FLdt § aq AN
qfesa & QI @ &, gafog saw
W &H FO1 A1 AT HfT g747 A=A
gfg &4 ITHT A J&6T & q1 Sa=T

TgaT grm |

Mr, Speaker: Shri Hem Barua:

Shri Hem Barua: In view of the
fact that the greatest burdens on the
housewife are her children, and she
is required to make an annual gift
of one to her husband, may I know...

Mr. Speaker: Order, order. Yester-
day also, the hon. Member objected
and said that in order to make his
question intelligible he had to pre-
face it. Is that necessary now also?
The question could be understood
without that,

Shri Hem Barua: The question
would not be intelligible without
that.

Mr. Speaker: Even without the
reference to the offer of one child
every year, the question could be
understood. So, he may put the
question straight now.

Shri Hem Barua: That is the Indian
habit. ...

Mr, Speaker: He may come to the
question straight.
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Shri Hem Barua: May I know what
steps Government propose to take to
minimise the load on the housewife
in that direction?

Shri S. K. Patil: The training may
include family planning also.

Some Hon., Members rose—

Mr. Speaker: Next question. The
load is not being decreased by this
discussion, I think.

Dry Farming

*476. Shri Heda: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether the Food Ministry has
issued any directive to the State Gov-
ernments to intensify dry farming
methods; .

(b) if so, the main features of thus
directive; and

(c) the extent and method of Union
Government’s participation in this
drive?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. RKam
Subbag Singh): (a) to (c). A state-
ment is laid on the Table of the
House. [Placed in Library. See
No, L.T.-982/63].

Shri Heda: In item (2) it has been
mentioned that one hundred districts
have been selected. Have Govern-
ment announced the names of those
districts or has the list not yet been
finalised?

Dr. Ram Subhag Singh: Yes, the
work has been started. If my hon.
friend wants to know about Andhra
Pradesh, we have started work in
four projecty of Andhra Pradesh. If
he wants the names of the districts,
I can give those names. They are:
Guntur, Kurnool, Nellore and Mah-
boobnagar.

Shri Heda: The States to whom this
scheme is being applied or requested
to be applied do not include States
where dry farming is possible, like
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Himachal Pradesh. What is the
reason for it?

Dr. Ram Subhag Singh: We will
examine that glso. But the dry farm-
ing and soil conservation programme
at present includes all the States and
in the rural areas.

Shri S. N. Chaturvedi: In what res-
pects is the dry farming that is
sought to be intensified different from
the traditional methods practised by
farmers where rainfall is gecarce?

Dr. Ram Subhag Singh: There is
not much difference. What the far-
mers do is that they put some small
bund around the field. But this is
intended to see that it is not limited
to one farmer, because in our frag-
mented fields it is nmot within the
competence of an individual farmer
to properly carry on this dry farm-
ing on all the fields. So we are try-
ing to have it expedited on a planned
basis.

Shri Yashpal Singh: What steps do
Government propose to take against
white ant damage to dry crops?

Dr. Ram Subhag Singh: We will
try to meet that menace through our
Plant Protection Directorate, If there
is any particular area in the Saharan-
pur district where from my hon.
friend comes, I will be too happy to
have that examined.

&Y o fiwo qogy : Aew wew A
faega gré wifwr Wt & 1 & s
g £ fF ¥ a7 = oar
et 7918 & Fadrat weg 93w & faw
f& T9 dmr &1 Fgr g2faaet s
faran e ? spre G o A g
fe3eg q1oT 4TS T AT 9gT 9 I
@ #fw F0 § fau g gdfer
firerm f &TX ¥ W1 wew W faew
qEaT & | v Gar faar mr @ Wi
g Fioer q g T g AR W gl
a saar fedem wT & 7
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Shri Inder J. Malhotra: Have any

research projects been launched to

improve dry framing methods and
practices?

Dr. Ram Subhag Singh: This is
being studied by our IARI and ICAR.
We have taken up 44 centres and by
actual work also wherever we find
any deficiency, that aspect is also
being examined by our research
centres:
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Production of Sugarcane

+
$hri Surendra Pal Singh:

478 4 Shri Bibhuti Mishra:
*7) Shrimati Savitri Nigam:

[ Shri Maheswar Naik:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that a con-
ference of senior officials and experts
of his Ministry was held recently to
devise ways and means of increasing
5o production of sugarcane in
country by as much as 50 per cent
within the next few years;

(b)y if so, whether this conference
has formulated any concrete scheme
for the achievement of this objective;
and

(c) if so, the details thereof?

The Parliamentary Seccretary to
the Minister of Food and Agriculture
(Shri Shinde): (a) Yes Sir,

(b) The conference considered the
scheme of intensive development of
sugarcane cultivation formulated by
Uttar Pradesh Government and ap-
proved the same. It recommended
that similar schemes be formulated
by Bihar and Punjab Governments
for intensive development of sugar-
cane in their States. It also recom-
mended that Pilot Projects, on the
model of package programme, be
launched in selected districts,

(e) The scheme envisages the inten-
sive development of about 5,000 acres
around cach sugar factory through
increased use of better seeds, fertili-
zers, plant protection measures and
irrigation facilities and thereby
increase the per acre yield by 100
maunds in these areas by the end of
Third Plan.

Shri Surendra Pal Singh: Is the
hon. Minister aware of the fact that
the quality of the new sugarcane
varities that have becn distributed to
the farmers during the last fifteen
years or so have not been of a lasting
strain and there have been cases
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where their quality and yield per
acre deteriorated considerably within
three or four years of their introduc-
tion, 1f so, what steps are being
taken to improve matters in that
respect?

Shri Shinde: The new varieties
introduced are giving good results.
For instance variety numbers such as
419, 740, etc. and the Coimbatore
varieties which have been introduced
quite sometime back are giving good
results. It is true in respect of cer-
tain varieties that some deterioration
was seen after three or four years
but in respect of most of the varie-
ties, good results were obtained.

Shri Surendra Pal Singh: May I
know whether in UP. Punjab and
Bihar some districts will be selected
for the introduction of the pilot pro-
Jject or package programme scheme
and whether any steps will be taken
to ensure that the selection of these
districts takes place on merits and on
scientific and technological grounds
and not on political grounds?

Shri Shinde: In this respect, natu-
rally Government would be guided
by expert advice. Moreover the
State Governments will be consulted.

ot gl e @ oy w3
F FUq 2T THIE ¥ FE AT
AT 9T g7 AT § AR W@z A
OF 7 SIAT 9% UF ®947 J1eg A A 7
g A |rg Y H1q T FravgEw a1 g,
T TF 7 AT T qIG A A AT E
gerar st e ora Framy & e st

& 11§ S wgar g fF g A ar
feear v ¥ fawrw & swx @+ fan

G a ?

Shri Shinde: It is the policy of the
Central Government that the cane
cess which is being recovered by the
State Government should be applied
for improving the per-acre yield of
sugarcane., So far ag excise duty is

concerned, it is of course part of the
general revenrues. In a way part of
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it goes back to the State Government.
It is for the State Government to see
that maximum funds are provided for
improving cane yields and sugar
industry in general

fifagfafen : & q@r ar s
#17 & fgear @ faran omar @ 7 g
s 41 faar 1
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Shrimati Savitrl Nigam: May I
know whether the hon. Minister is
aware that the various difficulties like
the late payments, etc, are hindering
the growers to grow more sugarcane?
Has any action been taken to remove
those difficulties?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): It is impossi-
ble for the Government to remove all
the difficulties of all people; that can
never be attempted. If there are any
uneconomic  units, the best is that
they have to go out. That is the only
way by which national agriculture
would develop. We are doing our
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utmost to see that the capacity is
increased in order to make a unit
economic. But if they are really
beyond remedy, they have to go out

st ®o Avo fammy: 7g A Aife
qfIq ST Fh7 gl Y IA F A FA
wraf 3 faq FY ¥ avgm w7 o
E FSAR A P frmr A g 7

Shri Shinde: Actually, in the States
at the stage of implementing these
pilot projects, naturally the farmers,
etc. would be consulted. Their parti-
cipation would be welcome.

Shri K. C. Pant: Is the entire 50
per cent increase in production sought
to be achieved by increasing produc-
tivity or by extension of area also?

Shri 8. K, Patil: We do not want
any extension of area. Just now we
have got somewhere near 1.5 per cent
of the entire culturable area which
is more han enough because, looking
to our productivity which is of the
order of only 15 tong compared with
the world’s 50 or 60 tons, there is a
large margin and we could do that
with profit.

Shri Vishram Prasad: The hon.
Minister states that the conference
took some decisions on irrigation,
fertilisers, improved warieties, etc.
Have they taken some action on the
sugar content on which the Ministry
is deciding to fix prices?

Shri 8. K. Patil: Sugar content also
depends upon irrigation, fertiliser and
the plant food that the hon. Minister
mentions. If, instead of 2-3 water-
ings, we can get 4-5 waterings in U.P,,
for instance, the sugar content will
also increase, as also the productivity
of the sugarcane.

st gwomw fag : w7 57 9§
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Shri Shinde: There are certain
varieties which are resistant to top-
borers. Moreover, plant protection
measures are also necessary in order
to protect the crop from top borers,
such as spraying of pesticides, ete.

Shri S. N. Chaturvedi: May I know
if the cost of these package pro-
grammes experiments, in the event
of their proving successful, would
enable their further dissemination to
other areas?

Shri S. K. Patil: Of course. That
is exactly the idea with which the
package programmes are being intro-
duced.

Shri 8. N. Chaturvedi: I refer to
the high cost. If the cost of these
experiments is proibitive, can they
be disseminated further?

Shri S. K. Patil: It is true, the cost
is prohibitive. But the idea surely
is not to make it prohibitive. If the
relationship to production is main-
tained, ultimately the farmer gains.

wf wHS TR TS TR OAA
war g o i & fasprr & ag amg za
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Shri 8. K. Patil: We have taken a
policy decision that wherever it is
possible to expand the capacity of a
mill and if sugarcane is being offered
also, we should do it because that
makes that factory more economic.
We can also have new factories in
areas where they do not come into
conflict with the existing factories
and in areas where the productivity
is higher.

Micro-Wave Link in Assam

+
Shrimati Savitri Nigam:
Shri Maheswar Nalk:

] Shrimati Renuka Barkataki:
1 Shri Basumatari:

Will the Minister of Transport and
Communications be pleased to state:

*479.
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(a) whether it is a fact that Gov-
ernment propose to introduce a
micro-wave link telecommunication
system in the State of Assam;

(b) when the work is proposed to
be started and the system is likely
to be commissioned; and

(c) the estimated «cost of the
scheme?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes.

(b) Tenders for the supply of equlp-
ment have been invited and prelimi-
nary works on the project have
already been started, It is planned to
complete the scheme before the end
of 1964.

(c) The estimated cost of the scheme
is approximately Rs. 2'1 crores,

Shrimati Savitri Nigam: May 1
know whether this type of scheme is
going to be extended to other arecas
or not, and whether all the important
cities will be covered by this scheme?

Shri Bhagavati: This scheme is
going to be first installed in the Assam
—Calcutta region because of the hilly
terrain. Subsequently, it will be
extended to Kashmir; that is also a
hilly region. In other parts, under-
ground cables are laid.

Shri Ranga: What is this micro-
wave link? We do not understana
what it is.

Mr, Speaker: Could the Minister
give some idea about this? Hon. Mem-
bers do not understand what this
would be.

Shri Bhagavati: This is some sort
of a wireless system.

Some Hon. Members rose—

The Minister of Transport and Com-
munications (Shri Jagjivan Ram);
May I bricfly say what it is? Micro-
wave is a radio wave of short lengths;
the waves go up to a distance which
is seeable, as far as we can see from
the place where the equipments are
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installed. In the plains, the distance
is small: 30 to 40 miles. If we get =2
hillock which commands a larger
view, the distance may be upto 100
miles. By micro-waves we can in=-
crease the channels to a very large
number; it will be radio-telephone.
If you provide a large number o?
these, it will expedite the communi-
calion system.

Mr. Speaker: Next question.
Shri Narendra Singh Mahida rose—

Mr. Speaker: Because that explana-
tion has been given, 1 thought there
was no use discussing it further,

Elections of Panchayats

+
+4g0, J Shri Harish Chandra Mathur:
. Shri Krishna Deo Tripathi:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether the Central Govern=
ment are in consultation with the State
Governments regarding Panchayati
Raj elections in different States; and

(b) the advice, if any, tendered by
thc Central Government and the
reaction of the State Governments
theretlo?

The Deputy Minister in the Ministry
of Communily Development and Co-
operation (Shri B, S. Murthy):

(a) Yes, Sir.

(b) The State Government were
advised to postpone direct elections to
Panchayati Raj Dbodies. This was
accepted. In view of the Ilatest
decision of the Election Commission
two States where the question was
raised have been advised to proceed
with the holding of elections to vil-
lage panchayats.

Shri Harish Chandra Mathur: May
[ know what are the shortcomings and
difficulties which have been thrown
up in the working of the Panchayati
Raj and which the Government pro-
pose to get over before the next elec-
tions are conducted?
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The Minister of Community Deve-
lopment and Co-operation (Shri S. K.
Dey): The pattern of elections varies
from State {o State. There are con-
siderable experiences that have been
gained by the States, and we propose
to have a study made of the cxpe-
riences of the different States before
we are in a position firmly to advise
the States in the direction in which
they should have the electivag in the
future.

Shri Harish Chandra Mathur: May
I take it that the next elections will
be without the benefit of this expe-
rience, or, the Government will have
these elections after there is discus-
sion between the State Ministers and
some conclusions are arrived at?

Shri 8, K. Dey: We hope to com-
plete the study of the experiences
that have been thrown up by the end
of the current year or the beginning
of the next. If any elections have to
take place in between, of course, we
would not stand in the way.

o M T fF s dwe-
Freftw afefeafa § o JoAmE 8 % 2,
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Shri S. K. Dey: We have already
advised the Madhya Pradesh State
Government to go ahead with the
elertions because in many areas they
have not had panchayat elections for
the past 10 years, It is very neces-
sary for the Government to implement
the programme of Panchayati Raj and
it is not desirable that it should be
established on the old panchayats.

Dr. Ranen Sen: In view of the fact
that the panchayat elections will in-
volve millions of our countrymen and
in view of the fact that the emer-
gency ecxists in India, has the Gov-
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ernment thought over the desirability
of lifting the emergency in view of
the coming panchayat elections?

Shri 8. K, Dey: The elections cer-
tainly cap be conducted on a phased
pattern, so that they can be spread
over a period without raising any
convulsion anywhere.

Shri Narendra Singh Mahida: May
I know whether it is the policy of the
Government to advise political par-
ties not to take part in the election
of panchayats?

Mr. Speaker: It is a suggestion
for action.

Shrimati Gayatri Devl: In view
of the fact that the panchayat elec-
tions are non-political, what steps are
Government going to take to see that
the rulling party does not interfere
in these elections?

Shri S. K. Dey: The ruling party
has already taken the decision that
it should not participate in the elec-
tions at the ground level, (Interrup-
tions).

Shri Jashvant Mehta: May I know
if the Centra] Government propose to
advise the Gujarat Government to
establish panchayati raj without elec-
tions?

Shri S. K. Dey: 1 do not see how
it arises, because the Gujarat State
Government has been advised to es-
tablish panchayati raj on the basis of
their present panchayats, which are
elected institutions, where people have
been elected directly and on the basis
of the district local board, where
again members have been fully

elected?

Shri Harish Chandra Mathur: Only
the other day the Minister stated that
at various levels in the panchayati
raj, because we have multi-party sys=
tem and there are so many parties,
these parties are bound to be reflect-
ed in all the panchayati raj institu-
tions. How does he reconcile that
statement with the answer which he
has given to the Maharanj just now?
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Shri 8. K. Dey: 1 said that even
at the ground level, of course, there
will be members from various poli-
tical parties, but the election does not
have to be fought on party lines,

Shri P. Venkatasubbaiah: May 1
know whether the Government pro-
pose to advise the State Governments
to introduce secrecy of ballot so far
as panchayat elections are concerned
and proportional representation for
the panchayati samitis,

Shri 8, K. Dey: We have already
recommended so.

Shri Ranga: Is it not a fact or
does the Minister wish to deny the
existence of the practice on the part
of the Congress Party and wvarious
other parties also, more especially the
Congress Party, to select their can-
didates for the presidentship of the
panchayati samitis, zila parishad and
so on all over India,

Shrl 8. K. Dey: I pgave the ans-
wer in respect of the village panch-
ayats. Of course, on higher bodies,
we have put no ban,

Jayanti Shipping Company

*481 Shri P, C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government have
had under consideration the question
of converting the Jayanti Shipping
Company into a public limited Com-
pany; and

(b) if so, Government's decision in
the matter?

The Minister of Shipping in the
Ministry of Transport ang Communi-
cations (Shri Raj Bahadur): (a) and
(b). The decision that the Jayanti
Shipping Compeny (Private) Ltd,
should convert itself inte a public
limiteq company was taken by the
Government in January, 1962. On a
representation from the Company it
has recently been decided to grant
them an extension of time from 18-
1-1963 to 15-4-1863 for this purpose.
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_Shri P. C, Borooah: What are the
c1rcumst@.ncos in which this decision
of making this company converted

into a public limiteg company was
taken?

Shri Raj Bahadar: It was requested
—their fiscal wyear ended on 31st
March—therefore, they wanted to is-
sue the prospectus simultaneously
with the issuing of shares after the
conclusion of the fiscal year. That
was one thing.Secondly, they also
wanted that they should be allowed
permission for the public issue of
these shares, which has to be obtain-
ed Apart from that, as I have al-
ready said, the company wanted to
issue the prospectus. -

Shri P. C, Borooah: May I know
whether the Government undertook
to stand guarantee for the loan to the
extent of 90 per cent of the value of
the 13 ships purchased by the com-
pany from Japan?

Shri Raj Bahadur: That is correct;
that is a guarantee for loan.

Shri Shivajl Rao 8. Deshmukh:
What was the share capital of the
Javanti Shipping Company on the
day they applied for financial loan to
the Government of India and what is
the quantum of the loan so far ad-
vanced to them?

Shri Raj Bahadur: The quantum
of loan is 10 per cent of the price of
the first ship that has been delivered
so far. The present paid-up capital
is Rs. 2-83 ecrores.

Shri Shivaji Rao 8. Deshmukh: Sir,
my question has not been answered.
T want to know what was the paid-up
share capital of the company on the
dav they applied for government aid
ani what is the total quantum of
aid given so far?

Shri Raj Bahadar: Sir, the two
questions are quite different. The
second part of his question is what
is the total amount paid till this
moment. The first part of the aves-
tion is. what was the paid-up cavital
with which the company registered
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itself. At the time of registration
the company had only some nominal
paid-up capital of Rs. 200, but by
the time the first instalment of loan
was paid the paid-up capita' was Rs.
2,83,00,000,

Shri Narendra Singh Mahida: May
I know whether Government is aware
of the fact that foreign interests are at
the back of our Indian merchants?

Shri Raj Bahadur: It is obvious that
the provisions of the Merchant Ship-
ping Act have to be complied with.
In this case not more than 25 per cent
of the shares can be held by any
foreign company, 75 per cent of the
shares are held by the Indian com-
pany, and all the amount of foreign
exchange that has been imported here
by that parily iz non-repatriable and
even dividends are non-repatriable.

Shri Indrajit Gupta: May I know
whether Government is aware of the
fact that the foreign collaborator of
this Jayanti Shipping Company, Mr.
Kulukundis, has gol outstanding- llz-
bilities amounting to several millior:
dollars as a result of which the Ame-
rican Government has taken over
some of his as:ets; if so, what is like-
ly to be the repercussion of thiz on
the Jayanti Shipping Company?

Shri Raj Bahadur: I have, of course,
read reports about it in the Press, but
there will be no repercussions so far
as the stability of this company is
concerned. o

Shri Sham Lal Saraf: With the aug-
menting of its capital by throwing
open the share capital to more share-
holders, may I know what addi’ion
it will have in its performance by way
of increasing the tonnage or other-
wise?

Shri Raj Bahadur: So far as the
actual performance is concerned, as
is well known, the company has al-
ready acquired one tanker, it has
acquired 7 liberty vessels, 5 port line
vessels—that is, 12 wvessels in all-it
has already been delivered the first
bulk carrier and it has placed orders
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for another tanker on its own resour-
tes. That tanker will be of about
54,000 GRT. All this fleet has been
acquired by this company already.

Shri Joachim Alva: Have any other
tumpanies come to Government with
simi'ar proposals, and may [ know
whether the Government is prepared
lo support other companies to the

same extent as they have done to this
company?

Shri Raj Bahadur: Before actually
eIn}ering into agreement for the acqui-
sition of bulk carriers and tramp ves-
sels which we so badly required for
our trade—ag is known to the House
wue are lifting only 4 per cent of the
total bulk cargo trade and 96 per cent
Boes to third party vessels—we tried
whether the existing shipping com-
panies would come forward, in-
vest and do something to acquire these
bulk carriers and tramp vessels. Lib-
era] offers were made by us at that
time. If any such shipping com-
Dany proposes to come forward now,
whether old, existing or new, simi-
lar assistance will be extended to that
company as well

Shri Heda: Sir, the reply given by
“he hon. Minister 1o the supplemen-
tary question of Shri Deshmukh has
not been clear. The puint is, out of
the total capital how much of it is
government loan, how much is of the
foreign collaborators by way of loan
or otherwise, and what is the actual
capital of the company itself?

Shri Raj Bahadur; The authorised
capital is Rs. § crores. A condition
precedent to the sanctioning of loan
was that they must have at least a
paid-up capital of Rs. 2 crores hefare
any instalment iz advonced. They
have not onlv made up that. but they
have actually gone bryvond that. They
have actuallv a paid-up capital of Rs.
2.83 crores, ang the first instalment
that hag bren given to them should be
in the vicinity of Rs. 20 lakhs to Rs.
25 lakhs,
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Circular Railway for Calcutta

+

"y S Shri 8, C, Samanta:
\. Shri Subodh Hansda:

Will the Minister of Railways be
pleased to state:

(a) whether the proposal to run
circular Railway for Calcutta has been
finalised;

(b) whether the plans and esti-
mates have been prepared; and

(c) if so, the details thereof?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz EKhan):
(a) and (b). No, Sir.

(c) Doew pot arise.

Shri 8. C. Samanta: It appeared in
the newspapers that the CMP.O has
referreq the matter to the Railways
for survey. Is there any truth in it?

Shri Shahnawaz Khan: The Cal-
cutta Metropolitan Planning Organi-
sation has set up a committee to pre-
pare a project report. The Railways
are represented on that committee,
and as soon as they have prepared
the project report that will te con-
xidered.

Shrl § C. Samanta: May I know
whether they are asking for any
foreign expert or our own experts
will suffice?

Shri Shahnawaz Kham: I do not
know what they propose doing but I
should think that our own engineers
are ouite capable of coping with this
work.

WRITTEN ANSWERS TO
QUESTIONS

Food Stockg in West Bengal

*472. Shrimati Renu Chakravartty:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) Whether it has been brought to
€the notice of Government that the
West Bengal Congress Committee has
decided to set up food stocks in
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various districts of West Bengal un-
der the Chief Minister of the State;

(b) whether private agencies are
permitted to put up food stocks in
this manner;

(¢) what will be its relation with
the Central food stocks; and

(d) whether such typeg of food
stocks have come into being as g re-
sult of emergency anywhere else?
The Deputy Minister in the Ministry
of Foogq and Agriculture (Shri AM.
Thomas): (a) Yes, Sir.

(b) and (c). There is no bar to pri-
vate agencies having stocks of food-
grains. If. however, the total stock
of rice/paddy exceeds the minimum
prescribed limit, the agency will have
to obtain a storage permit/licrnre
under the provisions of the West
Bengal Rice and Paddy Control Ord-r,
1960. These are private stocks and
have no relation to Central Govern-
ment stocks of foodgrains,

(d) No similar collection of fond-
stocks in any other area hag come tn
the notice of the Goyernment of
India.

Bogus Meney Orders

*4717. Shri Buta Singh: Will the
Minister of Tramspor{ and Communi-
eations be pleased to state:

(a) whether it is a fact that a case
of Bogus Money Orders has bern
detected by the Posts and Telegraphs
authorities in Delhi during December,
1862;

(b) if 5o, the total amount involved
in this case and the details of the
ease; and

{¢) the steps Government propnse
to take against officials responsible
in this case?

The Deputy Minister in the Minis-
try of Fransport and Communmications
(Shri Bhagavati): (a) Yes, Sir.

(bY and (c). A statement is laid on
the Table of the House.
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STATEMENT

The total amount involved is Ra
18,585/ out of which a sum of Ra
4,130/~ only was recovered from one
p? the payees. The facts of the case
are that the entries of 33 money orders
received for payment at Delhi G.P.O.
on different dates were washed off
chemically and fresh entries of
amounta and of the particulars of
payees and remitters were substituted
in a manner that the substitution of
these entries could not normally be
detected. These money orders were
thus paid to the payees whose parti-
eulars had been noted after washing
oft the original entries. The case was
reported to the police. There were
four payees in all of which three have
been arrested by the police. The
tourth payee did not himself receive
the payment and has therefore not
been arrested. The postman who paid
the amounts in a majority of the cases
has also been arrested. The fraud
was mainly engineered by two out-
giders with the connivance of some
postal officials. Both these persons
are at large.

The postal officials involved in the
fraud have not so far been located.
The police is making vigorous efforts
to apprehend the main culprits and
ulso to find out the postal officials in
the conspiracy. Disciplinary action
egainst the postal officials who have
been responsible for non-observance
of rules, which facilitated the fraud,
is being taken.

KEatjn Committee on Kalinga Airlines

*483. Shri Harl Vishnao Kamath: Will
the Minister of Transport{ and Com-
munications be pleased to refer to
the reply given to Starred Question
No. 1629 on the 19th April, 1961 and
wtate:

(a) whether the report of the Katju
Committee of Inquiry into the affairs
of Kalinga Airlines will be laid on
the Table; and

(b) it not, the reasons therefor?

YThe Deputy Minister im the Minie-
try of Transport and Communications
(Shri Mohiuddin): (a) and (b). It is
mot considered necessary to place the
report on the table of the House as a
statement giving the allegations, the
findings of the Committee and the
action taken has already been placed
on the Table of the Sabha on 1sf
December, 1060.
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Air Services to Bhopal

-gss J Shri Rirendra Bahadar Si»
‘L Bhri R. S, Pandey:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
Indian Airlines Corporajion propose
to discontinue air service to Bhopal
and other towns of Madhya Pradesh;

(b) if so, the reasons therefor;
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(c) whether the Madhya Pradesh
Government have been informed
about it; and

(d) it so, what is their reaction to
such a move?

The Deputy Minister in the Minis-
try of Tramsport and Communications
(Shri Mohiuddin): (a) to (d). As the
Corporation were incurring heavy
losses on the Delhi/Gwalior /Bhopal /
Indore/Bombay service, they have
decided to discontinue this service
with effect from 1st April, 1963. Nego-
tiations are, however, going on bet-
ween the Corporation and the Gov-
erment of Madhya Prades for con-
tinued operation of an air service to
Bhopal on the basis of a subsidy by
the State Government.
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Deep-Sea Fishing Projects

*487. Shri Indrajit Gupta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Centre has decided

to take over deep-sea fishing projects
in West Bengal;

(b) if so, the details of the scheme;
and

(c) whether the State Government
have stipulated any conditions for the
take-over?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (c). The Deep=
Sea Fishing Board of the West Bengal
Government have been operating five
fishing trawlers. Three of them are
Japanese Bull trawlers obtained under
the T.C.M. aid programme. A proposal
to take over these three trawlers is
under consideration, but full details
regarding the scheme of transfer
have not yet been worked out.

Gliding Clubs

*488. Shri Brij Raj Singh Kotah:
Will the Minister of Transport and
Communications be pleased to state:

(a) the number of gliding clubs in
the country at present;

(b) whether Government propose
to set up more such clubs in the
cocuntry with a view to make the
people more air-minded and to get
more pilots;

(c) if so, the full details thercof;
and

(d) the cost for a gliding club to
function properly?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohinddin): (a) At present
there are three Government Gliding
Centres and two subsidised gliding
clubs in the country. There are seven
other Gliding Clubs the question of
inclusion of which in the subsidy
scheme is under consideration.

(b) and (c). The Government do
not set up any gliding clubs on their
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own. They only encourage setting up
of such clubs by flying clubs, by
groups of individuals, educational
institutions eic. interested in gliding
and with this object in view provide
incentives by way of loan of gliders,
winches ete. and grant of subsidy and
subventions to such clubg on forma-
tion.

(d) It has been recently estimated
that the standard cost for a gliding
club with a performance of 1,500 to
3,000 launches should be of the order
of Rs. 40,000 per annum.

Soil Survey
*489. Shri Vishram Prasad: Will the
Minister of Food and Agriculture be
pleased to state:
(a) whether soil
has been completed;

survey of India

(b) it so, whether a map has been
prepared for the same; and

(c) if not, how long it will take to
prepare such a map?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (c). A soil sur-
vey of the whole country is not at
present contemplated, The all-India
soil survey is at present largely con-
fined to carrying out detailed surveys
in the catchment areas of the five
major river wvalley projects namely,
Machkund, Hirakud, Bhakra-Nangal
Chambal and Damodar, in order to
determine the soil conservations
measures required to be carried out
in those areas. This will be extend-
ed to the catchment areas of other
such projects. The coverage of
the entire country by such detailed
surveys will take several decades.
Meanwhile a tentative soil map of
the country has been prepared partly
on the basig of the information which
the Central soil Survey Organisation
had collected earlier by reconnais-
sance survey methods and partly by
utilising the information obtained
from the State Governments. This
map is improved upon periodically on
the basis of the additional informa-
tion as and when available.

Railway Line to Haldia Port

Shri Subodh Hansda:
Shri S, C. Samanta-
*490. Shri B. K. Das:
Shri M. L. Dwivedt:
Shrimati Renu Chakravertty:

Will the Minister of Railways be
pleased to state:

(a) whether the alignment for rail-
way line to Haldia Port in West
Bengal has been finalised;

(b) if so, whether acquisition of
land for this purpose has started; and

(c) when the acquisition is likely to
be completed?

The Deputy Minister in the Minis-
try of Railways (Shri 8, V. Rama-
swamy): (a) The alignment has been
mostly finalised, though not fully yet.

(b) Necessary land plans for acqui-
sition of land for the portion where
the alignment has been finalised are
under preparation and will be sub-
mitted to the State Government short-
ly for initiating action.

(c) It is not possible to forecast a¥
present, as to when the Civil Autho-
rities will finalise land acquisition
proceedings.
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Tewra Dal

*492, Shri Harl Vishnm Kamath:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether tewra dal used to be
exported from Madhya Pradesh to
Kerala and some other States;

(b) whether restrictions have been
fmposed by the Kerala State Govern=-
ment on its sale, and its consumption
has been banned in the State; and

(c) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
A. M. Thomas): (a) Yes, Sir.

(b) The Government of Kerala
prohibited the sale of tewra or kesari
dal (Lathyrus Sativus) for edible pur-
poses with effect from 1st July, 1961.

(c) According to medical opinion,
excessive consumption of tewra or
kesari dal is injurious to health, it
causey lathyrism which is a disease
characterized by stiffness and para-
lysis of the lower limbs.

MARCH 19, 1963

Written Answers 4646

Accommodation for Middle Clams
Tourists

«493, J Shri Raghunath Singh:
7 Shri D. C. Sharma:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether some plans have been
finalised to provide inexpensive ac-
commodation to the middle class
tourists in some of the principal cities
of India; and

(b) if so, the details thereof and
when the plan is likely to be imple-
mented?

The Minister for Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). With the general increase in the
number of foreign tourists to India,
the number of low and middle income
group lourists like teachers, students,
clerks, nurses and shop assistants is
also increasing. They require reason-
ably good and clean western style
accommodation costing about £1/- or
$3/- a day. Such accommodation is
practically non-existent in the cities
of India.

For the present it is not possible for
the Government to put up such ac-
commodation. It has, therefore, been
accepted in principle that organisa-
tions which have experience in run-
ning host~ls and are likely to put up
such hoslels may be helped with sub-
sidies. Letters have also been addres-
sed to some State Governments to
enquire whether they would be inter=-
ested in putting up hostel type
accommodation with western style
amenities inexpensively,

With the concurrence of the Plan-
ning Commissiop, a provision of Rs.
18.00 lakhs has been made in the
Third Plan for Development of
Tourism for grant of subsidies for
putting up such accommodation.

A subsidy of Rs. 1,50,000 has been
sanctionrd to the Andhra Mahila
8abha for building one such hostel in
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Madras. The work on the construc-
tion of the hostel is in progress A
eubsidy of Rs. 3,75,000 has also been
granted to the National YW.CA. of
India, New Delhi for putting up a
Guest House for middle and low
income group tourists at New Delhi.
The Guest House is alrecady function-
ing.

Similar proposals for giving subsi-
dies to some State Governments and
organisations for putting up similar
accommodation at  Caleutta, Agra,
Jaipur, Madras and Bombay are under
consideration.

Joing Steamer Company

*494. Shri P. C. Borooah: Will the
M nister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that Gov-
ernment have recently granted a loan
of Rs. 2 croreg to the British-owned
Joint Steamer Companies in Assam;
and

(b) if so, the terms of the loan and
the purpose for which the loan is to
be appropriated?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). It has been decided to give a
loan of Rs. 2 crores to the Joint Stea-
mer Companieg (Rs. One Crore each
to the India General Navigation and
Railway Company Ltd. and Rivers
St-am Navigation Company Ltd.) to
cnable them to rehabilitale their obso-
lets flret for the 'maintenance of essen-
tia] LW.T. servicrs pn Calcutta- Assam
route. Loan of Rs. 34.93 lakhs has so
far been granted to the Companies in
this connection. The terms and condi-
tinns for the grant of the loan Were
laid on the Table of the Sabha in
reply to part (b) of Starred Ques-
tion No. 1184 on 30-5-1962, g copy of
which has been placed in the Library,
[See No. LT-988/63],

Stamp to Commemorate Netaji's
Memory

[ Shri Subedh Hansda:

495 ﬂ‘ Shri S. C. Samanta:
* 7 Shri B. K, Das:

L-Shri M. L. Dwivedi:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Gov=-
ernment propose to issue stamps to
commemorate the memory of Netaji
Subhash Chandra Bose; and

(b) it =0, when this will be issued?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes, Sir.

(b) On the next birth anniversary
which falls on the 23rd January, 1964.

Field Day

*496, Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Indian Agricultural
Research Institute Organised a “Field
Day” on the 6th March, 1963;

(b) if so, the main items displayed
in the fair;

(c) the approximate number of
visitors thereto; and

(d) the main object of the fair?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) The farmers and other visitors
were taken round the experimental
fields of the Division of Botany,
Indian Agricultural Research Insti-
tute, New Delhi and were shown the
new varieties of Berseem, Giant
Napier Grass, oats, barley, wheat and
essential oil yielding plants, the
wheat crop grown after maize and
the hereditary changes induced by
Gamma rays in wheat and barley.

(c) About 300 farmers and other
visitors saw the new crop varieties,



4649 Written Answers

(d) The purposc of the field day
was to give an opportunity to the
farmers in Delhi villages as well as
to agricultural experts an idea of the
possibilities for increasing crop yields
through the cultivation of the new
varieties evolved at the Indian Agri-
cultural Research Institute.

Godewn at Cuttack

894, Shri Ramchandra Mallick: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it has been decided by
Government to construct ‘godown’ at
Jaipur-Keonghat-Road in the Dis-
trict of Cuttack (Orissa) for storing
foodgrains;

(b) if so, the details thereof;

(e) the total amount to be spent on
this scheme; and

(d) when the work is likely to be
started?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
A. M. Thomas): (a) to (d).
Presumably, the Hon'ble Member is
referring to the proposal of construc-
tion of warehouse at Jaipur Road in
Cuttack district by the Central Ware-
housing Corporation. It is proposed to
construct there a warehouse of 3000
tons, costing about Rs 4.5 lakhs, for
storage of foodgrains and other arti-
cles specified in Sec. 25(b) of the
Agricultural Produce (Development
& Warehousing) ° Corporation Act,
1956, The work is likely to be start-
ed in April, 1963.

Recruitment in Railways

895. Shri Karni Simghji: Will the
Minister of Railways be pleased to
state:

(a) whether recruitments have been
made during the past three yearg for
filling up vacancies in Class IV, III
and II employees in Bikaner Division
of the Northern Railway;

(b) if so, the number of vacancies
20 filled up in each category for the
past three years;
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(c) the number of applications
received by thé Railway administra-
tion from persons residing in Bikaner
Division for such posts; and

(d) the number of pests given to
persons residing in Bikaner Division?

The Deputy Mnister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Yes, so far as vacancies in Clasg IV
and IIT are concerned. Class II posts
are filled by promotion from amongst
class IIl staff and not by direct
recruitment.

(b) Class ITI—117.
Class IV—1,628.

(¢) Statistics are not maintained of
applications received from particular
places in respect of class III posts
and the effort involved in compiling
this information is not likely to be
commensurate with the results likely
to be achieved by this information.
Number of applications received for
recruitment to class IV on the Bikaner
Division during the past three years
was 12,708,

(d) Class IV....1,420.

(d) Class III—Information not readi-
Iy available and will be placed on the
Table of the Sabha.

Asgsistance to Andhra Pradesh

896. Shri E. Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to state the amount of
grants given to the Government of
Andhra Pradesh for irrigation pur-
poses under the Grow More Food
Campaign during 1962-63?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shrl
A. M. Thomas): Under the revised

procedure for rendering financial
assistance to State Governments,
introduced from the year  1958-59,

Central assistance admissible to
various State Governments is sanc-
tioned in bulk for schemes under the
head ‘Agricultural Production’ which
includes Minor Irrigation and Land
Development. The State Govern-
mentg also indicate only broad groups
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of schemes in their Annual Plans. As
such, it is not possible to indicate the
amount of Centiral assistance given to
the Government of Andhra P:adesh
for their Minor Irrigation Scheme
during 1962-63, Information with
regard to grant and loans sanctioned
to the Government of Andhra Pra-
desh during 1962-63 for their Agri-
cultural Development Schemes,
including Minor Irrigation and Land
Development is. however, given

below:—

Year Grant Loans

1962-63. 46.09 Lakhs 326.84
lakhs.

Teleprinter Service

897. Shri P. C. Deo Bhanj: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of cities in India
which have teleprinter service in
their telegraph offices; and

(b) the conditions that qualify a
telegraph office for the installation of
a teleprinter?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) 116.

(b) Adequate load of traffic (the
minimum being on an average 32
telegrams per hour on atleast omne
circuit).

Telephones in Rajasthan

898. Shri Brij Raj Singh-Kotah:
Will the Minister of Transport and
Communications be pleased to state:

(a) the names of the towns in
Rajasthan, where telephone system
was introduced in 1982;

(b) whether the residents of the
towns of Anta and Mangrol in District
Kota and of Manoharthana in district
Jhalawar in Rajasthan have applied
for telephone connection facilities; and

(¢) if so, the progress made in this
matter?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati}): (a) A statement
is laid on the Table of the House.

STATEMENT

Name of towns in Rajasthan twhere tele-
phone exchanges were opemed during 1962:

1. Nohar . . 50 lines CB exchange.

2. Sadul Shahar 50 lines CB exchange.

3. Surajgarh . 25 lines SAX opened.
List of Public Call Offices opened during

1962
1. Chandlai 9. Sridunga-garh
2. Nagda 10, Deogarh-
[Madaria

3. Kesrisinghpur 11. Bhim

4. Venasthali 12. Saporta

5. Chhipa Barod 13. Mangrol

6. Kcnwat 14. Indergarh

7. Jobner 15. Asind

8. Khetri Copper Mines. 16. Badnor

(b) Long Distance Public Call
Offices are working in Anta and Man-
grol and Phonocom is working at
Manoharthana. No applications for
telephone connections are pending at
these stations,

(c) Does not arise,

Staff Quarters at Phulbani

899. Dr, Kohor. Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that there
was a proposal to construct Office
building and Staff Quarters of Post
and Telegraph Department at Phul-
bani in Orissa State during Second
Five Year Plan; and

(b) if so, what was the estimated
cost for the same and the reason for
delay in construction?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) Yes.

(b) Post Office building at a cost of
Rs. 44,115 and staff quarters at Rs
50,000|-.

Tenders were called thrice but they
were rejected as they were high
Next time when tenders were called
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there was no response, It is now pro-
posed to entrust the works to the
State P.W.D. for execution,

Berhampur-Phulbani Railway Line

900. Dr, Kohor: Will the Minister
of Railways be pleased to state:

(a) whether it igx a fact that there
is a proposal to construct new railway
line from Berhampur (Ganjam) to
Phulbani via Aska and Bhanjanagar
end then to Balliguda during Third
Five Year Plan; and

(b) if so, when the commencement
of survey work for the same is expect-
ed?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Bamaswamy):
(a) No.

(b) Does not arise.

Visakhapatnam-Bhilai Railway Lime

901. Shri Ulka: Will the Minister
of Railways be pleased to state:

(a) whether Government have any
proposals to lay a double line (rail-
way) between Visakhapatnam
(Andhray and Bhilai (M.P,) via Rai-
pur; and

(b) if so, when the doubling of the
said line would be completed?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) and (b). Of the 345
mile long section between Visakha-
patnam and Bhilai, the line between
Waltair and Vizianagram (38 miles)
and Raipur and Bhilai (15 miles) is
already doubled. The work on the
doubling between Lanjigarh Road and
Ambodala (9 miles) and Bissamcut-
tack and Theruvali (11 miles) is in
progress and is exparied to be com-
pleted by December 1963. The doubl-
ing of the remaining sing'e line will
be considered ag an when justified by
the increase in traffic.
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Postal Services in Orissa

902. Shri Ulaka: Will the Minister
of Transport and Communications be
pleased to state:

(a) how many villages were cover-
ed by postal services in Orissa by the
end of the Second Five Year Plan
period; and

(b) the number of villages that
were covered by postal services uptill
now from the beginning of the Third
Five Year Plan period?

The Deputy Minister in the Minis-
try of Transport and Communica:ions
(Shri Bhagavati): (a) and (b). Even
at the commencement of the Second
Five Year Plan, all inhabited villages
in Orissa had the faci'ity of delivery
of mailg ecither through the regular
delivery staff of a post office or
through ‘special mazdoors’, During
the Third Plan period, improvements
have been made in the frequency of
delivery service. The position is indi-
cated below:

Frequency of delivery No. of villages scrved

scrvice
as on as on
I-4=1961 1-1-1963
(as per 51- (as per 61
Census) Census)
Daily . . . 10,867 15,508
Tri-weekly . . 18,908 20,270
Bi-weekly . 11,128 9,001
Weekly . 1,852 1,597
Ovwer a week . 38
ToTAL . b 42,883 46,466*

*The increase in the number of in-
habiteq villages as per 61-Census is
attributed to rehabilitation of back-
ward areas.

As regards extension of -poscta]l ser-
vices by opening post offices, 1,617 post
offices during the Second Five Year
Plan period and 571 post offices dur-
ing the Third Five Year Plan period
upto 28-2-1963 were opened in Orissa,
mostly in the rural areas.
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D.B.E. Railways

903. Shri Ulaka: Will the Minister
of Railways be pleased to state:

(a) the total cost of the
Railway project;

DBK

(b) the progress made so far; and

(s) when the project would be
completed?

The Deputy Minister in the Minis-
try of Railways (Shri S. V, Rama-
swamy): (a) The Hon. M mher is
perhaps referring to the Kottavalasa-
Bailadilla project, the construction of
which is being undertaken by the
D.BXK. Rai'way Project Adminis ration.
The cost of construction of this line
has been estimated to be Rs 5532
crores.

(b) An overall progress of 1957,
has been achieved uplo the end of
January, 1963.

(¢) By January, 1966.

Restanrant Car in Delhi-Kalka Mail

f Shri Subodh Hansia:
804, { Shri S. C. Samanta:
L Shri B. K. Das:

Will the Minister of Railways be
pleased to state:

(a) whether Governmeni are aware
of the fact that the catering s~rvice
of Railway restaurant car of Dzihi-
Kalka mail has badly deteriorated
since its management wag taken over
by the Northern Railway;

(b) whether comp'aints in this re-
gard were received by the Railway
Authorities; and

(c) the steps, if any, taken to im-
prove the catering services?

The Deputy Minister in the M'nistry

of Rallways (Shri Shahnawaz Khan):
(a) to (c). There have becn some com-
plaints relating to food and scrvice in
-the restaurant car attachrd to the
Kalka-Delhi-Howrah Mails.  Suitah'e
-action has been taken to remedy the
defects in respect of all complaints as
were substantiatcd,

Service in the restaurant car attach-
ed to Kalka-Delhi-Howrah Mail is
generally  satisfactory and various
steps such as use of raw materia's of
quality, and in correct proportions,
screening of restaurant car staff at
regular intervals, tightening up of
supervision etc., have been taken to
effect further improvement

Shikar Tourist Indastry

9805, Shri Sorendra Pal Singh: Wiﬁ
the Minister of Transport and Commu-
nlcations be p'eased to stale:

(a) whether it is a fact that the
number of big-game shikarees, who
come to India from abroad for tiger
shooting, is on the increase each year,
and that the Shikar Terurist Indusiry
is earning a fair amnunt of foreign
exchange for this country; and

(b) if so, what additional specific
steps are being tuken ky Government
and by the various Shikar-Outfitlers,
to attract more and more shikar parties
from abroad?

The Minister of Shipping In the
Ministry of Transnort and Communi-
catlons (Shri Raj Bahadur): (a) Yes
Sir. The number of bir game shikarees
visiting India from abroad is on the
increase each yecar earning a fair
amount of foreign exchange for the
country. The number of persons who
vigited India in conn~ction with shikar
and the amount of foreign exchange
earned on this account during the year
1959 to 1961 is as foliows:

Year No. of  Foreign
persons  exchange
earnings
Rs.
1959 . . 3T 336754746
1960 . . 02 300,864 1T

1961 . . 97 7.58,620-00

(b) The shikar outfillerg are given
due facilties to promnte shikar
tourism to India. Foreign Exchange
is released in favour of various shikar
outfitlers for undertaking promotional
trips abroad and advertisement in
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foreign sports magazines. No addi-
tional steps are under the considera-
tion of the Government at the present.

Procurement of Foodgrains

Shri Shree Narayan Das:
Shri Daljit Singh:
906. { Shri P. C. Borooah:
| Shri Kolla Venkaiah:
L Shri E, Madhusudan Rao:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) the States which have taken
steps to procure foodgrains during the
current year,;

(b) the prices at which
being procurred; and

they are

(c) whether the Central Govern-
ment have any scheme of their own
for such procurement?

The Deputy Minister in the Minis-
try of Food and Agriculture( Shri A,
M. Thomas): (a) to (c). The Gov-
ernment of India are procuring rice
in Madhya Pradesh. The State Gov-
ernments of Andhra Pradesh, Madras
and Punjab are procuring rice on be-
half of the Government of India in
their respective States. The Govern-
ment of Uttar Pradesh are procuring
rice in UP, both on their own behalf
and on behalf of the Government of
India. The Governments of Assam
ang Orissa and the Administration of
Tripura are procuring ricelpaddy on
their own behalf. Manipur Adminis-
tration have also taken steps to pro-
cure rice and paddy on their own be-
half. There is no other Government
procurement of foodgrain: within the
country at present.

The prices at which rice is being
purchased range betwcen Rs. 3483
and 75'69 per quintal for different
varieties, The priceg at which paddy
is being purchased range between Rs,
18-75 and 37-38 per quintal,
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Accident mear Patalpani

_j' Shri D. C. Sharma:
907 . Shri Daji;

Will the Minister of Railways be
pleased to refer to the stalument made
on the 24th January, 1963 and state:

(a) whether the enquiry to ascer-
tain the cause of the serious accident
near Patalpani station on the Indore-
Khandwa section of the Western Rail-
way on the 18th January, 1963 has
been completed; and

(b) if so, the findings thereof and
the action taken in the matter?

The Deputy Minister in the Ministry
of Railways (Shri sShahnawaz Khan):
(a) Yes, Sir,

(b) A copy of the findings is laid
on the Table of the House. [Placed in
Library, See No, LT-989/63]. The re-
commendations of the Committee hav2
been accepted and instructions issued
to Railways accordingly.

Hassan-Mangalore Railway Line

[ Shri Basappa:

Ot \ Shri S. B, Patil;

Will the Minister of Railwayg Ve
pleased to state:

(a) the reasons for the slow pro-
gresg in the construction of Hassan-
Mangalore Railway line; and

(b) the amoun‘ set apart in the
Third Plan for this Railway line; and

(e¢) whether a link betweer Harihar
and Kottur, distance of about 45 miles,
is also included in the project?

The Deputy Minister i the Minis-
try of Rallways (Shri 5, V. Rama-
gwamy): (a) There has been no de-
lay in the matter .f construction of
this line. As indicated by Flanning
Commission the work will be phased
in such a manner that it will be
finished by the time the Mangalore
Port is ready.
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(b) The project is estimated to cost
#bout Rs. 19-81 crores. It is unlikely
that the entire amount will be ex-
pended during the Plan period.

(¢) No Sir.

Hospet Rzilway Line
909, Shri Basappa: Will the Minis-
ter of Railways be pleased to state:

(a) whether Hospet-Guntakal Rail-
way line is going to be broad-gauge;
and

(b) if so, the reasons for not making
the Hospet-Hubli line as broad gauge?

The Deputy Minister in the Min-
Istry of Railways (Shri S. V, Rama-
swamy): (a) The present propo-
sal is only to lay a separate BG line
parallel to the existing 71 mile long
MG line between Hospet and Guntakal,

(b) Since the traffie trends antici-
pated in the Third Plan period on
Hospet-Hubli section are not beyond
the capacity of the existing metre
gauge section, there is no proposal to
convert this line to BG.

National Highways

910. Shri Koya: Will the Minister
of Transport and Communications be
pleased to state the total mileage of
National Highways to be built during
the Third Tive Year Plan in the State
of Kcerala?

The Minister of Shipping in the Mi-
nistry of Transpori and Comunications
{Shri Raj Bahkadur); There arc no mis-
sing links on the existing National
Highways in Kerala, There is no pro-
posal lo build any new mileage of
National Highways in that State dur-
ing the 3rd Five Year Plan period.

Sleepers Purchase from U.P,
Government Forests

911. Shri Priva Guta: Wiil the
Minister of Railways be pleased to
state:

(a) whether 3} per cent overhead
charges on the total amount paid as
cost of sleepers purchased from UP.
Government Forests are also to be
paid to the UP, Government as a Te-
sult of Forest Officers passing the
sleepers, if so what is the total amount

of such overhead charges paid during
the last three years;

(b) whether posting of railway offi-
cers (Timber Passing Officers) at this
place will cost less than paying over-
head charges to U.P. Government
Forest Officers at the rate of 3} per
cent.;

(¢) whether the wooden sleepers
supplied from Australia and Burma
are cheaper ang better in quality than
sleepers supplied by the Indian Con-
tractors in India; and

(d) if not, why sleepers from
foreign countries like Australia and
Burma are accepted by Indian Rail-
ways?

The Deputy Minister in the Ministry
of Railways (Shri 8. V. Ramaswamy):
(a) As per agreement with U.P, Gov-
ernment 317, of the cost of sleepers,
is to be paid as exira to cover over-
head charges to the U.P. Government.
The amounts paid to U.P, Forest De-
partment during the last 3 years for
overhead charges are:—

Year Percentage  Total
of over-  amount
heads paid as
payable overheads

1959-60 2-3/4"% 1,8R,214
1960-61 2-3/4". 161,817
1661-62

3-1/4", 160,557

(b) As Fnresi Officers are better
equipped, with their technical training
and expcrience for passing sleepers,
passing by Railway Officers is not so
advantapeous and the two are not
comparable, Also the overhead charges
cater for other factors in addition like
storage, supervision charges ete.

(e) Sleepers previously  imported
from Australia and Burma are not
cheaper than indigenoug sleepers, Be-
ing of different species from indige-
nous sleepers quality cannot be com-
pared,

(d) ITmports were resorted to meet
the shortfal] in indigenous supplies for
meeting the Railways' urgent require-
ments
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Panchayat Samitis

912. Shri P. Venkatasubbaiah: Will
the Minister of Community Deve-
lopment and Cooperatiom be pleased
to state:

(a) whether it is a fact that Pan-
chayat Samitis with a limited area of
operation are having top heavy admi-
nistration with the result that they
eould not take up more ameliorative
scheme; and

(b) whether it is proposed to merge
two contiguous Samitis into une to
make it more viable and economical
from the administrative point of view?

The Deputy Minister in the Minis-
try of Communiy Development,and
Co-operation (Shri B. S. Murthy): (a)
No, Sir.

(b) Does not arise,

Aid by U.S.A. for Agricultural
Research

[ Shri D, C. Sharma;
| Shri R. 8. Tiwary:
913. { Shri Rameshwar Taatia:
| Shri Bibhuti Misra:
| Shri Yashpal Singh:

Will the Minister of Food and Agri-
esulture be pleased to state:

(a) whather United Stateg of Ame-
rica have offered aid for agricultural
research in India during the last two
monthg of 1962-83;

(b) if so, the details thereof; and

(c) the specific purpose for which it
is proposed to be spent?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
‘Subhag Singh): (a) to (c). The
Government of United States have
agreed to finance from the American
portion of rupee funds generated
through the sale of commodities under
P L. 480, a total of 10 agricultural re-
search schemes, during the months of
January and February, 1963. A state-
ment giving the particulars of these
schemes is laid on the Table of the
House, [Placed in Library, See No.
L.T. 933(63].
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A. C, Electrioc Locomotivey

“hri 8. C. Samanta:
14 { Shri Subodh Hansda:
 Shri M. L. Dwivedi:

Will the Minister of Raillways be
pleased to state:

(a) whether any intermediate over-
hauling of any A.C. electric locomo-
tive hag been done in this country;

(b) if so, whether any guidance of
any foreign expert wag necessary; and

(e) whether in future our own men
will be able to do the work indepen-
dently?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir, on three loco-
motivey 8p far.

(b) and (c). The work is being ex-
euted by Indian Railway personnel
who were trained abroad for this pur=-
pose.

Milk Supply Schemeg

15 [ Shri B, K, Pas:
° _ shri Rishang Keishing:

Will the Minister of Fooq and Agri-
sulture be pleased to state:

(a) the number of milk supply
schemes in operation in the country
through government and gemi-govern-
ment agencies;

(b) the total daily or monthly sup-
ply of milk under these schemes; and

(c) the average number of pur-
chases daily caused?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri A.
M. Thomas): (a) to (c¢). The informa=-
tion i: b-ing collected from the States
and the Union Territories and will be
laid on the table of the Lok Sabha as
early as possible.
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Mechanical Instruments tg Detect Fault
in Track

916. Shri P, R. Chakravertl: Wil
the Minister of Railways be pleased
fo state:

(a) whether mechanical instruments
such as hallade track-recorder are
being used to detect common faults
in a track so as to avoid accidents;

(b) whether sperey transverse rail
flssure detectors are employed to re-
eord special defects;

(c) the steps taken to test the work-
ing condition of locomotives and vehi-
eleg with dynamo-meter carsg contain-
ing measuring and recording instru-
ments; and

(d) what gteps have been taken to
make the trackg suitable to take higher
speed with a higher degree of safety?

The Deputy Minister in the Minis-
try of Railwayg (Shrt S. V. Rama-
swamy): (a) Hallade Track-Recorder
is being regularly used on all the
railways for recording track defects, if
any. Permanent Way Inspectors make
use of these records in maintaiming
the track in a safe condition. A new
track recording car has alsp been
obtained and ig being fitted up with
mecessary jnstruments.

(b) Varioug typesg of ultrasonic rail
flaw detectors are at present on trial
with a view to selecting the suitable
type for introduction on all the rail-
ways,

(¢) 1 B.G. Dynamometer Car is in
use to test the performance of Loco-
motives. A dynamometer Car for
M.G. has been obtained and i3 being
fitted up for similarly testing the
performance of M.G. locomotives.

Oscillograp Cars are used for vehi-
eles and locomotiveg for testing their
riding qualities. 2 such Cars are In
use on B.G. and 1 on M.G.

(d) Steps have already been taken
# improve and strengthen the track
by introducing heavier rails and in-
ereased density of sleepers and in-
areased depth of ballast cushion on all

trunk routeg in the country. For other
main and branch lines also, track
standardg have been like-wise im-
proved both on Broagd Gauge and
Metre Gauge.

Ring Road

#17. Shri Shiv Charam Gupta: Will
the Minister of Transport and Commu-
mications be pleased to state:

(a) when the scheme of Ring Road
around Delhj was sanctioned; ,

(b) the estimated cost of the pro-
ject and when the work was started;

(c) the length of the road where the
work has not yet been completed; and

(d) what steps Government propose
to take to complete this Road and
when it ig likely to be completed?

The Minister of Shipping in the
Ministry of Transport and Communi-
eations (Shri Raj Bahadur): (a) The
construction of the Ring Road around
Delhi was sanctioned in flve phases as
wnder:—

Phase I—From Mathura

Road to Qutab Road 1052-5%
Phase II—From Qutab

Road  to Kit:hner

Road. 1952-5%

Phase I[I—From Kitchner
Road to Najafgarh
Road. 1955-58

Phase IV—From Nagaf-
garh Road to Rohtak
Road, 1955-56

Phase V—From Rohtak
Road to Karna] Road, 1957-58

(b) The estimated cost of #éhe pro-
jeet including the portion falling im
the National Highway system is Rs.
168:2 lakhs. The work wasg started in
phases as follows:—

Phase I 1952-53
Phase 1T 1952-53
Phase III 1955-56
Phase IV 1956-57
Phase V 1957-58.
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(c) A stretch of 100 feet from the.

Azadpur crossing to the over-bridge
at Azadpur and the bridge over the
Najafgarh Jheel Drain are still to be
completed. Traffic cap, however, pass
through diversion roads.

(d) Necessary instructions have
been given to the Central Public
Works Department who are execut-
ing the work to take all possible steps
to complete the work quickly. The
remaining portion of the work is ex-
pected to be completed by the end of
July, 1963.

Inland Water Transport

r Shri P. Venkatasubbaiah:
c1g 4 Shri Bhagwat Jha Azag.
* 7] 3hri Bhakt Darshan:

L Shri Himatsingka:

| the Minister ot Transport and
‘Communications be pleased tg state:

(a) whether Government have
drawp up a scheme to train experiene-
ed water transport personnel to be-
come inland masters, serangs and
drivers;

(b) if so, the details thereof; and

{e) on what basis the recruitment
will be made?

The Minister of Shipping in the Min-
ictry of Transport and Communica-
tions (Shri Raj Bahadur): (a) to (c¢).
A scheme for coaching inland water
iransport personnel, who have the
necessary experience on inland vesscls,
te qualify themselveg in the various
cxaminations for the grant of Cerli=
ficates of Competency, viz. Certificates
of Inland Masters, Serangs elc., under
the Indian Steam Vessels Act 1817,
has been drawn up by the Govern-
ment. The coaching will be provided
at the existing IWT Training Centre
of the Government of West Bengal
*at Caleutta. It is proposed to train
360 men a year in six batches of 60
each, the duration of the course be-
ing two months. The training will
be imparted according to the prescrib-
ed syllabus of instructions. Candi-
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daies from all States will be eligible
for it. As wmost of the trainees are
likely to be at work on their vessels
during day time, classes will be held
from 5.30 p.m. to 8.30 p.m. on all days
of the week other than Saturdays,
Sundays and other holidays. The train-
ing is expected to involve an aggre-
gate expenditure of about Rs. 1,36,600
over a period of three years, Further
details of the scheme are given in the
statement laid on the Table of the
House. [Pleased in Library. See No.
LT-984/68),

ary, See No. LT-984/63).
Trained Workers for Panchayats

919. Shrimati Savitri Nigam. Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) whether Rajasthan Government
have decided to provide one paid
trained worker for every Panchayat
and Co-operative; and

(b) the financial help given to
Rajasthan for this experiment?

The Deputy Minister in {he Ministry
«0f Community Development and Co-
operation (Shri B. §. Murthy): (a)
The Rajasthan Government propose to
provide one Viilage lovel Worker for
each Panchavat. The Village Level
Worker besides functioning as  the
Secretary of the Village Panchayat,
will also, wherever possible, work as
Secretary of the Service Co-operative.

(b) No scparate financial assistance
is being provided to the State Govern-
ment for this purposc.

Replacement of Ships

920, Shri Raghunath Singh: Will
the Minis‘er of Transport and Comimu-
nications be pleased to state:

(a) whether Government are consi-
dering any proposal to revise the rules
of scrapping overage ships due to
emergency and dearth of foreign ex-
change to replace ther scrapped ships;
and

(b) it so, the detailg thereof?
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The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). Permission for scrapping an old
vessel is granted only when Govern-
ment are satisfled, on the advice of
their Chief Surveyor, that the vessel
cannot continue in service economi-
cally or without involving unduly
heavy cost of repairs. No change Is
contemplated in this procedure since
efforts are already made in each case
to persuade the shipowners to agree
to keep the ship in operation as long as
possible,
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Fisheries in Manipur

922. Shri Rishang Keishing: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of fisheries dere-
eerved in Manipur for rice cultivation

3055 (Ai) LSD—3.

during the First, Second and Third
Five Year Plang so far; and

(b) the loss or gain in revenue as =
result of dereservation?

The Depuoty Minister of Food and
Agriculture (Shri A. M. Thomas). (a)
Nil.

(b) Does not arise,

Production of Cashewnuts

J Shri A. K, Gopalan:
* \ Shri P. Kunhan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether ag a result of the steps
taken by Government there has Leen
any increase in production of cashew-
nuts in the country during the pust
two years;

(b) if s0, to what extent; and

(c) the total production and demand
for raw cashewnuts at present?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) About 15 to 20 thousand tons,

(¢) Production—about 1,20,000 tons.
Demand—about 2,50,000 tors.
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Manipur State Transport

925. Shri Rishang Keishing: Will
the Minister of Transport and Commau-
mications be pleased to state:

(a) the lifting capacity of the Mani-
pur State Transport per month and per
year during 1961-62 and 1962-63;

(b) what percentage of the capucity
stated in part (a) above was lifted
during -the aforesaid years;

{c) the reasons for giving a contract
of lifting onc lakh bags of cement re-
eently to a private firm; and

(d) the terms and condilions uider
which the contract was given?

The Minister of Shipping in (he
Ministry of Transport and Communi-
eatlons (Shri Raj Bahadur): (a) to
(d). The requisite information is being
eollected from the Manipur Adminis-
tration and will be laid on the Table
of the Sabha when received.

M.A.'_ﬂ‘.CH 19, 1963
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Financial Assistance to Farmers

926, J Shri Subodh Hansda:

© \ Shri 8. C. Samanta:

Will the Minister of Food and Agri-
culture be pleased to state;

(a) whether any assessment has been
made of the financial need of the far-
mers for production and land im-
provement in the country for the year
1963;

(b) if so, the total amount assessed;

(¢) how Government propdse to
meet the demand of the farmers; and

(d) what steps are being taken for
speedy distribution of loans for the
items?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) Central Government
gives financial assistance to the States
in the form of loans and grants on the
basis of the pattern prescribed for
different sthemes. Some of the grants
are linked with the amount of sub-
sidy given to the farmers by the State
Governments under specific pro-
grammes, according to the approved
pattern, Giving of taccavi loans is the
concern of the State Governmentis.
No assessment has been made of the
financial needs of the farmers. for the
year 1963.

(b) Does not arise.

(c) Loans are generally disbursed
by the revenue agencies dircctly .to
the farmers who apply for the loans
and get them sanctioned., Besides this,
there is an arrangement for giving of
credit by co-operative societics, Land
Morigage Banks also give long term
loans to cultivators. The Co-operatives
and Land Mortgage Banks expect to
disburse about Rs. 260 crores and
Rs. 63 crores respectively to cultiva-
tors in 1962-63.

(d) Central Government has asked
the State Governments to simplify the
procedure for granting loans and to
ensure that there is not much delay in
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disbursement. In regard to the dis-
bursement of loans through coopera-
tives the State Governments and in-
stitutions are constantly reviewing the
various procedures to facilitate speedy
disbursement of loans.

Chemical Fertilizery

go; J Shri S. C. Samanta:
“" | Shri Subodh Hansda:

Will the Minister of Food amd Agri-
culture be pleased to state:

(a) whether it is a fact that in 1962
the required quantity of chemical fer-
tilizers could not be imported from
outside for want of foreign exchange;

(b) if so, the total requirement that
could not be imported; and

(c) whether this shortfall was made
good by increasing the production of
the existing factories?

The Minister of State im the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes, Sir,

(b) and (c). The import reguire-
ments of fertilisers for the year 1962-6
were worked out after taking into
account {he estimated production of
the existing factories in the country.
The following statement gives infor-
mation about (i) requirements (plan
targets)  (ii) indizenous production,
(iii) deficit to be met by imports,
(iv) actual imports arranged and (v)
the balance which remained uncover-
ed. (The actual demand from the
States and other consumers was, how-
ever, in excess of the targetted re-
quirements):—

Nitrogen:,

Lakh Tonnes

Total requirements: 5-28
Indigenous production: 1-80
Deficit to be mel by imports: 345
Actual Imports arranged: 2°47

Balance which remained un-
covered: 098
The indigenous production of Nitro-
gen in 1962-63 wags stepped up by
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43,000 (Nitrogen) tonnes over the year
1961-62 level.

Class IV Employees on N. Rly,

928. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the total number of Class IV
employees appointed by the Narthern
Railway in 1962-63; and

(b) the number of employees among
them belonging to Scheduled Castes
and Scheduled Tribes?

The Deputy Minister im the Ministry
of Railways (Shrj Shahnawaz Khan):
(a) Total number of Class IV 4598
employees appointed from 1-4-62.
so far.

(b) Scheduled Castes and Sche-
duled Tribes ...... 1072

Fruit Production in Punjab

929, Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state;

(a) the nature of programme chalk-
ed out for the development of fruit
production in Punjab for 1963-64; and

(b) the amount of assistance to be
given by the Central Government
therefor?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram:
Subhag Simgh): * (a) the following
programme has been chalked out by
the State Government for the deve-
lopment of fruit production in the
Punjab for the year 1963-64:—

(i) P]anti'\f'lg of an area of 1,600 °
acres under new orchards for
which a sum bf R%. 714 lakhs has
been carmarkeq for advance of’
loang to fruit growurs as uqdcr:-—

{a) Rs. 500 per acre in hilly-
areas; '

(b) Rs. 300 per acre in plain
areas. .

(ii) To encourage fruit ~produc-
tion, the following measures Aare
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proposed to be undertaken by the
Punjab Government:—

(a) Four lacs fruit plants from
Government and private re-
gistered nurseries to be
given to fruit growers at
reasonable rates; an area of
4,000 acres will be planted
under this programme.

(b) Grant of suitable subsidies
on tools and fertilisers, imple-
ments, insecticides, and im-
proved seeds.

(b) The amount of Central assis-
tance is estimated as under:—

7,90,000

Loan Rs.
Grant Rs: 4,52,000
TOTAL : Rs. 12,42,000

Accident between Shoagpur-Piparia

930. Shri Shree Narayan Das: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that on the
16th February, 1863 all five members
of a family including three children
were run  over by the Bombay
Howrah Mail while they were crossing
the Railway track between Shoagpur
and Piparia;

(b) if so, the circumstances in which
this tragedy took place;

(¢) whether any inquiry has been
made; and

(d) if so, the result thereof?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) to (d). The accident took
place at Bankhedi station on 17th Feb-
ruary 1963 on the Itarsi—Jabalpur
section of Central Railway. It is re-
ported that five members of a family
including three children were walking
by the side of the railway track at
about 13:30 hours near the site of the
accident. On hearing the whistle of
the approaching Bombay-Howrah
Janata Express two children aged 10
and 3 years respectively got perplex-
ed and started running on the track.
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The parents along with the third
child, aged 1§ years, rushed to rescue
the other two children from the track.
Meanwhile, the train reached the site
of the sccident and all the five per-
sons were run over and killed.

The Superintendent, Government
Railway Police, Gadarwar, had the
case investigated and reported that
the case was accidental and no one
can be held responiible.

Bullock-Plough

931. Shri P. G. Sen: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether one bullock-plough has
been appreciated by the cultivators;
and

{b) if so, what steps are being taken
to demonstrate the same in all other
States for the benefit of the agricul-
turists?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Simgh): (a) and (b). A
single bullock harness was designed
by the Japanese team of farmers
located in Saharanpur District. Simi-
lar harnesses are reported to have
been developed by the States of
Bihar, Uttar Pradesh, Madras and the
Indian Agricultural Research Insti-
tute, New Delhi. These harnesses are
still under test and 'have to be tried
out at various research and testing
centres as will as by progressive far-
mers. It has ben observed that
bullocks have to be retrained if they
are to work singly.

Upgrading of Branch Post Offices

932. Shri Jena: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that a
number of cases of up-grading the
branch post offices into sub-post
offices are long pending in the Dis-
trict of Balasore in Orissa;

(b) if so, the reasons for the delay
in up-grading them and the names of
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much branch offices the cases of
which are pending for up-gradation
in the said District; and

(c) the approximate period by
which the pending cases of such up-
gradation will be completed in the
District and particularly the cases of
Arnapal and Gujidarada branch post
offices?
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The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) to (c). Five
Cases of Balasore District relating to
upgrading of extra-departmental post
offices into sub offices are under con-
sideration. Details of these are given
below:

Name of the E.D. Post
Post Office

Date of receipt of the
proposel for upgradation
by the DPT Orissa.

Present position.

1. Arnapel E.D.B.O.

2. @ujidareds F.D.B.O.

3. Pirbat Bazer E.D.B.O. November, 1962
4. Hatigarh E.D.B.O. December, 1962

5. Kbhoira H.[2.5.0. MNovember, 1962

jrd week of January, 1963 The question

Last wedk of January, 1963

regarding the  branch
offices to be placed in account, on
upgradation 1s under correspondence
between the DPT Orissa and the
Supdt. of Post Offices, Balasore
Division. The proposal will be
finalised as soon as this is settled.

Prima facie, the anticipated loss is be-
'yond the permissible limit prescribed
or conversion into departmental
sub office. The case is under further
cxamination,

The DPT Orissa has addressed the
the Superintendent of Post Offices
for clarification on certain points,
‘The cases areexpected 1o be finalised
shortly,

Sanction was issued in February 1963 .
The office will be upgraded as soon
as  suitable  accommodation s
available.

Latrines in Electrical Locomotives
Driven Trains

933. Shri Jema: Will the Minister of
Railways be pleased to state:

(a) whether it is a fact that trains
driven by Electrical locomotives do
not 'have latrines for the passengers
of all classes;

(b) if so, the reasons for the absence
of this facility from such trains; and

(¢) whether Government propose to
make provisions for the introduction
of latrines in those trains in future?

The Deputy Minister in the Ministry
of Railways (Shrl Shahmawaz Ehan):
(a) No, Sir. However, coaches of sub-

urban trains, whether hauled by Elec-
tric or Steam power, are not equipped
with lavatories.

(b) The reasons are:

(i) the period of
very short;

journey is

() maximum capacity is need-
ed in these services;

(iii) when crowded, lavatories
will be difficult of access and
therefore of little practical use;

(iv) stations are close to each
other and train services are also
frequent. A passenger who wants



4677 Written Answers

to use the lavatory can detrain at
any station and catch the next
train;

(v) it is an accepted practice
not to provide lavatories in the
suburban stock the world over.

(c¢) No, Sir,
Development of Agriculiure im Kerala

934, Shri P. Kunham: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) the total amount allotted to the
Kerala Stafe for the development of
agriculture during the first two years
of the Third Plan;

(b) wheher this has been fully
spent; and

(c¢) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Food amd Agriculture (Shri A. M.
Thomas): (a) to (¢). Information is
being collected and will be placed on
the Table of the Sabha when receiv-
ed,
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LAC.

ggy, J Shri Pottekkatt:
’ | Shri A V. Raghavan:

Will the Minister of Transport amd
Communications be pleased to state:

(a) whether there is any proposal
to operate special services to trans-
port newspapers by the Indian Air-
lines Corporation; and

(b) if so, the details of the scheme
and when the services will be intro-
duced?

The Deputy Minister in the Minis-
try of Transport ang Communications
(Shri Mohinddin): (a) No, Sir.

(b) Does not arise.
Quarters for Railway Employees

938. Shri Ramchandra Mallick: Will
the Minister of Railways be pleased
to state:

(a) whether it has been decided by
Government to construct about 600
quarters for the Railway Employees
near Bhadrak Railway Station under
South Eastern Railway;

(b) if so, the details thereof and
the estimate of the scheme; and

(b) when the work is likely to be
started?

The Deputy Minister in the Minis-
try of Rallwayy (Shri Shahmawas
Khan): (a) Construction of 58 units
of staff quarters has been programmed.

(b) 26 units type II and 32 units
type I quarters at an estimated cost
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of Rs, 5:55 lakhs are proposed to be
constructed.

shortly by a Technical Committee
which has been specially set up.

(¢) Construction of 12 units type II
quarters is in progress and the re-
maining units wil] be taken up in
1963-64.

Tuticorin Port

939. Shri Umanath: Will the Min-

ister of Transport and Communieca-
tions be pleased to state:

(a) the progress of work of con-
verting Tuticorin into a major port;
and

(b) the details of the project?

The Minister of Shipping in the
Minisiry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). A Ficld Division under an Exe-
cutive Engineer wag created in May,
1962 to carry out detailej investiga-
tions,

The Field Division has completed 20
borings in the deep sea and soundings
in the areas where the basin is pro-
posed. The samples of the soils taken
from these borings were analysed at
the Soil Mechanics Laboratory of the
Madras State PW.D. The analysis
revealed that-the sea bed iz rocky
with very little sand over it

The lang survey of the proposed
Port area has been completed by the
Survey of India. The Minor Ports
Survey Organisation of the Govern-
ment of India has commenced the
hydrographic surveys. The railways
have just completed the survey for the
rail connection to the Port area,

The quarry sites have been fina-
lised. The construction of leading
roads from quarries to the existing
roads will be taken up shortly. The
question of water and electric sup-
pPly has been discussed with the
State Government and the electric
supply corporation and the arrange-
mentg are beimg finalised.

The layout plans have been pre-
pared and this will be examined

T R AW T
1 90 HAlo ITEIN :
8. 9 wit wedm :
Fqr oftaga agar @4 AN @@
g £ g1 w47 fE o

(%) wam WS FLFTT FT I WA
¢ f& awm-mE dmrEd @ W
eIy aeaat #1 IFT AT §

(&) a1 ATE-9TF qAST BT WA
TR F AT ORI EE AT F =
qAYE FATA FT FE GO FIM ;
ar

(w) afz &, at 98 ®@ 2 T%
NTGW 1A &1 geEar § 7

qficaga agr d90C AxrEm | A
g AA (o T wEER) o (F) ¥
(7). o T e o 3, |,
H 1Y TIEAE B &< a9 #, o
AT H g7 # O q4rg osR HA
grT & | WWI g AT 7 e U
Ao (1 &1 TEE TAIG FOOAT H
afenfas fear mar & 1 oo aomm
T ¥ wEa W § W ag awd @ g i
F 2 & T F UG TAI TS |
fregra UwEaT & A @1 7 fad
eI awaa ¥ famior & #1€ g
RN

famtam toE fow
Y'Y, s} FTAT W : FAT T HAY
g qar A1 FAO1 F40 fF

(%) wr ¥ fafaa e @9
TAA FT ATTT ¥WAT

(@) %471 3g 357 a1« M fA
ar ;AW ;A



4681 Written Answers

(7) w0 @ o 9T gE gt
# oy w1 o1 @ savEr ar & ?
W A § IeEA (s W
T ) (%) eeR # fawdm
¥ FY MY Tego Ao AN F U I
I97T &Y AW ¥ Y AT 9 W |

(&) o & 1 ssgo Sfto oY &
W I AT § qE AT AT WE-
afgat & fan s ww WS &

(w) Fea{em & ad 7 Teeqo
o IA 99 A Hgw T AT g
Q@ v & & fAu, 59 A 2
T 5AR F faRs WLt Wk gma
Afora & ¥ oY €Y g A 7 2

A yect w fowwr & fod oW

e¥3. WY FaT-wlEr : FT A
WA qF aNA #Y Far w47 5

(%) war goeIT & W ghEw A
U6 & fog e &) 2fr 33 &
fod ®1¢ == @ @
(=) ufz &, ar gesx ¥ 3w A
fem <t v 3fr & ;Wi
() a7 e gt @ mr ¢ ?
el WAEw W IwEaAr (st wTg-
e wt) ;o (F) W gHEART A
T & Faame & o At & whmaw
& fau 1§ fagg e A &
afea ge Wa ¥ afrr sfmeror el
# Al & wfower &7 syaear & 1 %4
* gemEr nigEd & wfa 57 faw
7 § IT H g AT qTA0 G2 FA
¥ fau oftaw W3 7 g $ww @
YT | TG A T ASAT A1 F
forg gady 3@ w1 A feamaa & € @
(@) ofisw 3= & gear ¥4
A gadt T & i & § 18R
F tvs grRa<i &Y s faay mww

MARCH 19, 1063

Written Answers 4682

() TvER, Fe, e, v,
g fad, AAPINT, Fo @IMYT,
WHHIT, AEg?, miggranz, weqmor,

I, qEEE, w99, @, ==y,
g% #IT T

Cochin Harbour-Coimbatore Railway
Track

943. Shri A, K. Gopalan: Will the
Minister of Railways be pleased to
state:

(a) whether Government have any
proposal under consideration for
doubling the railway track between
Cochin Harbour and Coimbatore; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No.

(b) Does not arise.

Afforestation in Catchment{ Areas

944. Shri Hem Raj: Wil] the Min-
ister of Food and Agriculture be pleas-
ed to state:

(a) the amount of loans and grants
given to the Punjab Government for
the expansion of afforestation in the
Catchrment areag of Pong Dam and
Bhakra Dam in 1962-63; and

(b) the amount utilised by them?

The Minister of State in the Minis-
try of Food ang Agriculture (Dr. Ram
Subhag Singh): (a) and (b). The in-
formation is being obtained from the
State Government and will be placed
on the Table of the Sabha on receipt.

Minor Irrigation in Punjab

945 Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the amount of loans and grants
given to the Punjab Government for
the expansion of minor irrigation in
the Punjab Hills during 1962-63; and

(b) the amount utilised by them?
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The Deputy Minister in the
Ministry of Food and Agriculture (Shri
A M. Thomas): (a) Under the revis-
ed procedure for rendering financial
assistance to State Government intro-
duced from the year 1858-59, Central
assistance admissible {0 various State
Governments is sanctioned in bulk for
schemes under the head ‘Agricultural
Production’ which includes Minor Irri-
gation and Land Decvelopment. The
State Governments also indicate only
broad groups of schemes in their An-
nua)] Plans. The actual implementa-
tion of the schemes and the areas in
which they are to be implemented are
entirely within the discretion of the
State Government. Ag such, it is not
possible to indicate the amount of
loans and grants availed of by the
Punjab Government for the expansion
of minor irrigation in the Punjab Hills
during 1962-63. Information with r»
gard to loang and grantg sanctioned to

the Government of Punjab during
1962-63 for their Agriculture
Development Schemes, including

Minor Irrigation and Land Develop-
ment, is however, as given below,

Year Grant Loan

Rs.
196263 73. 30 lakhs 107,90 lakhs

(b). According to the information
received from the State Government,
the anticipated expenditure on Minor
Irrigation is Rs. 108.59 lakhs.

Eallway Employees’ Cooperatives

J/ Dr. Ranen Sea:
| Shri Dinen Bhatiacharya:

Will the Minister of Rallways be
pleagsed to state:

(a) the facilities which the Railway
Administration used to provide to the
Railway Employees’ Cooperatives be-
fore 1961;

(b) whether such facility has been
curtailed during the last three years;
ang

(c) if so, what are the reasons for
curtailment?

The Deputy Minister in the Minis-
wy of Rallways (Shri Shahnawaw
Khan): (a) to (c). A statement is laid
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on the Table of the House. [Placed in
Library, See No, LT-986/63].

National Highway in. Am

( Shri Basumatari:
847. { Shrimati Renuka
L Barkataki.

Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is any proposal
from the Government of Assam or
any other quarter to construct a Na-
tiona] Highway road from Jamduar to
Bijni touching the present diverted
National Highway Road; and

(b) it so, when the construction
work is likely to start thereon?

The Minister of Shipping in the
Ministry of Transport and Communica-
tions (Shri Raj Bahador): (a) and
(b). Yes, a representation was re-
ceived some time back for the deve-
lopment of the Jamduar-Bijni road as
an alternative route to the Bijni-
North Salmara-Golakganj road. No
decision has been taken about this
project so far and the matter is still
in a preliminary stage of considera-
tiom.
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Review of Punishment

850. Shri Maurya: Will the Minis-
ter of Transport and Communications
be pleased to refer to the reply given
to Unstarred Question No. 427 on the
28th March, 1962 and state the result
of the review which was under con-
templation in respect of the official
who had not submitted his appeal
within the prescribed time?

The Deputy Minister in the Mimis-
try of Transport and Communications
(Shri D. Bhagavatl): Orders were
issued on 12.4.62 rectifying the defect.
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Training of Women Workers

55 J Shri N. R. Laskar;
"\ Bhri Berwa Kotah:

Will the Minister of Community
Development ang Cooperation be
pleased tp state:

(a) whether it is a fact that Gov-
ernment have sponsored a scheme to
train women workers for various com-
munity development works; and

(b) it 30, the details thereof?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. B, Murthy): (a) Yes,
Yes, Bir.

(b) A statement is placed on the
Table of the House.

STATEMENT

A scheme for training 25,000 Asso-
ciate Women Workers in Community
Development by the end of the 3rd
Plan period has been recently sanc-
tioned, The aim is to select five vil-
lage women per block with leader-
ship qualities and train them to take
to better methods of agriculture, Ani-
mal Husbandry, Cottage Industries,
Health and Hygiene including nulri-
tion and Family Planning, promote
habits of savings and enable them to
take active part in the co-operative
and the Panchayat. They will supple-
ment the efforts of the Gram Sevikas
and Mukhya Sevikas in organising
women's associations and the pro-
grammes under the Village Volunteer
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Force with special emphasis on pro-
duction and mass education.

2. The scheme will cost Rs. 27.35
lakhs and will be met entirely by the
Government of India in the Ministry
of Community Development and Co-
operation. On account of the present
Emergency, it has been possible to
provide only a sum of Rs. 4 lakhs
during 1963-64 for training about
4 500 workers in 28 centres.

3. The trainees will be selected from
among office bearers and leading
members of Mahila Mandals; prefer-
ence in the first instance may be given
to village women workers from blocks,
situated in areas where special pro-
grammes like intensive distriet agri-
cultural programme, applied nutrition
programme, integrated child walfare
scheme, ete. are being taken up.

4. The duration of training will be
one month and it may be split up into
convenient sessions, if necessary. The
training will be given at Gram Sevi-

kas' and Mukhya Sevikas' Training
Centres and such other voluntary
institutions as have the necessary

facilities. There is a provision of an
additional instructress for these train-
ing centres for this purpose, The
scheme also provides a sum of Rs.
4,000/~ on an average, per centre, for
putting up additioflal accommodation
that may be necessary for implement-
ing this programme, Each Training
Centre will run 4 courses during the
year,

5. The syllabus provides for 73
hours of theory and 91 hours of prac-
ticals and includes demonstrations,
visits to local institutions, etc.
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Ore-Carrying Road in Mysore

957. Shri S. B. Patil: Will the Min-
ister of Transport and Communica-
tiong be pleased to state:

(a) whether it js a fact that the
Central Government have agreed to
finance the ore-carrying Banasandra-
Hassan-Mangalore road in Mysore
State; and

(b) it so, what is the tota] estimated
cost of this road, according to revised
specification?

The Minister of Shipping in the
Ministiry of Transport and Com-
munications (Shri Raj Bahadar):
(a) and (b). Yes Sir, a grant of Rs.
44.76 lakhs was made in February
1959 for developing the Banasandra-
Hassan-Mangalore road to single lane
standard. The Mysore Government
now want the Central aid to be in-
-creased to 50 per cent of the cost of
widening the road to two lane carri-
ageway and strengthening the crust
which are estimated to involve a total
amount of Rs. 429 crores. This re-
-quest is being examined in consulta-
tion with the Planning Commission.

National Highways

958, Shri S. B. Patil: Will the Min-
ister of Transport ang Communica-
tions be pleased to state:

(a) whether the Government of
Mysore have approached the Central
Government 1o include Bangalore-
Mysore-Mercara-Mangalore road and
Bangalore-Mysore-Ootacamund road
as National Highways;

(b) if so, the action taken thereon;

(¢) whether it ig also a fact that
“"Mysore has the lowest milage of Na-
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tional Highways as compared to fthe
adjoining States; and

(d) it so, what action the Central
Government proposed to take in order
to remove thig disparity?

The Minister of Shipping im the
Ministry of Transport ang Communi-
cations (Shri Raj Bahadur): (a) and
(b). No proposal for the declaratiom
of the Bangalore-Mysore-Ootaca-
mund road as a National Highway has
been received from the Mysore Gov-
ernment. The State Government,
however, suggested some time back
the inclusion of the Bangalore-Mysore-
Mercara-Mangalore road in the Na-
tional Highway System. It has not
been possible to accept this proposal as
np funds are available for the expan-
cion of the existing National Highway
System under the Third Five-Year
Plan.

(c) and (d). The tota] length of
Nationa] Highway routes within the
Mysore State is 816 miles which in-
cludes 280 miles for National Highway
No. 13 added to the National Highway
System in May 1960. In terms of
area, the National Highway length in
the Mysore State works out to 1.1 per
100 sq. miles of area ag compared to
13 in Andhra Pradesh, 2.1 in Madras
State, 1.7 in Kerala and 1.3 in Maha-
rashtra. The Nationa] Highway routes
are determined not on any State-wise
or regiona) basis but from the stand-
point of the country as a whole so as
to serve predominanily national &as
distinet from local interests,

Accumulation of Cargo at Neamati,
Assam

959. Shri P. C. Borooah: Will the
Minister of Railwayg be pleased
state;

(a) whether it is a fact thai empty
wagons are not provided for river to
rail traffic, resulting in large accumu-
lation of Cargo awaiting Rail at Nea-
mati in Assam on the N.E. Railway,

(b) if so, the accumulation of cargo
at the beginning of February and of
March, 1863; and
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(c) the steps being taken to meet
the situation?

The Deputy Minister in the Minis-
try of Railways (Shri §. V. Rama-
swamy): (a) No. Wagon supply at
Neamati Ghat ig arranged in accord-
ance with the requirements ag indi-
cated in the coordination meetings held
between the Railwayd and the Steamer
Companies. This requirement has
been met in full.

(b) During the month of February
1963, there had been unexpected heavy
arrivalg through Joint Steamer Com-
panies. Cargo awaiting transhipment
by rail at Neamati Ghat, therefore, in-
creased from 2,082 metric tons on 1st
February 1963 to 4,620 metric tons.on
1st March 1963.

(c) Wagon supply has been stepped
up from a daily average of 9 wagons
in December 1962 to 25 during the
first fortnight of March, 1963 for the
speedy clearance of the cargo, .

Accident near Lasina

Shri D, S, Patil:
960. shri Berwa Kotah:
|| »nri  Sidheshwar Prasad:

Will the Minister of Railways be
pleased to state;

(a) whether the Murtiazapur-Yeot-
mal passenger train was involved in an
accident near the Lasina Railway
Station on the 19th February, 1963;

(by if so. the details of the accident;
and

(¢) the cauwses of the accident?

The Deputy Minister in the Ministry
of Railways (Shri S, V. Ramaswamy):
(a) Yes.

(b) At about 23:30 hours on 19th
February 1963 while 633 Down Mixed
irain w33 on the run between Lasina
and Yeotmal stations of Central Rail-
way, it got parted into two portions.
The first portion arrived Yeotmal at
1-15 hours on 20.263 and the second
portion rolled back and stopped bet-
ween Ladkhed and Lasina and was
brought to Yeotmal by train engine at
5.00 hours on 20.2.63.

MARCH 19, 1963
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(c) This is under investigation.
Research on Forage Crops

961, Shri Vishram Prasad: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the agronomical re-
being conducled on
forage crops in India; and

(b) if so, the results thereof as
regards the nutritive food wvalue?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes.

(b) The nutritive values of most
of the forage crops occurring in
various parts of the country have
been studied and published. Some
recent results are as follows:

(1) At Indian Agricultural Re-
search Institute, New Delhi,
Pusa Giant Napier showed
25 per cent more protein
and 12 per cent more sugar
than ordinary Napier and
gave almost double the yield

per acre.

(2 At Poona (Maharashtra) a
selection EBM-8 Marvel
gave higher percentage of

protein and higher yield of
fodder as compared with
local marvel (Dicanthum
annulatum)

Mukerian-Talwara Railway Line

962, Shri Daljit Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 362 on the 2nd March,
1963 regarding Mukerian-Talwara
Railway Line and state:

(a) whether any agreement has
been arrived at between the Pun-
jab Government and Central Gov-
ernment in this respect;

(b) if so, the details thereof; and

(c) the proportion of the share of
amount sanctioneg by the Central
Government in this regard?
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The Deputy Minister in the Minis-
try of Railways (Shri 8. V. Rama-
swamy) (a) Yes, Sir.

(b) and (c¢). Being a ‘Deposit
Work' the entire cost of the work
viz. Rs. 1.24 crores will be borne by
the State Government,

Rupar-Nangal Dam Secclion

963, Shri Daljit Singh: Will the

Minister of Railways be pleased to
state:

(a) whether it is a fact that there
is an agreement with Punjab State
Government for development and
passenger amenities to be provided
on Rupar-Nangal Dam Section of
the Northern Railway upto 1968 on
50:50 basis;

(b) whether in view of the com-
pletion of Bhakra Dam the State
Government have refused to spend
any more amount for development
and passenger amenities on this
section; and

(c) if so, the steps Government
propose to take in this regard?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) An agreement was en-
tered into with the Government of
Punjab in 1947 according to which
the cost of all  non-removahle
assets, such as land, earthwork, bal-
last, conrrete masonry of bridges
and buildings etc., was borne by the
Government of Punjab whereas the
cost of all removable assets, such as
permanent way, girders, signals, tele-
graph equipment etc, was borne by
the Railway Administration.

(b) The Punjab Government are
not agreeable to pay their share of
the cost of amenity works on the
ground that the railway line had
been working at a loss since its open-
ing to traffic in 1948 and they have
not even recovered the interest
charges on the capital invested by
them on this line,

(c) The matter is under considera-
tion.
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Supply of Fertilisers to Tea Gardens

964. Shri P. C. Borooah: Will the
Minister of Foad and Agriculture be
pleased to state:

(a) whether tea gardens in Assam,
West Bengal and other areas in the
North East suffered for want of fer-
tilisers of proper quality and quan-
tity during 1962-

(b) it so, the actual demands of
the tea gardens in each area and the
supplies made to them; and

(c) the steps being taken Lo supply
fertilisers in adequate quantity to
these gardens during the ensuing
year?

The Minister of State in the Min-
istry of Fopd and Agriculiure (Dr,
Ram Subhag Singh): (a) and (b).
Fertilisers are allotted by the Minis-
try of Food and Agriculture for
supply to the Tea Gardens in Assam
and West Benga] in the North East
India. During the year 1961-62 the
demand was originally estimated by
the Tea Board at 78744 tonnes of
Sulphate of Ammonia but was sub-
sequently revised by Tea Board to
1,16,557 tonnes of Sulphate of Ammo-
nia. It is estimated that about 60
per cent of the demand is for the Tea
Gardens in Assam and the balance
for the Tea Gardens in West Benga‘L
The actual quantity supplied by this
Ministry to the approved distributors
for sade to the Tea Gardens was of
the order of 75.000 tonnes of Sulphate
of Ammonia. About 16,000 tonnes
of Ammonium Sulphate Nitrate and
1500 tonnes of Urea were also sup-
plied. As the realistic demand of
the Tea Gardens was substantially
met there was no complaint regard-
ing the crop having suffered on
account of inadequate supply of fer-
tilisers or their poor quality.

(¢) During 1962-63 allocations of
the full requirements of Tea Gardens:
in North East India have been made.
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Purchase of Wheat ip
Madhya Pradesh

J Shri Birendra Bahadar
1 Shri R, S. Pandey:

Will the Minister of Foog and
:Agriculture be pleased to state:

9686,

(a) whether Government of
Madhya Pradesh have asked the
~Central Government to make arrange-
ments also for the purchase of
wheat in Madhya Pradesh on Cen-
ral account as in the case of rice;

(b) if so, what decision the Cen-
- tral Government have taken in this
matter; and

(c) what will be the pattern of
such arrangements?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes, Sir.

{b) and (¢). The matter is undar
«discussion with the Madhya Pradesh
«Government.

MARCH 18, 1063
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Tirumelveli-Kanyakumari Rallway
Line

967. Shri Muthiah: Will the Minis-
ter of Railways be pleased to gtate:

(a) whether the Tirunelveli-Kan-
yakumari Railway line will be
opened during the Third Five Year
Plan period; and

(b) if not, the reasons therefor?

The Deputy Minister in the Mim-
istry of Rallways (Shri 5. V. Rama-
swamy): (a) No. Sir.

{(b) The proposal is not included
in the Railway's programme of cons-
truction for the Third Five Year
Plan.

12 hrs.

PAPERS LAID ON THE TABLE

AupiT REPORT AND APPROPRIATION Ac-
COUNTS OF DEFENCE SERVICES

The Minister of Finance (Shri
Morarji Desai): Sir, I beg to iay on
the Table a copy each of the follow-
ing papers:—

(i) (a) Audit Report, Defence
Services, 1963 under arti-
cle 151(1) of the Consti-
tution.

[Placed in Library,
990/63].

(b) Appropriation Accounts
of the Defence Services
for the year 1961-62 and
Commercial Appendix
thereto.

[Placed in Library. See No. LT-
991/63].

(ii) (a) Audit Repori, Posts and

See No. LT-

Telegraphs, 1863, under
article  151(1) of the
Constitution.

[Placed in Library. See No. LT-
992/63].

(b) Appropriation Accounts,
Posts and Telegraphs,
1861-62.

[Placed in Library, See No. LT-008/
63].



4699 Papers laid on the PHALGUNA 28, 1884 (SAKA) Election to 4700

Table

(QUALIFICATIONS AND
Rures, 1963

LIFEBOATMEN'S
CERTIFICATES)

The Minister of State in the Minis-
tary of Transport and Communica-
tions (Shri Raj Bahadar): Sir, I beg
to lay on the Table, a copy of the
Lifeboatmen's - (Qualifications and
Certificates) Rules, 1863 published in
Notification No. G.S.R. 194 dated the
2nd February, 1963, under sub-sec-
tion (3) of section 458 of the Merchant
Shipping Act, 1958. [Placed in Lib-
rary, See No. LT-994/63].

AwNUAL ReporTs OF THE INDIAN CEN-

TRAL JUTE COMMITTEE, INDIAN CENTRAL

Corron CoMMITTEE, INDIAN CENTRAL

ARECANUT COMMITTEE AND THE INDIAN

CentrAL CocoNur COMMITTEE FOR THE
YEAR 1961-62

wTe gt Ffy WAt § v H W
(wto Tm qww fag) : wom  wgicy,
&% frmiEias et @ uw-us  wfe
AT WA FIIAAT AGAT F,
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(i) Annual Report of the Indian
Central Jute Committee for
the year 1861-62,

[Placed in Library, See No. LT-
995/63].

(ii) Annual Report of the Indlan
Centray Cotton Committee for
the year 1961-62.
[Placed in Library, See No. LT-
996/63].

(illy Annual Report of the Indian
Central Arecanut Committee
for the year 1961-62.

[Placed in Library, See No. LT-
$07/63].

(iv) Annua] Report of the Indian
Central Coconut Committee
for year 1861-62,

[Placed in Library, See No. LT-
998}63).
3056 (Ai) LSD—4,

Committee

ANNUAL REPORT OF INDIAN Cncmr..
SvGarcaNE CoMMITTER

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrd
A. M. Thomas): Sir, I beg to lay on
the Table a copy of Annual Report of
the Indian Central Sugarcane Com-
mittee for the year 1961-62. [Placed
in Library, see No. LT-999/63].

12.02 hrs.

ELECTION TO COMMITTER
Nationan SHpPING Boarp

The Minister of Shipping in the
Ministry of Transport and Communi-
cationg (Shri Raj Bahadur): Sir, I
beg to move the following:

“That in pursuance of sub-sec-
tion (2) (a) of section 4 of the
Merchant Shipping Act, 1958, and
the National Shipping Board
Rules 1960, framed under the said
Act, the members of Lok Sabha
do proceed to elect, in such
manner as the Speaker may
direct, four members from among
themselves to serve as members
of the National Shipping Board
to be reconstituted with efTect
from the 1st May, 1963.”

Mr. Speaker: The question is:

“That in pursuance of sub-gee-
tion (2) (a) of section 4 of the
Merchant Shipping Act, 1958, and
the National Shipping Board
Rules 1960, framed under the sald
Act, the members of Lok Sabha
do proceed to elect, in such
manner as the Speaker may
direct, four members from among
themselves to serve as members
of the National Shipping Board
to be reconstituted with -effect
from the 1st May, 1963.”

The motion was adopted.

—— 5.:]
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32.03 hrs.

MOTION RE: REPORT OF COM-

MITTEE ON CONDUCT OF CERTAIN

MEMBERS DURING PRESIDENTS
ADDRESS

Mr. Speaker: Before we take up the
motion, I would like to state one
thing.
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Certain Members 4702
during President's
Address
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Shri H. N. Mukerjee (Calcutta
Central): Mr. Speaker, 1 crave your
indulgence because I wish to refer to
this direction which we have all got.
We have the greatest respect for the
directi:.; which you give but you
know, at the same time, these direc-
tions are supposed to grow into con-
ventions and then, possibly, they
might be incorporated into the Rules
of Procedure and, therefore, perhaps
we might give some attention to this
matter. My feeling is that perhaps
you thought that we should pursue
the precedents which they have fol-
lowed in the House of Commons in
comparable cases, but my submizsion
is that on many occasions we do not
rigidly follow the conventions which
are there. Besides, on this occasion,
what has happened is that not one
individual member but a group, more
or less, are involved, and they are
supposed to have taken the stand on
the plank of fundamental rights of
members of this House, rightly or
wrongly. That is why my feeling is
that it is better that they are permit-
ted here and now before the Deputy
Speaker makes his motion, to stay in
the House and informed of their right



4703 Re: Conduct of PHALGUNA 28, 1884 (SAKA) Certain Members 4704

w stay in the House if they choose to
listen to whatever observations are
made by their colleagues in this
Housc. After all, they are Members
of this House,

Mr. Speaker: That iz what exactly
he said. 1 asked him that he should
wait 1ill that stage comes. When 1
ask him just to move to the Lobby,
he can represent that he may be
allowed to stay here. I will have the
sense of the House and if they allow
‘him to stay here, I will have no
objection.

Shri H. N. Mukerjee: It is better
that it was decided even earlier
After all, they would not have to go
through, what I would ecall, the
ignominy of having to ask even at
that stage.

Mr. Speaker: That would be for the
House to decide. I will put it to the
House. 1f the House decided that
they should not be asked, I will have
no objection.

Ny arrgy (e ) - wene wgisy,
gg dIBEHeT TRATAFAE 179 7
o wraqmara g’

Shri H. N, Mukerjee: My submis-
sion is that, you in your wisdom and
with your undoubted rights in the
matter, have issued certain direc-
tives. It is to you alone that we can
make our submission. The House
might decide if you ask the House
to decide this sort of thing.

Mr. Speaker: Yes.

Shri H. N. Mukerjee: My feeling is
that we as Members of this House
have got certain directions from you,
directions which affect the rights of
the Members of thig House, all of us
together. It is my feeling that this
should be done here and now. For
instance, if God forbid, there is a
Motion expressing lack of confidence
in the Chair, surely you will not be

during President's
Address

in the Chair when the matter is dis-
cussed: but, you would be in the
House. You would have the right to
be in the louse. You have the right.
You may not choose to exercise it, [
feel that when the conduct of certain
Memberg on account of what they
considered to be a principle of proce-
dure, which they adopted, very
wrongly in my view, when the con-
duct of Members or a group of Mem-
bers of this House is involved, it is
better that in the beginning they are
told that they have the right to stay
and any direction so far as that is
concerned can be changed.

There is another point that I want-
ed to submit. In the last but one line,
there is a statement:

“If the House takesg a decision
to reprimand the members con-
cerned, they will be asked to
stand in their seats when the
Speaker will deliver the repri-
mand.”

English is not our language. I once
said in the House that I know English
well enough to know that I do not
know it well enough. If we were ask-
ed to stand in our places, I can under-
stand, I can stand where I am. If I
am asked to stand in our seat, not
knowing what to do, I might try to
get on to the high elevation. It is
better an Indian language should be
our medium. T do not quite know
what is meant.

Mr. Speaker: So far as the second
point is concerned, perhaps, I admit
that there might be a mistake in
English. We do not claim, parti-
cularly myself that I know as much
English as Mr. Mukerjee knows.
Therefore, if there is a mistake, pro-
bably, that would not cause any mis-
apprehension. Everybody would cer-
tainly understand what it means a#
least. It would be clear to every one.
We do not suppose that he would
stand in his seat. In his place: that
would be gll right. If he has corrected
our English, we are thankful to him.
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Shri D, C. Sharma (Gurdaspur):
This is all right. This does not bear
the meaning which Shri H. N,
Mukerjee has given.

Mr. Speaker: So far as the other
point is concerned, I have laid down
a certain procedure. I had just said
that when we proceed with it—for the
present they are here—it that oppor-
tunity comes, now that it has been
raised, before asking them, I wil] have
the sense of the House and it will be
decided according to the wishes of
the House. If they think that they
should remain inside, I will have no
objection about that, Therefore, there
ought not to be any difficulty so far
as that ig concerned.

Shri Surendranath Dwivedy (Ken-
drapara): I wish to submit that, after
all, you will decide this point by
taking the sense of the House. Why
not decide it now? All that is wanted
is that they should be present to see
what is the nature of the discussion
and how the Members react. That is
all.

Mr. Speaker: For the present they
are here. They will hear everything.
I do not know whether that opportu-
nity comes or not. If that comes, I
said I will take the sense of the House
whether they would want them to be
here.

S8hri Tyagl (Dehra Dun): Humbly
I wish to submit that under the pro-
cedure which has been defined in the
Paper yesterday, they will be made
to stand, to be on their legs at least,
wherever they are. May I  know
under what bye-law or under what
conventions the Members will be made
to stand? Only one Member can be
in possession of the floor of the House.
Are those Members to stand as accus-
ed? This ig a matter which affects the
rights of individual Members, and
where there is no question of party
alignment. So, we have to see that
the privileges of the Members in the
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I would, therefore, most humbly
submit this. Before you take the
sense of the House on this matter,
could you kindly give us an indica-
tion as to from where this procedure
hag been followed? Or is it a new
or novel procedure? If it is new
or novel procedure, then we must be
enlightened about it

Mr. Speaker: Sp far, in all demo-
cracies, it is a well settled procedure
that jt the House has to express any
displeasure against a Member or
award some punishment, then  the
Member has to stand in his place—1
shall now correct myself; he will stand
there, and the Speaker would an-
nounce the displeasure of the House
to him in a solemn manner that adds
to the dignity and solemnity of the
occasion. That is all that it means.
And the Members concerned have to
receive that by standing in their
places.

I am rather surprised to listen to
this argument that only one Member
can be in possession of the House at
a time. They are not in possession of
the House at that moment. We are
acting ag a High Court of Parliament
at that moment, and a judgment 1is
being delivered against the persons
who have been charged with some
guilt or offence. Therefore it is that
they have to stand in their places.
There ought not to be such a surprise
at that pracedure. I ghould think that
that is the correct procedure, and we
ought to follow it and maintain that
dignity and decorum of the House.
That would be the best procedure,

Shri Tyagi: 1 was desirous of know-
ing whether that is the procedure
elsewhere too or that is the procedure
here only.

Mr. Speaker: Yes, that is followed
everywhere.

Shri Tridibh Eumar Chandbard
(Berhampur): We are now confronted
with an extraordinary gituation in the
history of our Parliament. I have
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been in this Parliament; and Parlia-
ment hag never been called upon to
take....

Mr. Speaker; The hon. Member can
make that speech after the motion is
moved.

Shri Tridib KEumar Chaundhari: No.
About the procedure, 1 fee] that here
it seems that we are pre-judging the
issue if we act upon this procedure,
that is, pre-judging the whole issue
that is before the House, because this
is only a recommendation. So, those
Members should not be compelled to
withdraw, and their rights of Mem-
bership should not be suspended:

Mr. Speaker: Again, it is the same
thing. If the Members are insistent
I have no objection. Let them decide
first, in the beginning itself, whether
they want those Members to remain
here. I have no objection about that.

Now, is it the pleasure of the House
or is it the desire of the House that
those Members should remain inside
the House while the discussions are
carried on?

Several Hon. Members: Yes.
Some Hon, Members: No.

Mr. Speaker: I think that it ought
not tg be done by a division of votes
or by this controversy. Let us take a
decision. 1 thought, because it was
the procedure in other democracies,
that when we have heard them, we
could follow that procedure. We
shall give them opportunity to say as
much as they like and whatever they
choose to, and they will explain.

Then again, it has been said by Shri
Tridib Kumar Chaudhuri that we are
pre-judging the issue and there is
only a recommendation by a Commit-
tee of the Parliament. That is there,
and, therefore, they stand charged
with that. And the House has to dis-
cuss whether that recommendation is
te be accepted. They have been heard
in the committee a‘!so. and here also
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they will be hrard, and whatever ex-
planations they want to give they can
give.

Shri 8. 8, More (Poona): I want to
take an analogy. You, Sir, were
pleased tp refer to this part of the
function of this House as the function
of the High Court. When a man is
being proceedeq against in the High
Court, it he be the accused, he is
given the opportunity to remain pre-
sent in the court till the court reaches
its judgment. Here, the House will
be reaching its decision after discus-
gion, but, unfortunately, according to
your directions, the accused will be
driven out of the court, and the trial
will be proceeded with behind his
back.

Mr, Speaker: Probably there is a
mistake jn that. The evidence that is
heard must be before the accused
themselves. But if some deliberation
is to take place and the Judge has
to think for himselt what decision he
has to pronounce, that he has to do
himself. Here the whole House fis
the Judge, is the Court. If the judg-
ment is to be pronounced, certainly
that would be in their presence and
not in their absence. I think we
should now proceed.

Shri Maurya (Aligarh): On a point
of information. If something has hap-
pened outside this House, will this
House have the capacity or capability
or privilege to go into it?

Mr. Speaker: That is also an issue
that has to be decided here.

Shri Shivaji Rao 8. Deshmukk
(Parbhani): My submission is that if
we take a decision that the hon.
Members concerned should remain out
of the House when the deliberations
regarding their conduct are going om,
in effect it would mean that this
House has prejudged their conduct.

Some Hon. Members: No, no.

Shri Shivaji Rao 8. Deshmukh: Let
me continue. It will) in effect, mean
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that their membership is suspended

for the time they are asked to stay
outside,

Shri Surendranath Dwivedy: 1 take
it that you have decided that they
should remain in the House whep the
discussion takes place. That is the
sense of the House. It is not neces-
sary to go into this question any fur-
ther.

Mr. Speaker: Is this the pleasure of
the House, that the Members may re-
main here while we deliberate?

Several Honm. Members: Yes, yes.
Mr. Speaker: Al] right.

Shrij Narendra Singh Mahida
(Anand): May I make a submission?

Shri Joachim Alva (Kanara): 1
would make only one submission. If
you allow them to remain in  the
House, I would like you to take an
undertaking from them that they do
not interrupt its proceedings,

Mr, Speaker:
thing altogether.

That is a different

Shri Krishnamoorthy Rao (Shimo-
ga): Mr. Speaker, I beg to move:

“Thal this House agrees with
the recommendationg contained in
paragraphs 26 and 27 of the Re-
port of the Committee on the con-
duct of certain Members during
the President's Address, presented
to the House on the 12th March
1963.".

Sir, an unprecedented event in the
annals of the history of this Parlia-
ment occurred when certain Members
of this House createq a disturbance by
their disorderly conduct when the
President was addresaing the Joint
sitting of the two Houses on the 18th
February 1963. Later, when this
House met, it was the unanimous de-
cision of this House that you should
appoint a Committee to go inte the
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conduct of these Memberg and make
recommendations. Accordingly, you
were pleased to appoint a Committee
with me as Chairman. The recference
to the Committee was:

“tp investigate the conduct of
Sarvashri Ram Sewak Yadav,
Mani Ram Bagri, B. Singh Utiya
and B. N. Mandal] and Swami
Rameshwaranand in connection
with the disorder created by them
at the time of the President's Ad-
dress to both Houses of Parlia-
ment assembleqd together under
article 87 of the Constitution on
the 18th February 1963 and tc:
consider and report whether such
conduct of the said Members was
contrary to the usage or deroga-
tory to the dignity of the occasion
or inconsistent with the standards
which Parliament js entitled to
expect from its members and to
make such recommendationg as the
Committee may deem fit".

The Committee wanted to know
what had transpired, if any corres-
pondence had transpired with the
President and the Prime Minister, be-
cause in the Indian Express of that
morning anp item had appeared to the
effect that Shri Yadav had written to
the President and the same incident as
happened in the UP legislature would
be repeated here. So we wrote tg the
Secretariats of both the President and
the Prime Minister and we got copies
of the correspondence.

The Committee also wanted to give
an opportunity to these Members {o
explain their conduct before them.
Both the Prime Minister and the
President had made it quite clear in
their correspondence that the Address
of the President would be read in
English first and then the Vice-Presi-
dent would read the Hindi version of
the Address. These hon. Members:
knew beforehand that it was going to
be read in English first. Not only
that, They made certain allegatioms
both againgt the President and the
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Members of the Committee which 1
will refer to later. We also wanted
to see the precedents in other Parlia-
ments of the world. We have copied
our procedure from the Parliament in
the United Kingdom. As in UK, here
the President's Addresg is a very
solemn and dignified occasion. Ac-
cording to article 87 of the Constitu-
tion, it is an  obligatory duty cast
upon the President to address the joint
sitting of both Houses of the legisla-
ture and to issue summmons to Mem-
bers to attend this function. It is as
much an obligatory duty on the part
of the Members to hear him with due
respect, dignity and decorum. In fact
a convention has been set up in this
Parliament that this occasion when the
President addresses the Houses of
Parliament has always been considered
ag a very solemn pccasion. The Presi-
dent, when he arrives at the Parlia-
ment House is received by the Presid-
ing Officers and is conducted to the
Central Hall in a procession. His pre-
sence is announced by fanfare. Na-
tiona] Anthem is sung both while he
takes his seat and when he leaves the
Hall. No such incident has ever
occurred during the past fifteen years.
It has been the convention that he
is listened to with respect and due
dignity.

By their conduct these Members
have defied that convention. Not only
that, Sir. The President is also a part
of Parliament. In fact article 79
reads that Parliament in India con-
sists of the President and the two
Houses of Parliament. Any indignity
and disrespect offered to the President
is a disrespect to the Parliament. Not
only that He is a symbol of our
Constitution. He is not only head of
the State and head of Parliament; he
is the symbol of our Constitution. As
such, hon. Members are expected to
behave, while he is addressing the
two Houses of Parliament, in a man-
ner befitting the conduct of Members
of Parliament.

When we summoned these gentle-
men before the Committee, Swami
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Rameshwaranand told the Committee
that he had np intention of showing
any disrespect to the President. If he
had known that his conduct would be
considered as disrespectful and undig-
nified, he would not have behaved
that way. All that he wanted to say
was that the President should read
his Address in Hindi and as soon as
tne President told him that the Hindi
version would be rzad by the Vice-
President, he sat down; he did not
join the walk out and he expressed
his regret.

Shri Utiya, another Member of the
Socialist Party, when asked by the
Committee, informed it that he did
not know what had transpired bet-
ween Shri Ram Sevak Yadhav ang the
President and the Prime Minister; if
he had known that his conduct would
be considered as disrespectful to the
President, he would not have joined
the walk out; he did not know English;
he knew only Hindi; he did not know
that they would walk out; if he had
known it he would not have walked
out.

Omn a later date we called Shri Ram
Sewak Yadav, Shri Mani Ram Bagri
and Shri B. N. Mandal before the
Committee. In their statements, they
have admitted the facts but they have
aggravated the situation by making
allegations against the President. In
fact, Shri Mandal says it is the Presi-
dent who has violated the Constitu-
tion and he even suggests that the
House should take action against him.
Shri Bagri and Shri Yadav say that it
is their right to walk out and in their
statements they admit the correspon-
dence that hag passed between them
and the President and the Prime Mi-
nister and they say that this Commit-
tee has no right to take any action
against them ang it has been loaded
with Members who have predeter-
mined views, and they make allega-
tions against the Committee. In this
way, they have aggravated the situa-
tion by their statements before the
Committee.
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Further, article 343 (2) says that
Hindj shall be the national language
and allows that for 15 years from the
date of the proclamation of the Con-
stitution English shal] continue tp be
used for all official purposes. The
President was perfectly within his
constitutional right to  address the
joint sitting of the two Houses in
English. So, the Committee consider-
ed al] these circumstances and came
to the conclusion that this act on the
part of the Members was deliberate
and premeditated They had known
that the President would be speaking
in English. They had no regrets to
offer and they had no defence to offer.
On the other hand, by their conduct,
as 1 submitted earlier, they have ag-
gravated the situation. They have
challenged the authority of the Com-
mittee. They have alleged that the
Committee Members had a pre-deter-
mined view, and they justified their
actions, that their walk-out was a
constitutional right; and they have un-
necessarily dragged the President's
office into this unseemly controversy.
The Commnittee took a very serious
view of the gituation and of the con-
duct of these Members. Since both
Shri Rameshwaranand and Shri Utiya
assured the Committee that they had
no intention of showing any disrespect
to the President, the Committee have
accepted their version and they re-
commend that a disapproval of their
oonduct is sufficient. But as regards
the pther three Members—Shri Ram
Sewak Yadav, Shri Mani Ram Bagri
and Shri B. N. Mandal,—they have
taken a very serious view of this in-
cident. Of course, the Committee
could have recommended a stronger
action, but since it is an incident
which has happened for the first time
in the history of Parliament, the Com-
mittee have taken a lenient view and
recommended that they should be
reprimanded.

Before closing, I would also refer
to paragraph 28 of the report. It is
only a suggestion for future events.
But, after reconsidering the whole
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matter, I feel that there is no need
to move that thig House agrees with
the recommendations in paragraph 28,
because I feel that jt would be restrict-
ing the powers of this House. This
House has got sovereign authority. 1t
has got the power of admonition; the
power of reprimand; the power of sus-
pension; the power of imprisonment;
and the power of expulsion of its
Members for any disorderly and un-
becoming behaviour. I feeij that no
committee has got any powers to res-
trict the powers of this House. I feel
that our recommendation in para 28
would be restricting the powers of
the House. Each occasion has to be
judged on its merits. I would, there-
fore, request this House, through you,
to agree to the recommendations of the
Committee in parag 26 and 27, in para
28 to reprimand Shri Ram Sewak
Yadav, Shri Mani Ram Bagri and
Shri B. N. Manda] and in para 27 to
record disapproval of the conduct, so
far ag Swami Rameshwaranand and
Shri B. Singh Utiya are concerned,
and no further action is necessary, so
far as these twp Members are con-
cerned.

Sir, I move.
T TR (FTAIT) ¢ qeqeT

gy, WA ¥ 91 §3  Far 1o
g .

SO ARIRY . WIT 43 TIIA |

off UANEURE ;KO AT A
gAF

qeud ARIKE  H  ArET TR
g faa FE1 5 %8 /%1 OF TR
A& 139 H gH S R /T
TR & FTH AATE T |

We ought to be more
serene at this moment.
AFAEA AT TR T@REFL
aew gIfe Ew AR W), &8

serious and
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farierr ®Y, AR *Y2W G &,
SRR faamar 3@ sra| g
%® a7 Y gregag W AT ag g9 a9 7T
U w9 faar qug @3 Q1w
WA F FEIEW A | WA
T S ER go, & 3T F A A gary
JAF HFEC favar AR ag a1 g
FREFAE 15X H T aer A FL)
AL EH TG FT ATAGLAF  ATAAG
eEy gy qaa A Fraard g
FagT dA=AT T, AT AL
T (T T TF97 7 ¥ g7 999
for g7 &1 g foar 9 w1 § ar fasfr
AT faararwrg |

off naeroex - ¥ a7 72 wrdAr
FIQRIAIF I FET H AT FEFg
mngag Y # ot garfaar amar
far A gaslgy Araaraisw ™
arast ¥ oqAd FmiarwE
yfedrdax AT TF A0 AT
WREF 3 e g

WeqW NEIEY | §9  ATAAE GSEq)
& ara foge ag= & AT fawdt & asian
FIHFITR! qEF ABAA  F AT
TAE | IAF AA@ET A EFF A
R TAT | WO ET & rAAZ AT S0 AT
s Efreastfgfrage fRaram
A Xz feIgh foae s aTae
QFETIFRA T F QAT
I & R AT A AR & R Iw At g@Q
TRT ICHATAT AT | BT UF F1 I FT
TR, g A I FT g H wER FF
g S Twam g 99 & geran
I A FE AR 19 A w7 Wq@
adfgE it g
Motion moved:

“That this House agrees with
the recommendations contained in

paragraphs 26 and 27 of the
Report of the Committee on the
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conduct of certain Members dur-
ing the President's Address, pre-
sented to the House on the 12th
March, 1963.”

T I FT AGAT FATHY AT AR & AT A
Rt am afafr et of @ fe
fo el 7 ¥f¥Fz F gm Fa AT
a1 FFAr a1 §9 §FEE T AT,
I9 A9, IAFT AT IEAM@ FL, IqN
It feqiE #1 & AR I A FrgEAF
W g AR g AN fawfea & sa®
far sermar & fF 3T TaEE FX
AR ST R HIFL |

st femmr qemaw (wFAagl)
werg wgrzd, § 7 g9 a7 erdmaq
fed &, 39 & wrew ¥ g7 #1% gEar
gt fad 1

W AEAT : AT FTHT T F
frirfes a1 & 9 fF g7 #Y Forse fear
ST ¢ 1 ag frafea 91 & Y avar @,
ag FIE ATERT FIF G & 10

Tgi ITH) THATF ATZT AAE
WX F 59 9T FF FAAT T0Z T ITHL
waal g f& 7 53

&t TREAw qraw (ITTAIF) :
eqar WIS, A ded W9 & gra
fagrmarsd & A @r AT Im ¥ g{@T
& ¥ goa1 uF fafaa T dore fear
& & grw w1 9 oG8 9 4@
# o 10 f5 § g o) 519 ) ETY
& 7 ¥ YT | A7 § Py w0
fw afz ¥ 754 | fed) 1 §g 37 o9,
s §9 qF aFor qv oy § foar &
Tregafa | F1 AT WA @ /Y I T
Ao, WA FEr A g w
# g7 &1 3exm ¥%, 57T & qar
fazarg w@TE & W 39 & ol @&
AR w4 |
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ner wgred, faamw 15-3-42 &
A4l wzAl * TH &9, Uggfd A
BT & §WE AT a49r AT F &
gaeqi grar Tegafd ¥ x@owmag &
fagza 9% 5 a8 wfnmer sq9 a1
dfrara & wsET ¥ A1 g
Treprmer, afz wwa 7 @ At e
qfws AT S IAF MFAET
2 g A, # oF, fraea 1 e fiwm
fey s qr ¥ aqr A F 91T A
gz wamr fear | o AT aEl @
gifae 97 fa=red agr Aifa 7 g+
9% gq M w1 g3 27 A & fam
qexs wglad, W9 FOTia T #)
wregerAt ¥ oF afafy w1 757 fear

qa ZITT "I F (9] A€ F
grawr e arw afafa 7 faafa
™% Y N texr HgE A oag
wiafa = g, O 99 T @A ¥
geEq 4, & " ®) av ¥ fay
a1 A 1 2 sfwr e fas o) qgre
% avaey ¥ woAry w, gau ey g
AT & v ¥ WA AT B & |
qE & wraw ¥ arw geed) afafy
F famfor &1 q&a@ AUFTEE A7 AA)
U TET GUT | HIA ¥ FIEfaaE 117
| qFIT ®1 A & az AWl &1
a4 W17 Ia& fAgw 9% (T WH
fogpta) a7 a1 ) A A §
TG TF17 &1 FI1E TeA 1@ A1 W47 /W
gfefa w1 M7 aar 39 % fAgw o7 Faw
werer wared @ fafsaa fea o
gﬁwmmaﬁaﬂm%mﬁ
faaze F0r &1 was? ofy agr faar
78 T, meAw F T 9595 A
gz & gw arl & faes wfaarT €1
wwra, qF Frdifod, Tue wEdeET,
AT ¥ gy wfE ) I w4 A
F) AT § g 1T §7T AR ¥
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757 fFar am@r & a1 3% werT T{
AT MAT 97 58 JIHA 7 (@A 95,
f& gu garet &) =) famr mar afes
ag) W faar m@r | ey wgrew 7
FET ¢

“In my opinion—of course, it
is a prima facie opinion of mine;
I have not gone into the case—it
is an insult to the Constitution
itself and a violation of the oath
that the Members have taken.

oS0 far as the calculated move
was concerned, there can be no
doubt about it because previous
intimation had been given. It has
appeared in the papers as well
and it was known to everybody
that they were going to do this.
Therefore, it was done with an
intention, premeditated and pre-
conceived.

Then the President had told
them that it did not behove them
and, therefore, they should stop;
but a sustained effort was made
to stop the President from deli-
vering that Address. Therefore,
he had to ask me to take some
action or do something. But
when I stood up, certainly the
Members decided to walk away.”

gfafa & s smwm fag o
gz Mfar 21w &1 08 5zeq § famm
W FIT & AT F f@ATH 9c-v-e3
! gz7 § A9 &7 god) 717 arfgw
w7 @ ) | afafa § 35 Tr0 7 77=@AT
=g & mawny fagzra awr g &
fagg & | Wt wa # A amt & wfa
wret §, o7 I wigfa 7 &7 74y A1
Fifad a1 &1 37 @m gz Ay A=
o7 | ST faE Y 5E 2

“I feel that the behaviour of
certain of our colleagues is a very
serious reflection on the dignity
of the Lok Sabha”



4719 Re: Conduct of PHALGUNA 28, 1884 (SAKA) Certain Members 4720,

¥ Mfe= Td & T7

“gg Faw gwie u=gfa &1 @)
ATHTA AGT &, TE EHTL 6T
T 91T T FEAl w
oA g 17

EqeT HRIEA F FH FIAT & WA
qTEFT FW gu Ugafa A &7 garaT
faan fr wrezafa o 7 weger o) & gw
qrt ¥ fasrs saE) @ g3t
TR 3 1 FET, T AR 1IN & oregafy
T G F F1F H Z0AY wrAAT A
wfafa & 77 o0 w77 & fax A
2 szt | fF mfvge & a@m
qT 7 At &7 &) A § W A A
woAT U 95 @7 & | & g4 &7
wra afafa & a¥ g sfedaw & dvms
R ¥ AT WIFE FEOT | 39§ FLT
T 2

“gid) UWAEE  AEE, WA
FrE) agqr Ao Ao HEA A
gfufa & awer foaw qw17 &
Farey fag &, foa & =i
megfa war wfwfa 9T mT
Zrarre fRar ¢, SEy I &
aoud ¥ oAt o afg g
g

gfafa & ga= e =T sfeasT
faar, @ wag ger 2 fE oag
swre 7 fAvg 34 F1 v g &Y @
TR dY | q2AT F A § Ao &
fa=rdd #1 gAd & arz, I &
afsx #v it afafa & weEr wfaqww
*Y FY AT Y | W wEA ¥ g7 fawer fAgew
Fe fF ag @@ AN F Gy AmE w710
faiF 15-3-%3 &1 aea & gw S FY
AT a7 fRear sAtefor =7 & &Y
i 9T w3 weod # fad Wi
ifes &7 § g fad o § fad faemy
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g1 ar & 1 oF @Y afirgh & fay @ e
gfer F7am amdTa aF

WEGEl WERW, AT AIAHT -
aifas dfaam & 1 wrgefa @1 9
gWr & | A FaAreg & &Y I @8l
fegr wmar & ®iv St &7 wfew &
OIHTT 9T HFAT # | o TRufd &
8 & TeT @ v # geen SfEa
&Y | T, T 9T A F97 @R & 9T
g feafa i wgala £ ad
AT FfaqT & a=g Loy I
(3) % fear ¥ ¥ 77 72w & e s
TENE AT A TTHE F | T TAT
g fagt f§ o @1 oA & wEA qEr
AT av fraa s wvoa @ Eiz
g & gz w1 wfufx w71 41 (F 3% wiaw
F@r |

FH! 2T § UE 77 qAATG qoET
w1 gt & vrezafa & whoer o7 S5
7 g g 5 wiwame war gfay
T dare w7 T @ P F qur 2
s fFd R 97 39 F99 & Iqnege
¥ sgaeqy 37 gu Fa1 f¥ megwfa oA
# 'mrIg | § | gufEn 9 9T AT
feoqoft 71 wfsw 78 | 3aw =@
TEUAT | Tg IHY AT F IR &Y
sqaeqT &

# & Tregafa 8 gTeT 3T AvwT X
frazw frar fr wfirrmr gfena qar
qUAT 9O F WA TSN W
@1 S afz aoe T & a1 e
arafers war H AT Tewfa ot &Y
AT &Y aeEa: g ) # & ety
AN AT B ¥ fgd) § A & fam
arex faam a2 w<g @Y 2 1 fraaw A
ST FT qaA A AT A f ¥
¥ Az aa w0 e, gemi
& e A e & a=Te fer
ST 9T & @y FAT 927 | F&A aamy



4721 Re: Conduct of MARCH 19, 1963 Certain Members 4722
during President’s
Address
[=fr T arza)
AT FAT T FUTAT F IfewT T O GTHT 1Y () F 4w (¥)

A A A A gFc s w e T
RRIE F ot ey Wi A & g 7
g faqrT FAT F 73T @A gAv AR
I FER FAT F A7 F a0 fqumasi
F TE7 &7 @ fEar | g3 @y weer
=1 wf=ar 79 T T & &
T § 1 g § gaear g F o
®qrT F g wAfam TE @ AR
W 9 9% Sfaas A s "]
QAT 374 F A a2 F et aeeg Y
T I FT wAeqT FY I & A1 a8

T % fau aga & afwras &

wery wgieg, afufa ¥ gy fa-
qz7 F fagra =ar qar faam afoet
& el F A AIT WAy AE aqr
oY AT F [T & A §v
garen faar | wemsw 7 939 & AT e
2T, a8 =a€qT1 41 {797 7Y 5w san
g 399 TF TF O |

o9 A g, T F ARG T

wray § T 5o 2w &1 fafyw asgi
faaTT TR 3 @S o faw aK 9%

o Qa1 & PG F a9y AT g -

I faqm@ T & Tegnst &7 agy
feafr & ot 7@t e %1 & 1 dfe
Agl ITHEE| & faeg 37 T ST A
Fraaré g gé | A IW aT N
Te TW a® W FRAE A FA
rfew 9t AaT & fagg a1 wiifw
waT & FrLars 2 & faqw gami
o qra gqawi F fag oF oA
Sk i

Tegafa & & 78 faca fF wig-
mnmmmqwﬁmm,
dfgam & wfosa g1 w(RA 97 |
# wgA #7 wr @fag & STEeN
3¥3 (1) T IQTT (R) ¥ ITGE

TqT (@) F AR wrpez FEW | qTH
tear & f5 T fedt @Rt 1 st
F L%Y T 9471 frd ¥ w1 sqaeqy
F &1 gu Y 9g AT faar & 1 Tregamr
FT SART LG @77 AT KT 188N
TF WAAT FT TG FHT g1 LT |

HraT, dfaam #1a7egT 393 (1)
LA

g B vy g 7 fafy
AW geir 1

TH! AT FT AT ™S IT sqaeqr
w1 9w & faar g

“g¥ (1) FfFdtam ¥ 4R U
Wt g afarT F o ¥
9EE o &7 FTEET F
faw 49 F 39 799 TAET
qAmET & fog HaAT Iy
SGRT FT AT AT o
fog & g % S g
g WG F1 AT 4"

ooy Wgiag, dfafa F W |
ST TEHT AT faar at qg At s
¥ AR 39y ¥ @ (R) ¥ 99
1 @ T fomd are famr @

"oy wegufa 9w FTemafy
# oOrRw gra, 49 %
o gaTET § & faefy
& fag @t W %
g w9 gty v #v
T WY w9 F w-
Ty & & a9 a9
J|TH W FTOTERT
sfasa T ga=m 1"

foc g & wNT TEy &
& & w{eeR vy ¥ 9 wiEe



4723 Re: Conduct of PHALGUNA 23, 1834 (SAKA) Certsin Members 4724

FEM | [ A{~8% & HAgd Wty
# afufy afsa s 1 wfas § a1
g afafa 1 A =T gFU aw @T_
« AT & fag e st g8 asaR
# I I F AT (F) W (@
¥ afra & '

(%) q9 F TR sENET §
fag fg=fr Arar & ST
ufg® q@m &,

(&) & & Toarg yawET &
¥ o7 w f=fy & fag
wieT W F wEm &
faamat &,

art ¥ fowrfor s & 5w
T =g grm 1"

U W19 Gfeam &7 SEaeqr § 9
@1 39 A gz &Fre fear m g fw
geSY % WISt & WART I AT
2, afew dfeew § fafes 2w &
T ¥ g7 W16 e & fF s f
feafa 7z grft f§ ag awex =t
I /T IJEAY g AGATET A
Srfy 1 afaarr &Y ag W= g afz
gfaw & dar A A @ 9@ A
& AW & F19 9T AG) & fF gw &
PN Sgerar s 1 dfEaE F oATS
faan mar & 5 fady sl & =W 9%
W A TEANET ERT O

weIE wRIeE, AT ¥ wsaR
¥3(R) ¥ (AT AAfA H§Y HFLAR
F FEFICA F7 Gt wfawrdr & |
e ¥ owgar 1wt ¥ W
TGATT FT THTL HY GLHTE FT AfAAd
FTE G 1 texe ¥ FY ATE ¥ I9H
Tgafa &g o q&Z TEE /AT
wfameer ogamr # @ 0 3g
T Y LESR aF WY | a9 WAy
¥ mw & wafy & gwfa § =g

during President’s
Address

M ad i @ @ got aowa
#1 I faar m, dfaqw A 9 g
& IEHT T Sie T T4 | Gay @K
¥ I g7 FT FIAT FAF T A
# @ 99 A7 fF ety F g ot
WA wE AT F w7 F owgnr A
R W W dvEeT § oA o&F §
fadas weqa @, adt wd & AT
O @) | wfaar aar aow # wr
Y AT FA F AL WAOT 9T qEA A
ST qgd guy |

fray, ¥ gz 1 o wsER

%3( %) T4 3L A HIT AT FEAT 4
wTsaR 3 (1) & faar &

"B FT FEiaET  ofE

weafa # fafea gnfr

YT 9 T@ FT WGAT W

dfaae & wger ar av

EF AT HYY T AT 997

fagafcaY & gra sam 1"

for wft & arg wr=aE e A A%
fegr gar & ¢

“fg=ly wmar # s fE w7,
I F7 fagma AT @ifs
T AT A ATHICSE
gegfa & @x gl
wfwsafe &1 wmeaw @t
&, T 99 T H{rAGAw
¥ e el faem fog
Y A R St
¥ Sfeafan s ard@
qarEf & w9, e W
qeTafa ® wrwEE & Q@
quﬂrm qr
gy g1 a8l 59 & W=
wEIT F faq g gepw
& o Mora: Jfr el
AN ¥ TR Vg FQ



4725 Re: Conduct of

[t < &+ a1ea)
g2 3a %1 wdfg glaf=a
FLAT AT AT FA
g i

@ ag &9 F1 AfFad Fdw g W7
ety At gEIE A9 F A4 ¥ qE
wfaF ¢ |

Fgr @rar g f& wegafa
T Agl wd 0 afs ag |y
gar 3ga T AoAT A A9 W

o dfgam F fau @ 1 q&dr
2fs weafa g A ar—‘ru

f& wrfas wr & 93 Teafy
felt & o1 smgaie A gfaar #
A g oge At 3 = oA

THA WY GHRR F1 g3 AT T |
Fgrarar ¢ f® g am g A @
£ty areafasar az 2 & "o §1
AT AT @I |

afsmgr #1 faar s o T
qFE FT 99 2, TH AE GO
FR T ATGF ey T’ AT ATCR
waa faar wamn fasfe
garEre faemr 91X g7 9eqd
fafiver AARE TH A TWAIM H
gaTarg bAW T @3 faar g
9 & faas gat 7o &
TN T T TG TF AT FT Y FTCT
21 2@ ¥ ARviFor @ SEm
faxafr wmer IO FEAE TE 2
wfrarger F7 wwshr  an gy Hagr
s gfear arwgfasr @ ogEw
T, vm Tfim wR W

MARCH 19, 1903

Certain Members 4726
during President’s
Address

®|AAT AW ® AHG FG AW &
fag siaai &g <gAr 9 mwraw
#r fa=ft  faarm &1 =mwa an
W faqQa agal & @99t & w=Aw
qar wfzx Har faamr @ gaan
W HOAT FHG §AEl | gHTH

TgAAr 3@ #fs7T AW wr afvoms
a8

g |

W A F agd § WAAT qERm
o< faaga: gamafr i swerrifa
Y E fF wiN  FfEas F@ew
TR AU T AIE TIw® OF
at g *fears &1 99 wuAET 9%y
qr ) T A IEAr Ay HOAT
Ao o foafe & @@ wew

gT ArEE &1 arfaw a & fay
FART  FIEATE T TET AT G710

MmAF WEIRA, VAT F WA FY
a9y ¥g feax @anft sFif #1 F9%
99 WIgl 9@ & WM FW R
gfama @wr fa=d /2, A q@fas
ep mar fadmi # oy B o@g &«
sfaaa @ mwre @ ® el qar
ST 9% gy g &\ 48 ahfage
AT GIO E FTAH @ AT ¢
st & Sfafea €9 & oE-
faoeq ®aTST &1 T | @WTorETer
qiEf % war wraet A ® AT
T WX F oww e o @i fw
ram fgedr s sew &
% Fg I ARAE fwogw S v
faty sish ¥d, =2 Hr o
T waw aur wfd g



4727 Re: Conduct of PHALGUNA 28, 1884 (SAKA) Certain Members

1 Fifs AN WRa@ 7 =Rl
Ay Am gy FxaEt 2
FEr o ¢ aferor s waet
IJEd e, ag 99 qEdr faoem g
g A ST e, AT, "o
AT AT wfE ST, WS g

ag ot Fmimm fx oafs w0
AA WA AT ATT AT fEror wrIA
F0 wgafa 4@t @ wwar | aw SEn
Fan fraew 2fs & o sgm f&
zfegor wdtg Faw a9 9T
aﬁﬂﬁgmﬁﬁqﬂwﬁ‘rﬁl
99 1 d1 T "aw sAgr &
@:Pnﬁen ag'qrm?nfamg
qfg AR ygm o g9 ST WRT 97
g wwm @ A fogd anfa
g#rg gfm afgem o T 9
4z drgew sger &@E qA A
A aE B gedy wfEw W 9y
dfFa moft argamET aar AT,
T WL ®I| Ag 98 S@T TFI
A1 IAT A &0 TLAET AT
AOA AT FT AT FTAT 9L |
ag Y qgd Y TELE | AT AT
AT AT - TG AT TG HEA @7

WA 3R HTA AFET AT HY
T gT dAw (4 AW gl g
%N TeEg Ut ¥ IW@ A AQAET AT
AEAAIET & AW &9 97 AW e
f&r -nqT, @ =T Gr? AEE
Fardy o & o F AW WA
W @raar qr f& mdr 3 Foafy-
FTO W &1 IAFT ATAT KT W FAA
grm o

e Wy, o q9d 9 9o
A F frae @ wd, wags @
g 1 #faam w1 @A §
T 9T At e dF A
gfaam ¥ fwwt oo wEtw
WY Wik # g A gy

. . 4728
during President’s

Address
o7 1 gfafa & wer Faronl 9@
aqr FON FOFT w97 A
frae &7 gam W =fer ar)
= afafa F3Tf® a7 %< faar §
feaomr T 21 o= e W0
W 3@ W 9T it famme wT fE
T a@ W geATHl  F & O
AT FEAT &, WX T wfed B
®T FTO0 FT g1 3T AL AmEl 9T
faa g wsr g wifE o,
97 & Jgmw fqagw fear ge @
fer fAazw s¥T AR ar@r $890
fe ugafa #@eg wwwi av =fd-
™ &1 WAT g, ITH R TG,
¥ IR FAE WG FA OFT A
TUET 94T, 7 § o) A& = =76
g 1 afew S wegafa ST,
AT AT ICGHT H AT FT
fadst wmar & &t & 8B B
MNE AT AR FoOEET T AW
wav g o gfafa & @ "en
wifar & o @ wfaw & 7=,
WaE Iy g faumr &1 @R
)y foar 1 afufa 7 9o s
v faar f& g avr efr & 61X
ag 3 AT A S H9T A ATfEC
ot R aur ot fafea w2 @

afafa &1 w1 & wROT W
9T FTON F G FA 9T A fFARC
w< gara &A1 Tifge a1 ¥few v
wr faug gfw 9ax dar A3 feam
afz @e gwaRl W gar T @
a1 @z @ gfqar &1 S ST
i w gt 1 @ X
¥ fagew & 5w @ wfaasw
' HEF FI | FEAAEE @
gaqr SwmaTSY #y sfossr wgufe
T g9 T€7 T & | EEY qETRE
T wWE Ag g awar |



. 4729 Re: Conduct of

[x= da% arza)

o9 % % wud U gAY
frRzassm f& ggasr =« c@
qouae A It wfgd fE g
T FAT W TEAT FIART FT |
AT FYFSAT X I TLAT F SOAT
I3 FW ¥ &7 A, {3 Afgqt oK
= TREETA= & 9fq aga I=1 s
AN | TS FIART 9Y 6T uw
gafrag @1 AfFT 78 TegwT
w1 ¥% 8, 98 @ sfawT w1 99 8,
Hfs F1 g TR 5§ 2T FT S@E
e §, w@fwe gg WY W
waT "o gfee ¥EE amr wnfad
wfaT 59 g7 & AT el A
frAgaFEn fd & @ | #7990 W
TefrmyEs faare € ST faare w7
¥ax w &, ¥ fader g gfvd
ww gfafa & afaGss Sy aefwe s )

wemR WA S THYES AeT |
fogmn qgar 91 a1 FgAm a1, F8 fean)
T GEA A IR qg A1 W & g
f& & olx g9 IO AW TEE
FEi AT 3 € T ¥ AW uF
fammgnt f& 3 o@f 33 @G I
A T g g IER 7 @S
T AR AT WFIZ G ow7 &
U i%'airrrfas ECEEL T
FEm R F AT

st gt (fgarT) . aema 9gRy,
3§ WA ®eT A ¥ OF B mar ¥
a1 AT AFT F A A AW
awr WA & arcAa frar @
W & SEEr gwt & ¥ 3@ A
¥far am g g

& o W OF 9w oy ¥
aeaw w@ar § fag Faw F e @

MARCH 19, 1063

Certain Members 4730
during President’s
Address

= fggem & U@ 745 8¢
UWIIATX KT J1T Hrgrl & 2w &
I X WX ANIW q@D & ATOAT
W g fawwr fF T oadr s
Aot A foger & wm o ogw
W & A AR AT AT R A
WE WEHY FT IAHEA F AT WTAT
ag g off #F A FH FFAT AR
o & Fiewi w4 q1 q@ T,
e &« & Tl argw | N
g s wmam MdT wEm A
g faam fen faw faam &
T WA A ORA ;G AT
w9 & W AW FSAT AGE WA
T o wWR oFF I dmam
A T A AT FEAT | @A AT
g f5 gAt FTXAE AW ATET
T g, gwEw am F fag qafew
§ FTLAR  wmd awd fn e
A et & AW & aFT A
ETAR 979 fAdsA femr a1 @d
gadr g faedr afzg g @
fw weeafa 1 & w3 gud fae fear
g4 Al WWT & BE4 q@T °
wea w1 amr fEar, ag €1 A% gAIL
T AN TE & | T AR,
T gF wezafy ST &1 WM A @R
Ay s ? usiw faay famsr
fs gaafay @ww w7 o faas fw
ST 9T de9 3 g1 AT F1 A7
aré g afqr wenfa § @)@ 9.
Fq ZZAT 8, TX GAT & wx ;v AT
IAFT Ifa AT wEr g oy §
ag e & faars F1d s ARy §
T grom g E fE e v oaw
ST F1 T AL gEA |

13 hrs.

ueq wged, ¥ W W ¥ aed
I EA AN TT W FEYT A
ST | I @ T ® §gH @y,



1 Re: Conduct of PHALGUNA 28, 1884 (SAKA) Certain Members

quet WM & wEfgar § 1 owr
M TWA ¥ TG, ATFA @H F ar
Fl dF SAFT AT d9 F, IR 4
o agfom Fed §, I qfa s
Ed § WY SFET AW FEL FW
xamd ¢ | SfFT oo e fegE
faior #1 ®15 T §, 97 9% 9
ary ¥3 wex A faare §, S qA
g™ 7 ueeafs St ¥ fEw
femr 7 mw fggmmw ¥ wQ@
wa @h ag 9med ¢ fF I -
Wt F fgmem v e ser
wrfgr w9 gaa fam o= fegmm
1 TN GHT TEWT HIAT TASAHISA
991 §F T ANE g% | {7 99 a0
# qEaEr F A g /9
e a@i #1? W gfar @ w
frame & «ifsw | sosr OEY &
frara w8 feat  f@ fwEr o
nfaar e § 9w W & aeafa
¥ WA W1 9, 0§ wWaA] v,
woar W fEAr faga owmer #
Fare s e gw am & 3@ A qE
far o, 3@ weAm owfear &
M A o fowe Fmw @9,
st fF F27 9 f§ fggmm & o
SR Wgd gw=at FIIAA W@
3 Td g T== w N AT
2 & fgg 774 )

qemy WERw , #%§ 4gd a8
wAH € dT §, WX & W@
arii #der g, afwa wmfEer A
o @t I rda W za e awl
% ogor g, o wmar woA W A
goatfaa @1 @ ¥ oW ¥ fwdw
e e
o At Wi s agt w1 WY EOw
JIE, AGIFT FE WA, Tg FEAr
fr fegemit &, fot &, av fogeam
#r et wdfas wmer &, w9AT AW
3055 (Al) LSD—.

during President’s e

Address

FIU, aEdT T a0 WY T qEAT 6
f& 97 7 wmeifa #r @) Afsa o
fegam & faw &t a@ st o,
T fggeam & wegfoar arg &
I wg am, fE i E E g
TE w0 § wR g oF fggem
g aEq & fe 9 # wrEer Srq
far @, av e FmEa % @@
o1 gFar g7

feet a% swst  # fggem
gfasrear 99 91 AR R 9w
¥ oA w ar " wERl
TR AT TqMaA Fq ol
Y &9 F Jai ¥, q€ TEU FW gt
f& s & faams aF $¢q T
@ FAR W W fegena ¥
faga mn, @Y o®@ 2w few a@
TENETT ? WeAW Hgred, § w9
ATET TH WAATT §ed & amA S
woT fF w9 &1 e foeen
sfa7 #IX 3 & fau wEIw= 1,
o Ay FrALAE F o g
0% & st &Y fggear ¥ fareran
gaam & Ffeq, dfew | ¥ fag
ITAT & FERHAR |

gafaw &Y Tegufa St &1 A9w
a8 few, afes # @ qdr
gfrar & swas fedt g d, fEd
o ¥ fedr @R # @ ¥ e
wEE FI@ER A, wfar F73@
e gt g1 W 3w aw
1 gF g e, w SR
W it T owaA A AW I
feqr T, @Y% WO AT AW W
FAFama w9 senm 6 e
wre g A g fast

werm WERd, W9 9w %



733 Re: Conduct of

[ amrd)
wrew gem fe et qo & ohroee
fog s wag fag & ff aq ara vt
it d Wl Iw W W gEEa ¥ IT
% fedt o Al g di ) SwAE &
TIT@R § frdr &1 e $Y fgww
A G ) IT T AAH ATACHIEAT
I W oW wE fE gy I

g wd Fom f& & gy
WGE AGE AT AL Fgar g1 Fav
uF wra Wy g4 & safog gar
g & oo g awT ¥ 2T ¥ &
@ wvar § 1 A @ wE-w g
w qfgaar 39T @€ d@radr g
w2l ¥ gye ¥Eear g @ gy
e {fF @ aeT q #rE qH #4-
T AR FAw I ogw oF,
1A AT G 98 ¥ (% goEEw A
aew fegr, st 39 SwF femn =7
FT FHAfAF TaOT WX W aw@
tq e ar ofawa T #Y fem
qsAT A AT AT

3% AT A W F AT F 75 0
AT ATEAT § | TH ARAT 7 FETE
R 7 FEa g (& a1 (g=d) arreem wmey
& | we5er wEred, g fe=t A
wgd § | W F1% I8 1T F¥gA
AN 5§ I § AT @, al fHT 7Y
et areT &, a1 wue ¥ qEas &
“ma AR | WA HYS WEaEdT 4§y
oy, a1 T 1 TNZAT TG &, FT W
¢t 2w fegea & 08T g

MARCH 19, 1063

Certain Member;
during President’s 4734
Address

T 97 qroft &Y @@ F, @ FE AT
& & 3% 7 smer o @ &1 e AT

TR & fF W w5t 9 qemrew a6

qFEET ZrI, a1 W9 fEw ¥ g &
WIET | WRY, A, de @i
fggearat i 9T &, 97 F7 gETET
AU ¥ F3 g1 7 waet 7R 7= &
TFTAX F w7 FZ=T a7 qor forrr o,
| ATH F o F AR Zr 7 e
ma wsgfaay et & owren @ g
T @Y Fft fr &% ey & A
AR A1 A AlET A7 HITANT FT 9
foramn, oz = & w1 W 7 A7
L ITATFTH oA §OIAAE AF
P

& ma we fx gardy ard ey
SR IS F1 AEY 2, (2= WY GO A
T E 1 T A AU F Ava
w=a1 gran 5 wrezfa o fgegema &7
et T ® W T T | AT
7g 1 97 % {2t § wmT A% F 1%
femr wor 41 1 FEEE A GwEA #1
AT N & | W AT AR A
T 7 g1, A1 {67 779 T qeArH
FT FAT TETA T2 AT FETA AL fRIA
Afaifr a1 2 137 art 7 4 770 @
g f& wreznfa st & wr A% zeAT W
&F WIGT | &1 FqT {geay AT FY ger
¥ o wirar ar 48 7 fggema # gEdr
WTOTHT FT FoAT 7 BF F@T AT TEl |
fergeam ® AU AT W IO AR
HYT fT It (T 3 & Ay gfar
# fgegeara %1 v grf gd § i ey
gF ¥ #rg WA a1k a% fgrgerr
HOAT F1E AT TG T T, RIS AT
TEY a1 &%, w18 wfasr 7 T 7%,
wiif® W< wiaT 7@ §, at 99F aq%
wiaer &% a7 |



4735 Re: Conducd of PHALGUNA 23, 1804 (SAKA) Certain Members. 4736

a7 & are § aferor 9T Iy, Arq
o grow, FT FATT ISTAT VAT g |
® sz 9ga § fr fergeam & e
T, 91 T At § WA, g T Jg
¥ @A g, AT T AT F @, TR
7 gferor § w23 €1, 7 T f& g
ATt H, gETY AT ® AT F1 A, A
¥ 3T o, 9t fx o § S T I
audtfa &1 gt @ §, qan ad
TR I |

WY o Atwran AT (fagr)
fe=t #r amft =gy

q’ltmg’f:fg_a”rg}mvré’r,aaq,
ST gt o

Ve WEIAW . WX gHT ATAAR
T Gy vE, 1 e A Tee,
oY AT, T Tw FT AR |

st avndt & oy 7 fagw §
FT A { {7 a7 4 afrera § w18
afeadz gt mr fr q@ S O TR
9T | AT, AT AW A TR KraT S
ITETA FT g4 AY FF) T AT 41 |
W AL AT G FATHR oA, 3
T 19T, TEZ-HTAT AT AT FT HTA
A TRATHT F7 G g1 g1, AT Hey 9
g fr % ofrae 7% o & ¥ wliame
ﬂlﬁ%#@@ﬁﬁffamnwgﬁm
% Sxardt A f1a7 & Ay w9
WA 77 F3FA § A oA &7
XA TN W ww GOR §F AT
W AT 77 T 8, A A g i e
& T fFT ) s ag o 2, w0
§EA T &1 AF ArAT ., &1 20 a9 K
TR T o i 7 ey, dre
AT AT w@ 74T & forg Aer-u-are
5§ 1 foiy @R ax it ard
a1 fadl 9T Vet A @ 9o qx

during President’s
Addresa
ATV AT FT LS JC T I JY A
EET & 89 qam€ FO W A
B FA-TGT FY ITTATT F FIT AT
4T

a8 ®g1 @ g fF AT aw mse
FLH FIA T @ FD gl AT F
wowT e § 1 & aga asT A A
fagm Y 761 g, &fFa & oF 9 a@
siar § f e & €Y, gfman &
ot B qrawy et & fay @ v 2@
T 337 @, wifgad SAEm d 1 AT
¥ eTag mar gt g s &4 @
97 q3T § , WA @y MEHT A WA
wof #7 wfes g & I Wi ue
o€, Y T &t
Frogzar AT NG| WA
€ i fam, #1€ gooe Fa,
o o € ufaeas | &), 99 ar
o foray o7 @waT & | & o A -
ATHT H W FA AT, WO AG &
qT9 W F7R qA@TE, A, A Wi
AEF FY QAT T HTAA ATHAT F
w7 A warqa fgge & A9t
AT F1 Aol & A9, FEAN F 4™
WA EY TR Y, IAET AT & T Y
A A a7 g o @ @Y, @ e
I wTeHT ST WK 98 WA &, F I3
w7 o o1 W & I3 F F@T A A
JaR qvE €T WX qF AT faer
ot 3 9% Y gEer 7 F fag o &
Far § 1| Wy A o g9 99 3T IER
# & fow dare g | AfFT W A
@ FT =il 6 AN $19 a7 19 '
AT £

ga gfmn & sfogme 1 3@ g,
A & gfagw &7 v &, S T



4737 Re: Condwuct of

[sfr arra)

RETIY & A §, I wEw 1 2w
&, 7% T G Y AT B, I wIEA
¥ 2ar &, 3few ag it Saaifas wea 8,
T 99 ¥ G 8, T W1 ToT RN
wft T wmar @ qfeaw ® owwoar
FNET AT A KT T g AT g, Wi
TF qfeew #1 F & Fa F g 4 @
L /4T AGY & AT BT § | gAY
qAWd F & TE AT T §T W7
T &1 T & W1 IqH AR q¢ qHAA
Y FTETER #Y T S @ v R
o F3 g fF IEN g qrda
qIaT F7 7€ 91X I35 T gqrew fafaes
area ¥t ggt X gfar 9 1 IR N gy
g AT | 99 Ig & qF ar gArq g
a1 Y & AT Y, oY a9 A
WEH & T °Y, gew § quw Ag 04w
g | gu W A fAen & A s
THE B TE | AT W9 3G fF g whA
¥ Fm A afgam & 1 gm F yaray
3 ¥ forgiq 99 T9a gaTe faem® Haer
2 fean a1 | 9= T Seifeew AwTEE 4@,
o TR TN ¥ & W qEE &
fegr a1, &t fox a2 «¥% =@ fae
SHTT HT qFT Y | ¢ warera S ar
T g1 aFaT 9T | ggi 9% FHEY a7 939
¥ & woAr A q A A A A A g
& 1 4 fa=ia gy 5§ & A7 fae=
Y 47 |

TF I A § w9 & [Ean
§ | 78 T fasd arrdt #7 A, 1w
gar fad T &% @@ TG R,
g 2w & fgg s\ 3@ & #fasw #v
gar & | & srowy @ feamr [
g fF oo da-fam & forg o el &
oY g) SITg @Y I 9T FY TaA & g f
&G g, AN A N A GGEAEA &
fery dar< g | rfer Y & W e § W
wT ®1E GauT A7 far ST wfEd |
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WITH 9TF af § 51T 99% a9y 9
ATT S TE & AR E, € F A
TR ¥ o @ gey arq q@
& ATfEq | G ATa FEg AW FW
oY & g FF & | ¥ & wfaeq ¥ fg,
2w & fga & farg I amy ot &t & dor
P97 ], IEST A F Ao 1 T
w19 T F fgy St wfaw €
afe 7@t < Y TE AW qwar §

q T Y AT & A BICWE Y
92 & 9T ATS 9 W A AR |

¥ GE AT § | TF A qF AT]
Ngmgiftggamegn T g ot f&
O TG F1 FNE! S G4 AT, 4§
ag g & el 7 g foar ang &1 "N
oy,

weaw wEET AT qTIR A
3, 3 ¥ art ¥ w39 wEN @
%7, 9% gL A I |

s aoT ;I & I H 98 w9
& =reat g & fegeam & ot v Q%1
Eq ¢, IART 1 AEATE, £ UG
woT & sfq § IAwr Ed gy W
TUHY WIS FT &4 A forar g, @
g 9% 7Y fuear g, oo ag gaare
§, T wawta fEa o g, a2
¥ o= T ¥ W=l 99 @) qar @
gFaT & |

9 34 fF fggem 1wl &Y
1 & qFTaS ¥ WO 9T qga T
IETT I A T w0 w@n gr
Wy # a<fanar faa e a d s g
ST T AT W), T H e
wr=t #Y, gl F1E ¥ & At B+ W
frefae %< amei ®Y @ wror a<feeat
fawdt § < ag 7@ v wmT § W



4739 Re: Conduct o) PHALGUNA 28, 1884 (SAKA) Certain Members

a@IgT &, I wT FHAT & | WINT &7
F gV 7Y AT § oY 3EST i
T gATR fou & g1 amar ¢

A & # wfter FTAT T1gAT § 99N
AT Sft & T wew & & 2w WO 9%
T A 43T & | W9 qgi & a1 q34y
g 1w T wud e F Fay g fw
gt & Y TeAaTe’ &, Y s w7
@ § 99 ¥ frae faar smom 1 &
STEAT § % % At & F9 FT vt Wil
A ¥ Y gy & Y, 97 X w9 T
R TG T FATA AAT &, T IAWY
TF FE FAT | S HIOET GFAT P,
g% 20 Ay &FT 70 9 & grm
w7t § fF a8 e A wom

EaW WERL : T AIW ARA §W
®AT TR & ar 7F Fg a%a § | AfwY
N aE w7 & 78 §, I g
ST T & 1 75 N aT I A E,
TE FE ¢ |

ot o Ao WIW (HELHT) : Weqw
wEeg, @ wfwgm ¥ e 21T AR
afagt & HIT a9y AT}, SH X
weew # o faa A wa A w1 @R E,
ITe & I F qHT TWAT ATRATE |
¥ Arfgal 7 A oF X § I fa=r
q, ITH ok A @ femr & 1 &
WITET qg T T TgaT g @ e
AraAT & Sfcr & w7 83 qw ar fea
o |

Tx ¥ gy N Sz Fr ot A
g € oY, Ia% ae AT 91, AR
93 F I FY AT AT § | IEH
TR TAFETd wRE A o for § 9
/AT A #Y I IuT Fawrfon #F &, 556
gy ¥ off & oy vz w1 A 59
Id § 3@ w7 F qrwT w4 dv L

7
during President’s 419

Address

Voo wglem ;A9 MM & g
T 2 fF W 36T s Ay A
AT 9T AET § &Y AT &t 7w T 99
fear v | g meR feay av ag At
BT 9T § WX I94T 99 ¥ @7 faw
BN | ¥ IS IAF AR WA 5T A
e AG & |

st Mo Ao Wyw: WY wrAA
a<El #Y 7% Foavd fsft 7Y @, dar q@
AW AT E

WEw gy ;9 w1 fae g g

ﬁqo ATo m?ﬂiﬂﬂﬂ!ﬂt
T § GEL ATl A AE W g oo

£9 Tl ¥ WA § gy §
R FTY A S T g fafa
*Y T FH F gl ¥ A
ot flE 0@ aa7 & @ e ¢
w147 FLE § 1 IA TR A wqyyAy Fearet
FITRANARIA W F o=
el % U=fa ¥ St g ¥
WO 9§ AT wArgAE,
TR W g qaemr § 8 g
a1t & fare Trdmie %7 a9 #7 fawfor
Y § | NI 39 FHE F wwnfa ¥ =
# weara fovar § T 0w aar 7 ag a5
w3 & fawfor & amg woAt agafy
gL FL )

o W weE 97 faem ot a9
LI G AR Gl: ER R G
w2 F AFEE ¥ ¥AT agar § fw
IogE foare & wf o aael & A9
faafc ¢t ®t € & | afew gfe wq
aama § fe ag ot #1 qgw € & W)
ot oY e T @, oA F @@k R
# 39 @ T e W W Ul
gE T



4741 Re: Conduct of

[aﬂ{eﬂhﬁ“}

@ g § N 6g w0 A, A
Faer & aTvA qg 4€ vy oy feaan
¥ Tl W g & AR N A EReY
g7 WA ¥ W } arqmﬁi“:
i wgwfa & @fwaew &1 9Ew
w9t § qq1 A 3% gAAdY § A {
o) 2w ¥ faq gt @ wgm 0 &
gmg,mﬁﬂ@ﬁmﬁm
faar s =fed |

¥ qanfaw dfawm ¥ et @ T
T 92 o wfafeed faa § 1 sEa a
qdnet €7 ¥ ATATL FX ATGT ATAT @, o
G7E a9 A T T q W AEAT 47
¥ gew @Y I W ¥ ¥ fa 9 TS
¥ g #Y 9 9T HAEl F T 9
sfafea @1 90F | OF A F AT 4G &
f dfqary F AT Qo ¥ HUG FT AH-
¥ foay war § 1wl A g
¥y (R) ¥ TEIF F wTA asgeia
ST WRA & G5E AN F H=LF T
#z 7 fewdt o 7T 8 @51 § | qfF
wreufa & FATATE WRW I FTT AL
&, wafad Tregafe wwd &g 14 7
T fgedy 9T T 3T & AT FHA0 S
aifgd fr 3213 Tgafa 9z & fad
sy o Frat 4 fa G0 w17 7 7
A F7% f2ar | Tm g Yo Yo Ty
F o s wbmmae a1 g s g,
Wiz gt ar § g, wiwTaw g8
g fagr, @i gmr 333 () o= &
@ﬁq-q,-qqmwmfgiﬁ fadr 7
S8 98 31T da i wfqardar
€ | za@ faars 1, §faem 81 at
T FTAT§ |

oY % IBATE F X Uy
o wfasE W g § A awew arw
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wfaa™ s &1 mfwgu fadw, @
T @ ST ¥ X §%ar g, W\
wEdaIfaw wraor g 7 & awe g w
@1 § 7 fFe 571 381 o ware,
s 9w @ 1 oF & sEr
93, UAT HTOT WAGHE §Y §FAT §
w7 fr dfagm & Y F9¢ a=gwfa =
M AT G AR G5 T &I
edfa § Y g o ) A e #
wfaam aa ¥ @27 § A dfaum 3 o=
9ei #1 gfez #Y &, 3 F1€ fort & G2 7@
T E 1 i T g O g A AR
FETE | oo FY TeEfa W TeeE
&% % UF aga 3T Y I 99 441§
fe @ a9t & Tawfag T W
¥ FT FEA A Afaam ¥ A qwr
FIEd § A A9 AT & F
gfaum #1 F177 1 drs w1 F@
& gy QY 9= grar @ = fF I8
wWl Y qYfee 37 a9 AW agan
% faw oa € 1 @7 oo feafa &1 gweA
¥ aga wifaw Y & #R ¥ 4g
wa g f fggeam &1 @ e g+ €@
fREd g ¥ CmifwmmgIaw ¥
g A9 T fggEaAT gAT it QX
gFST | qT FT, a§  HAT AT BT
o9 @Y &1 qrIA a9 9, T a%
g & O I gL AT & AT |
fergeart saT &1 awerd 71 9% §
T Agea A & 1 &, g7 7 fAar
A1 9T FF Fag W F1a 97, AfeT o
& & 5 earet g % “Feage gfear”
qAHF q@ FT 91 8, 74 A0 faega
qeat & T & fF fegmam #1 ferdw
drefarg & 2w F 9z Al gr aFav &1
qg 937 A7A & For § wadr F o
AIIE FT | I AN AT FT AT FIS F
feeer & F7 2w =_T )

I fdvé g A0 & farars o &



4743 Re: €onduct of PHALGUNA 28, 1884 (SAKA) Certain Members

it g, S8 ¥ w w7 ¥ oy v 2 fw
™ @ fg= Y wfafeg & & fag
gt feaar @ &, faw & fa=t &7
afrs Y wWr ) ¥ a2 oy w7 3w
wre § i & fg & fag ammer adi 8
# afwe, aspr, wafagt, awwe s ot
[N ATHT FT AT AT T 9T
sfafesa 2@ ear g 1 g7 it =M
WTETHT F AT ¥ O &Y 7% 2, A A
2 5 HR W A i asea
1 ¥ g2 B Fiferw F Aw A @E
A 7g o dfrm ) T gt
&, 3u & faers w21 1 it S 7 7w
AT A § OF FAFH T AT
T &7 AT THET 47 AT gHO TEear
=T #1 | e e & fer @
FTHN #41 T T G 7 F710% aierfaw
i 7 Afaq 3fer & 3 A Tgaea
ST HY TAATHT GATT ATEA G AT A
¥ myorwfe wiw wrow fawane 9w
AR T 1 T A[WF werHegs frog &
FEET 1 GeH F GO 7102 FT G450
TATAT ATE § | AT AT F g6 R e
F1 &= g1 g9 a7 fF e 9@ 5w
21 #1 ot o s 1 mfege Fa3w
#1 92 foe 97 | 7 ¥ Ig 99 |
T ST @I, ¥ 3% AT #1 F1mw
@ T F 0 agAr A Wy & 1w
F AT @A F1 Fww AT A9
=ifa # faafasq ¥ fazaraem 2 1 =
R A ¥ omenT F | fgemr A
faar @ a1 o siwr foegia saww #
=ifa 7 fezar foran, Sfem o= gfram
F A" OF FAFAG ¥ GIOA 997 £, X
it & far siast #7 7@ wwea ER
T, 9 ¥ fag faolt g AT ama 1
afFa am smar F fag wadr
HEAL A F QIRAT a7 1 T
2 | WS 3 | AY Sfraq g9 9 @8,
9 A AN agaens fr g F oW
AT H agq 99 19w § WK Wy I94E

’ 474 f:
during President’s
Address

witew frdg ot aga @ Arr 3 1 o
sfafafa @5 & @, & wowy & ewear
£ f& wgeaqt &7 ¥ wadr w fewg
@ & yafa &1 & wz ¥ qEraEer
FF | gradiaw &7 § qUAT 7 G
&, FgEEAF FAAR AR A ST@r #7,
7o I FT TFAT g |

qH I@ WHY T A@AT § o
e Y 23 WeT S aren stafate
T G FT FIIALT F1 GAA TG) 9T §
o gder wiEr T T T ¥
TaTar & 1 & & St A frw gg 9w
gl Gar g Tt & 7 Ay S 9w
QT 7 W g & f a2 1 9
Y faemaeT ar swdtay At a9 41 3@
Iofea F7eft & | 59 &g § HO W
¢ fy =g Zufgn At 3} 9t IGgaeaw
s &1 fga @ @ FT & afua
sfqar ot qrr oF fqaw aqr gw Fm
F wad @ 19 0 fau #10

A A diF qaAwg g 9 6eT
AT UF THY GO § S FAHEg /K
gaeeaa & | 5 ford 1 o #) F1
vafa # @® a7 & ga &7 fos o 7
farar T & 1

maq’@a‘qﬁﬁ ft Sfeac st
0 A1 FG F EFA & |

off gfea (Treei): wewer wEREA,
# & 30 BTEQ Fr wfufq F @wa It
s frar @ 9 & wervan & /1 Fg T
FET ATEAT | TAAT TET FgAT FTEAT §
fo 7 =7 a9 TEAfa F1 HF FIT R
AT T A HIT A T T R AT

ol TAIEAAE

‘oAt AF FATVTHTERI T A

T mwmr'rt_rs:rmm?wm <



745 Re: Conduct of

[ TrTaTE=)
sy wgey afz gar aaa ar &
AAAT 3 fF 77 T 9TNF AT AT
S TEY &, WA F 299 A1 Aw g1 AT

TqER WEED - WT W, W AE
19 7¥9 A1 frat #1399 739 L.

© o) eRTERER A7 faT g ATE
| 1 gTraF A Ai 2

weow wgew: faega A 3fay

g A

st TRTACAT ¢ jy fooge A ®
ts arf@ #1 weafa & mfwwmas
# 999 €T g1 FT 39 A Fg71 97 fF 740
g Ffamaerg wmEfem moufa
o, 79 7 et ¥ drr wfgx afz
a7 fe=t 3 ¥ A% &1 wy w1 F9a
HqIA 8, WY HEFA | 1797 | w7 A5
Y WY A AT T RET A AT H A
TR F T IR A g o e &
T A ¥ qTHd F, W9 HIA 4T 7
&5 9mEw | & IAF S¥A FT 7H 6 IR
&1 @1 | faeg A TE F WY ofr -
afq &1 sowrT Juwr o @ E ) § A
gawal fs & 7 ffeg a@ & wowe fFan
2 | "oy wWEEm, weEafa ar ZEr
T & g 4 T =i &, IAF A w7
at w1 & Far &Y g g, ¥ av e
arrg safe & #ar faedr oq ol =
FT HIATA AL FAT ATEAT | ¥HfAT AY
faq w1 srov 7 av & # geafa
AEIET FTATA FT | AT e A
farsY arar & av A%y wfor § gegefa
T g7 727 & fHey ff Faeg w7 oA
grer ¢ ar & wed w3 A
Ifeqa F4F F1 ¥ q7 g v 3 @ e
AT ATE AT &HT FT A A ar &
A Wga g ardgs 2 3 ¥ 9N wgd
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ETHTT FT AT | gAY A AT Ay
¥ qg o § f Aot & 9 A §

O, I, 499 9 qeEE

i fowr e 371, F#21 e,
AT FAT 91T gF07 F7 AR FT A
AT | TRy wfger § ag faan
¢ 5 o7y A waafa i g,
et ATt &1 swAT AE FO aQrfew )
# JF wod g arfgen #1 qar & W
IHF ATG E I A Jfaarr &
T & | FEIR ITHH HfawT H 0F A
a<Y o6z YT 97 FE) T @ W IAH!
T A 9% FT GAAT AEAT E | T
dfaqm & Wi 4 FASET toy H W
TR

27 #faur & T F A9T §O
#r wfwnm & fafmams faaa)
Y zardr Wil F Wi @@
Z0 #9g # A% waEg gem

& ¥ Trgafa & W w1 w7 A1 5 T
¥eT | gt Al AT 7 dew i g
g damrar o s A &
feY gFTT & T AR AT |

ok Iuvra % afwfa afza &
aat 3 1 3% fan fAagzw swm &
SR o4 ¥ THY &T F @ M
forert foramr 2

"gwg ¥ av 39 ¥ far wfufw A
w5 g€ faet aer waan faw gu
oY wer & fawa & gog & feey
qeeg & faeg ey samey &
€ wraaEd T 9= g |

& 78 awwan f& g8 O g faw o
Feeql #1 g afafa Ty w § 7
£® & faem £ wTq ¥ wWrare 97 7= A



4747 Re: Conduct of PHALGUNA 128, 1884 (SAKA) Certain Members 4748

/AT § | w A faare g i g AT
¥ Ted g FHEY AEN a7 A | & A Faw
TF AT w0 v fEm E o #
FIIT AT FE oy, FvE H ava Agl
FEt | A AT F T T qT I
TR F fFaY g § qrAa Agt S
FF Yy w15 ey afufq a i F 3T
aFY At g FTdT ¥ Y 4 A av
A a7 gfaaw F @R guwod
¥ 0F ara WY FgAr g g foaawy v
wEe} & ot F71 § 7 A7 & syyqen fagw
&9 ¥ =7 fearn g g 1 afaarT A
foar & fs:

“ge & Tremer 7Y oww
fafa Zgamrdy 2’

¥ qge wvear g fF g@ fam & g
gTe O A faaAr g fEar & 7wt
T e 1k AW A ®E W fmar W
ATeA F faaaT waor AT & $aET qar ar
TR IJRH FTH F FJAM |

78 A& & fF yomay ¥ agEa &
arwa faT wFrar a3ar & ) 9 & 1%
T WAl (6 agaa N TE FEAT R
T & | S T TgwT qATE ¥ 57
Y FAT AT 2 | | FF THA & (F WA
T &7 TEW ¢ WYL AT AT IAF AT
T AT FT A0 F | & 37 AT F AADTE
fo & agwa & wr 7 07 AT FTAWT E
At e gEr o gfaer # A
Ty w1 afawre faar gor & | @R
wafa ff 4w w7 oW § AR IR
T g &% & 1 g 3w g
&y far & | I w1 owt fasead
T W Y ¥ f gw 3% AT A A
T | TR A ag g w e gy g R
W AR FE & fE wiowr IAw AT
TE e wifge av ) & Fgar § 6w
& 9% AT A T4 AT FT I AR
a1 IA® AT K gA ar | agafa

during President’s
Address
TRYEE 1 AW F § W F IqF qm
7 1 Y e a9 | g waea
T} 1 AT A HTEH AL &, AT OF A
HEE ¥ A1 G ¥ AT T2 aF AT
a9 & 9 § g9 & qrae gor
T FE AFAT§ | OF Fg e o
fomd g & @=m YT & f7 3 o R
T TE A W g 9 ¥ ama
T W E | & 57 a1 A 7 wvr ) ¥
F o awren ¥ off w71 & fF § WA
& wfafom fadt got & 78 s g
& W ¥ v § W o9 gedT 5o
¥ W WA ¥ e S g
qH ¥ FIE AN FTH T @Y AT
& at AT Tgr 6 wag wegafa
ngrT 7 gart faum 7 sedaq fFar &
faam ‘ﬁﬁWT?;F?-:

“gg ® T fg=Ey geit Al
fofa daamrdy 97 | gAF T T A A
ag wasy faar § fF faars & greew
7 oZg A9 F1 FTAAY F A0 47 F 3T
qq TTAFIT XTI & fag wadr wr
qAT F ot @A foed fog ag wmer
# g F FAr 9F | aveg IHE R0T
foa &

“mreafa 3 FemEfa ®@, mIw
g, ®F ¥ W &
ST & A faet & fag waat
WTeT & AT9 A1q g wET 99T
T wH6 F waiEy w9
F 19 {9 IJATETL 7 FT AT
gifaga #7 asm’

ZHET A II7 S | TH LY AT K

wafy 7 A gty wghey g A fwat
faqrr & foa ar g4 favmt & fag et
1 q6T & |

HEqey WEIRE, AT Agd ey
“To oz w1z Y fF g0 www faawrer



._4749 Re: Conmduct of

[ Tivra=)

& &, I 3¢ vaT 9 for oy Tmd
AT e fe % a7 ¥ @ F oA
g AdT ® Y qqv Sar 9v 0§ ggen
Srear § o am admre wrepafa & gart
g Tregfa grer a1 Y W azfy B
AT FT ATAT T FATAT AT GA FT
wEw w1 faar | & goaa g Fom &
§ g A9 AAY A T Ao A
sfrd a7 ey & f& gy a9t
g o e & g9 wrg HIA =
AT F ©7 F @ FHM, qLF1 7 497
oAl #7 TH I5F o & TAFT AT Y
faar s o fr T gm g @ mwr g
9T W FHE A0 F o #AT g
sg 1 & Fger 9w g R oww g
FATEE F FAIC & Fa AT AT o B
# oot fazam feamn g fe oo =
¥ WIST AT GEATE F O Hoavan
mar &1 F suET a0 49 § goar a9
55 AR F F AT TFAC TA QY
o =T @ R g anr enAr I T g7
safe 1919 T T F947 &, TR =afaaqi
1 3 & w17 fF gwwr w3 FIgE B
1Y T FT AT & AT Fraen w7 I
Al fF 27T F1 qGT qGT F BT H A
W I | gT WET A g A &
e & 1 €9 awg IO q4T 7 F 78
greor 73T Fr 9rfey F gw fgwdr aret
gfhgzar 1w a wa Az a7 &
R TeF fAQ agT &99 gm | Er
FIGIT F FT 79 TH GG AT 377 ¥
sfaaa feedr wmar wdt § S9F 99 W
™ fgedd & T g |

T arar & f g aferor & = &
T T ey &1 s wdim, §
v § fr @R T A ¢ AR
TR W AT T UG T A AT
T W g6 A €7 A A g ay
At 37 " sfeg 7 fF o w@
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T2 & AR Y w9 QI qAaET wfgg |
AR WY GHT FGT AY §HF Hodd g

grm fr 2w ¥ s @ § afes

HAME & | T OF AAAE AT
' frar § afaa wa quT § S 9
LRAAEY 1 @ R | vene wgey, #
T 5F & ervra i & fre st
AT A AAAT S | 07 GATL AT KA
ST ZZIGA FT AA A Qo FoTH H @I
FTd 9, § 7T AL 777 ardr arg g de
FAH 3 @1 9T 9 | IgGA T AA & qg
fer i mz & | I ¥ e w1 wo
W& F | FATT TH RAT S &7 W
A & foro

WeR PG - WA A9 39 A9
9T wrey fow ox fr ==t §1 @ g

st TadsaaAR  # dr ww o oa+
e fZaT @ av fw o A4 aney
git f& =z widt St g arr @
g o & oAy ot A Agy 2
fra=e Far wgm 6 g 3w A A
TG WX @A #Y ST &
fow & gaflt a1 #, @ a7
& | AT 2w &1 awA o F g #§
AT 2 A S Gq B 9wy @A
WMEd € S AuE ¥ asw # we ga
4, o9 97 FHIY AT & Hemy a9
19 ag gadIw €@ Wy
SfF wFaa AT O o9 9w @
AT 43 1 e gy § A F 5@
T W OF gm0 K oA owg w@)
Fe St g 5 gw @ sfer &
st #t £ 7@ I w9y w9 wiiea
A FT AN AR ...

wTR wgRa ;& feT oW @
fara w&m f& @ aF g2 oF ¥ TR
&g A1 § 917 37 M @7 #T AR 50



4751 Re: Conduct of PHALGUNA 28, 1884 (SAKA) Certain Members 4752

FEAT WEA g A wg Afwy | A<
X I aat w dEOd g9 A
St 7@ & |

= TRTACAT - Ty ARy, ¥
FAARGFFN I mIF AR
Foaau@m I EiNg e
T A A ama wAr wifge afew
S gHIR g @ Y AT g1 99 dr AW
&1 g7 & & =ifgq 1 g ar g awar
2 gg @d ot § g wr g w0
Fr 1% g afew & 99 F wmT a1 we
FEATARAE A AN YT F Sfgy
gafae & o9 & g @ §
g ¥ T I

¥ A9 & A Fg @ 91 %
zfewr & =fqd, I® Fww & =fad,
# g war § g 71 fg=h § s
g AT WL W F WA AqA av
/T Fgrgl ;e [l F 99 F:T
Ffas & W 2 § AR 39 F a”
gt #1 Jear Fr w gfe 7oA S
& a aferoft wré, dweft AT et
aTé AR fe=dt & waor &Y @wEa & ar
9 & gafew wwwr #, @ qF W
¥ #1€ mmafa a8 gt 1 gE
FAAT AT 9 G fagy 7 A qw
FE WG AN @ | IEatEdar
7 ¢ fF o & @ afaw wam #
R ufrma ar 3 wfawa & samer @w
TAY 7E & 1 AT T & o oy nfaw
WY, | 9FK A faams v 5t
gfs A <@ 91 @t fom % 3|
Y § 39 & A F@t g9 famr ?
T F oY 7y faery @y 1 afe afe
AT 7 gA W § wddi #r fAwrw faw
at fex 3 # wrer #1 oft 99 F A
ST At |

S gHI W & s #1 oq
7g fadsfr wrar wafq wafr oqrg smar
£ @ A I w7 qow qg wAA TGS
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gt 5 wifex ag oadr wgi @ 99
& @ aTE & ! 99 & f9u oW awe
1 g9 9T F59 g FwWT & 7 W
W & qrawi 1 qrygaren @ gzl
g Wy Fg dmer @, I g ar
a0t g W T gafaw . )

qer WgR ¢ o 9 §
fFdsaa AT gy, & gzt
T &t AT Y amgar § 9k & 99
®! AT ATEAT § WX W S ar
e g wk § St ) @ ar
g grm | wfET 9g 9§ 9 AT W

st qRTETe - Sl § e
# FgA =T 41 79 WX A qA T
TRl T I A dr 9y QR
gfyFx g afyv & g fadga +&m
ey 7 grd ga A, & wiaw R
F AGY T )

wegw WE\AW ;. @ o, & "5
F1 9 F foy qog o 9mar § dw
& WY FT AT qEAT § W F@AT
g % ag &9g ot =9 &1 g7 | & W
F 1 T A AG] HET AGAT AfHA
¥ gfwe ag & fF & a@ e
Iq & IH 9T AT A W T WX G
T Fgy o1 @ & 1 Jga @ 7oA
I 9T g4 |

5t qEIEFOAT ;0 W Ww A
@A qE ZT A ar a g [
¥ ar & argz wwt@ FT T A

weaer wgtam : & 7 foqar S
2 99 & g aug & wg #1 & §
I FUAT AT qAT &€ AT |

fiaasaaaT A I FE W
fd gt za & Far forw gafer
F W 9 AR T@ ]|\ & IOEHT X
FIX ARAT weq ¥, ag weanfas



753 Re: Condwuct of MARCH 19, 19638 Certain Members 4754
during President’s
Address
St TR )

wifs 3T ¥ F aew o, 9ga qu
T wmaT 9gd & fRe Al 7o
T o9 &1 firefie agrd At & 1 W
¥ W 2 A I A ArA Y
¥ @ wmnnfas gfee & @i 7L A
¥ fau afas wmaT ®1 aw=i #1 9FW™r
T doaTeeE ¢ & f ogw o+
Tam 7R & 3T A a4 &W o
@, agi ¥ 2w & awE F TWH §
e »ft g s wanfy A€ & 1w
WA, W AW § g7 At § AfEd
£ J4% ¥ T WA &1 AT T AR
7 ¥ foage #1% mggm a@ =
T @t & wg &1 g 9gw fFoww
¥ & Ty fegfa a3l o w1 @
ITEIfae AT gWIT 3§ WrEsi
9 & | & Fga1 wgm (% 79 w1
smar & fs ozw fey A WY &
o W T &I AT WEA (W Al
o @ TR "R WA A
auft ofex g FamgwEE 510
ag waw fagn & fa 9@ qos o 3@
&7 &1 a1 37 FAawra fafe ggré 917 |
s AT A FAamd fr gw fFa wF "
aoft arfas el &1 fooe @ @wa 7
™ fam™ & g 97 ar TTEuOs
F WTHTC 9% WT Fgd & & g S
#1 gar Td Fgar Tt ar ¥ FE
Wmﬁﬁgwmmﬂﬂﬁﬁ
A9 I WY A oqA 7 At ar fean
g —

wela S @G T ATE § I W1 AT
Fmt # wf aft g wfgw

[T WGP aF qiidfead &1 999
a1 ag w9 39 ofwfesw g, am, fmn
W oifafesm &2 1 w9 aifafes =1
qgfaa 7l @@ | wa 7z @ fE
FH 9 g1 7 43 T dq1 qg FH w9
grlaFar ¢ 7 gET agT 1 W@ & fay
o frmrgm g fF AT @ T @
q@ 45 @ A, FAG AR oG I &
ama gl ) W g 99 § fawg
g ot 7 AT A oF A oA oA &
g qHEAT AfEw | zw uw e ar
a7 faura waa # W oF A W #1
ag g s @ fF v 5w, g 9
T Afed, & €F wEA AE w3 g |
o @ @R "R A A1 agl
A% FaT & & A ey e ST,
#4149, FETEEAT 9 AT /b T g,
Iq &1 faqmw, 39 A wa«fa M 39
&1 wfsgrar #@31 fFar #3717 awier
T fEaar & oo, feio o faaer
=t 7 g1, 39 *1 Infa 7 gewa
71 o fadam #7178 F7 fwmso
qeT fegT 3 1 39 % #7737 A7€ f&aAw
€Y qrew 3| ¥ A G M7 IW A
¥ = Tt F ot afsw & 7 gAr
% afea g AT g §F fEes.
T AqST w1 oAgAT AMfEC

9 g AUT ¥ 999 ITX 4 A9
z4 &% TEAT I AT | g F T
¥ o gW A FTEq q a9 O 97 1 T
s & fog gamdwwe & 39 fg=t
w1 ¥ e g foem & 1 et
o Wy A, foar agw g &
arer @Y AfF 3w & faarw w1 w7
g fem #X | WeAT Teg ERfefT
BINT & | 89 7 %9 99 & WX W 39
e & fog &« g9 fear @ ST 9@
A UGS UL LI
¥ 7g Fgr =T & fE oqw #) Tw g
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FGITH FY AAAT TS, T AF § BAT
g 2, & mes af ¥ o #gw fE A
g W @ W GIET |7 ey & AR
TEIEMTFCIA | A F A FA &
ara FEY ody aA Ar A2 g A g
FY5 OfY aTA AT T AT AT # o
2w & agaeas a @1, fomwr v oam
*T qgawT #4473, 97 99 F faOw
T AT AT |

Weq WEEd - 9a at &t ot #
gey A1 AfEy | IR A A Fgrar fE
fopely 2T & T 39 F71 Z1F7 § aE 2,
IAAT IT X T eq F7 2 | AfwA 1=
A X FEr IT A AR AT qF &,
gafam a1 3% < 1 F7A7 Tfe |

st TRTEE - § Fae o e
o7 wEm Afew mTowv A oad
s 2 A1 & 7% F7 RATE A R Ay
T T &5 @I E

Mr. Speaker: This is for discussion
now. Shri H. N. Mukerjee.

Shri Narendra Singh Mahida. On a
point of order.

Dr. L. M. Singhvi (Jodhpur): Be-
fore the discussion commences, I wish
to raise a preliminary matter. The
detailed defence given by Shri Yadaw
raises question of far reaching consti-
tutiona] consequence and questions of
parliamentary conventions. I think
it is only fair that we study this mat-
ter and that we have the defence that
has been given in respect of the penal-
1ties proposed by the Committee, whick
in Indian legal interpretation we call
the second opportunity. Before we
can decide on this matter, we should
have the defence which has been put
forth in the form of a written state-
ment. That should be made available
to us both in English and in Hindi so
that in our deliberations we would
have teken account of the defence that
has been given.

during President’s
Address
Mr. Speaker: [s there anything that
was not said in their statement befors
the Committee . . . (Interruptions.)

Dr. L. M. Singhvi: I am saying ‘his
in respect of the penalty proposed.
(Interruptions.)

Shrj Narendra Simgh Mahida; Sir,
on a point of order.

Mr. Speaker: The hon. Member
would realise that all that had beem
distributed to the Members. The
penalty wag there.

Dr. L. M. Singhvi: The reports are
available but they do not contain this
part of the defence in respect of the
penalty proposed. You will realise
that in the Indian law we have what
we call twg opportunities. The first
s when a person ig charged: the
other when a penalty has been pre-
posed.

Mr. Speaker: One opportunity was
given to them before the Committee.
The second one was given today be-
fore this House. We are discussing it.
Shri Mukerjee.

Shri Narendra Singh Mahida: Sir,
on a point of order. It will be a bad
precedent for us to allow those hoa.
Members whom you are going to re-
primand to sit here, when we discuss
them. They are our colleagues, even
it they do not belong to our own
group. If they are wrong, we cannot
say that in their presence for we fear
we would be harming our personal re-
lations. I think they should be re-
quested to leave the House for a while
so that we can have a free discus-
sion .... (Interruptions)

Mr. Speaker: Now that the House
has taken a decision just now, I think
we need not press it.

There is one request that I should
make. We had to give an opportunity
to those hon. Members so that they
may explain their position in detail.
They have done it. The other hom.
Members who wish to participate must
be very brief.
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Shri H. N. Mukerjee: Sir, I shall be
very brief. Byt before I go intp the
points I wish to make, I would like
very much to submit to you that we
are discussing a matter which is some-
thing which the Leader of the House
should be present to hear. I quite
understand that the hour has passed
by as the statements were being made
and the Prime Minister possibly has
some very serious appointments which
he could not avoid. But this is a sub-
ject on which [ think the Prime Minis-
ver should give his opinion after
having heard the Members of this
House. 1 suggest this because my
feeling is that after having heard the
statementg which we have already lis-
tened to, possibly we coulg arrive at
an agreed understanding which may
differ somewhat from the report of the
Committee. My personal feeling is
that, having heard what we have
heard, possibly the purposes of dignity
and a]] that kind of thing would be
completely satisfied if we only reite-
rate the disapproval which had already
been expressed on the floor of the
House, of the conduct of those Mem-
bers under whatever provocation, by
leaving the Central Hall when the
President was addressing the Joint
Session of Both Houseg of Parliament.
This is the suggestion which 1 was
going to make. But I was hoping that
if the Leader of the House wag pre-
sent and if, after he had heard other
Members of this House, he might

have agreed to this suggestion and it -

would have been extremely graceful
it it had come from him as a sort of
an amendment. Because, after all you
will have to accept an amendment
which is now barred, so to speak, so
far as time is concerned. If it had
come from him as Leader of the House,
it would have been a very graceful
proceeding.

Mr. Speaker: Let us
hope he would be here.

proceed. I

The Minister of Parliamentary
Affairg (Shri Satya Narayan Singh):
He will be here.
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8hri H. N. Mukerjee; In the begin-
ning, I have to give an explanation.
In so far as you were good enough to
® appoint me as a Member of the Com-
mittee. I did attend the preliminary
meetings of the Committee and I had
hoped that the Committee would be
able to complete its work by the 2nd
March, which was the time target
given in the beginning. I had to leave
op the 3rd March, which is why I was
not present in the concluding meet-
ings of the Committee and therefore,
what [ had done was to communicate
my views to the Chairman of the Com-
mittee, which, I am told, he was good
enough to place before the Commit-
tee. But I was not able to persuade
my colleagues on the Committee to my
point of view in this regard. My point
of view is, what I have already stated,
what I have requested the Leader of
the House to move: that the purposes
of dignity of Parliament would be
completely satisfied it we are content
only with reiterating our disapproval
of the conduct of those Members who,
under whatever provocations had left
the House, when the President was ad-
dressing both Houses of Parliament.
1 say so because Members belonging
to every Party in this House and also
independent Members of this House
on that very day had expressed them-
selves strongly and unequivocally.
Now, we are trying to flog a horse
which has already been completely
beaten up and the result is that we
are not only prolonging the proceed-
ings; we are alsp permitting loopholes
through which certain observations in
regard to the President might also be
made, might almost necessarlly have
to be made. I do not like this kind
of thing at all. My criterion is: Is
the recommendation which is placed
before the House by the Deputy-
Speaker going to help the cause of the
dignity of Parliament? Are we or are
we not stretching the arm of privilege
a little too far? Are we not trying
to set up precedents which would not
perhaps work very effectively in the
future? If there is anything I hate,
it is exhibitionism in politics and
elsewhere. If in order to punish ex-

4758



4759 Re: Comduct of PHALGUNA 28, 1884 (SAKA) Certain Members

hibitionism we do something which
makes exhibitionism recoil on our-
selves, that is gurely not a very wise
proceeding. 1 feel also that on many
occasions a little humour which
you have in plenty would help a great
deal and a sense of proportion which I
fear most of us have not got would
help even more. The result jg  that
things that would be said and laughed
out of court are given an importance
which ig pompous rather than real. 1
do not understand why we take re-
course to this sort of thing and in
the process what happeng is that the
sountry gets an impression and the
Parliament gets an impression that
shere is almost a school-masterish
atmosphere in the House, that Mem-
bers of Parliament have to be treaied
like school boys who have to say:
“peccavi”, I have sinned; and have to
do it in a rather spectacular fashion,
have to go out of the House and come
back again to receive the reprimand
and that sort of thing. All this creates
wnnecessary complications which do
not help parliamentary propriety to
develop in the way that jt should.

Again, this question is often men-
tioned about following the precedents
of the British Parliament. There can-
aot be any exact parallellism between
she procedure here and that which is
followed in Britain in connection with
the King or Queen addressing the UK
Parliament, Genuflection is not our cup
of tea. We do not have to bend our
knees before whoever it is, The
American President, for instance, be-
haves in a manner and is treated by
his compatriots in a manner which is
very healthy; we can learn from that
sort of thing also. We are not the
same king g¢f people ag the Americans;
but we need not make a virtue of be-
ing sanctimonious. There is no need
%0 exaggerate the idea of ceremonial;
we do not actually do so. In the Bri
tish House of Commons, I read in
books a long time back—I do not
know if they have changed that prac-
tice—that when the royal address is
discussed, the message of thanks to
the King or Queen is discussed in the
House, the two Members who propose

during President’s
Addresa

and second the motion have to put
on a particular kind of dress a court
dress of some sort, not just the mern-
ing coal or that sort of thing but a
peculiar kind of costume. And they
come and address the House. They
have such costumes because they have
a certain kind of feudal tradition
which they have tried to adapt in
their own way to modern conditions.
It is not necessary for us to do so.

Ap regards our Presidents the ex-
President and the present President,
we have had very unique personalities
to hold that chair, As far as the:
present President is concerned, there
is np quegtion about him. All our
friends here have spoken today in
unequivocal termg about their respect
for the personality of the President,
who is & unique individual. So many
of us can claim that we have known
our present President personally. I
personally can even claim the pride
of having been for a long time the
recipient of his affection. But that is
no reason why we should make a
fetish of whatever is done when the
President is there. I do not suggest
for a moment that there should be the
slightest deviation from dignified be-
haviour, particularly when the Presi-
dent s, tclisoo the unity of  the
State in addressing both Houses of
Parliament. On that day when our
friends walked out, we al] felt very
badly about it. On behalf of our party
our leader expressed himself ang un-
equivocally condemned the action that
had taken place. So, as far as that is
concerned there isno reason forus to
have and doubt in our minds that any
Member of this House, to whichever
party he might belong, wanted to
malign the President, to bring down
the dignity either of Parliament or of
the State, and therefore, the steps
which are recommendeg do not seem
10 me to be at all in order.

14 hrs.

Also, in regard to the Members of
the Socialist Party in this House, I
have felt very strikingly at variance
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on many occasions, but I know, at the
same time, that they have a footing, a
real popular footing in certain parts
of the country, and they are devoted,
and they have a passion—God bless
them for that passion—in the cause of
Hindi and the other Indian languages.
It is a political issue. It is a matter
of fundamental importance to the
future of the country. Certain things
which were sajq in the speeches today
in relation to the problem eof the
language of our country are extreme-
ly important. Fhey have a passiom
for it. They have almost developed
a psychological fixation about it That
fixation gometimes makes them gop in
a direction which leads them to do the
kind of thing which unfortunately they
did on the 18th of last month. Let us
not magnify a particular incident im
isolation, and let us not try to punish
them in the way of a reprimand or
whatever is recommendeq here. Bu#
let us try to understand the situation
more sympathetically, more imagina-
tively, more in tune with the spirit of
the Constitution and with the desires
of the people of our country.

That is why I fee] that while every-
body is unanimous that what happen-
ed on that day did deviate from the
dignity which is incumbent upon
everybody to try to practise, while
that is absolutely a matter on which
there is no disagreement whatever,
theresis no need now, at this stage, to
go into detail over it. We might just
ag well record the report of the Com-
mittee, and we might be content with
the reiteration, if we choose to make
it, of the disapproval of the conduct
of those Members who have behaved
in the way they did on the 18th of last
‘month.

I suggest it with all humility, parti-
cularly to the Leader of the House
who is not here. I do hope that what
1 trieq to say will be conveyed to him.
1 do not know it in his own room he
has got a contraption which enables
him to hear what I am saying. I do
not kmow. I have no idea where he
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is. But I do hope what I say is con-
veyed to him in one way or the pther.
There will be observations, I am sure,
to be made by my other hon. friends
which also the Prime Minister should
be enabled to hear, because, if it
comes from the Prime Minister—I am
suggesting it to my hon. friend the
Minister of Parliamentary Affairs also,
for in the absence of the Prime Mi-
nister it devolves upon him, as repre-
sentative pf the ruling party as well
ag the man in charge for this kind of
thing, to do something inthis regard—
and if it comes from Govermment
side, it will be extremely graceful and
it will be effective. If not, 1 would
ask your permission to enable, me, im
spite of the time-bar, %0 move an am-
endment on the lines that I have al
ready suggesbed,

I do hope a way out is found ef
this difficulty so that we are not ask-
ed to vote op something rather em-
barrassing,—not personally embarras-
sing at all—but something which will
net help the cause of parliamentary
propriety or parliamentary dignity or
the future of parliamentary institu-
#ions at all. On the contrary, it will
put all kinds of hurdle which quite
avoidably we are going to put in our
way. These are the submissions which
I am trying to make.

Wt vt o omegw mErRy, feA
wraAmEt ¥ 9fm g1 &7 omir 737 e
I vy e 2, & 39 @ tfAww 71
£ & auwar g 7 ag aga & wew
qEAT £ | gTSH ®T qE AT wWA AT
arfgr fr =gl AR @l FETEAY
¥ ¥ w3 g e g T E 1 we
gg GF @ Jear T 8t A § "l
ot qfedzdr gl 2, 39 #1 erfa
T T AL 7 wFAY & | a9 qg AT
I AT FHAT & | T ATE T A 7
€ a1 H a87 weag dEer g fgd
foam & % ag woer g« §F 91d | W
e &1 e Afew faar s aifygg
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ar | #rfET 3 o wd, faw o wg @
faqraa § #r7 , st a@ ¥ FAL
agi o wgafa i § A s &
AT T 39 AT A FE & T AT
HAMeF AT gA E 3 39 A g &
A 2, I A I9g ¥ 98 a7 9T I
& afer gv 1 gt 97 wegafa ot
"ot 7T & w97 faet 71 = aAw )
rafaq wgafa it @ oaa F&T 0N
EAT & AT AT a¢ A &, FE AT
g1 dt & A 98 T5Aq IA Y gHIL
feeli & g =fed |

Tdl ZrAd F IT F AHA TH TH1T
w1 fager aarar aga I3 ar 917 ard
FMEWF1 T TLHBATR & | 74 ATANT
Jzeg 7 Fgr 5 g aA Y33 gn 9,
733 FTIT M E | 0 whT =/T A
AT TH AY § T47 ) T @R
ared) A & § fa w9 37 9 9 §
g Nfafess faga & 9 379 N7 =
1T F g1 Jrfgy | o fegfa 5@
Zr39 &) 2, 91 Fo9T 37 graw ¢ &,
7 37 79 fenfad) g7 gew #) &,
IF F1 X U sl F) A ¥ EW
STAEIY AGT T aFd ¢ |

afda uF fearag gl & 1 AL §97
fagi &t =ifgq ar fs & &7 w9 F5
B @M & A7 mrmEned & qW 1 W
74 ¥ oY gegq g7 faAi & wfq &,
FEI To9T U &7 A faxi & wfa
M 21 99 ¥ Ay q@ N 9T faed)
2 1 AT T I9 FT HOWIA AT P,
A | AT g fF 7w A g g
@I & g w1 g x5 oF &7
HIA GO FT AT 3 1 g2 FT HIT 71T
4 FTEHITIVILL | F A F gNA
Fom fF 7 #9 ¥ 7 7oA 9T A
T% ¥ WIT WA qTE F OATEETEA
W NFIT T 2 | fr g feel) Foer
¥ IgeTm & aqF F favre @)
3055(Ai) LSD—8.
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FL | AT ATAZ Y IW &7 G AT
7 w3 =) A A s w7 famr -
T FT | IAF IGO0 HUCF AG
FT sgagr frar srar g Ay AL gA &
qfzwa 93M 1 77 F §rg 997 T
B 3T F AL 91T 7T A9 TEIT|

aq oF afa | & | 7 gr;
TR ETST & T & | Heaw at TJ@A1 72
ar f& @i grefaa #) fad) 9= 455
3 @ A7 3w T o a1 fawr 49
gu gt & | 9w ¥ frw @9 go v ar
I ATATT AT | FTRT & o e
o = o sd 1wy vy Arfe
T AT T ATLITHALHE FT A 30
¥ faars F1aars gt 7% | 3 fevwa
7 93 ¢ f& ¥R anfaai & @y usy
g1 % ) F Wg wEIq | TSy
T F JFA ST AV FE F9r 7 )
qYT gur Fw]d &1 qOOT g1 A0,
g 90 917 N9 faqqa A ¢ 1 74
T g fr 91 7 TeE ) ™ R
& 131 a1 99 g7 # sA0E #79) aq
ard) fefl wF:1T & 37 fo7 qaT EY fF
I WAT & ARl ¥ W W) Jg)
TFE@TT g AT gAIR WA F Al §
19 g W §

e WgEa - 38 g9 #) faear
g0 4t w0 =rfer | gw o garfew
AT &, § 7T awa &, 5 Ifaq awH
FT aFd § |

ot wri : FfF gg graforr a5
N\ T F37 qrfede & T W FgEmw
£ IF AT W9 F WIT ¢F AT @
gt =7fed | 39 F1 ) gTY FIFAT
qrfed qr fiw fegr qrem #7171 fa
T A E

g9 & wuraT oF N7 fams A f
o1 o) & 1| F wry & qgAT 9Tearg fw
wgr #71 77 P ¢, fre framad
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[fr @mt)
QT g, AT AW qAR arfE g7 B
®1{ TawaAl 7 @ | feare it fammaa
¥ 9w S T A TG AL AT G
@ 9T gewifm A1 W &
arey &9 gq fraw § 1 7g Ot fraw
w17 F {537 qr f& 47 afgam s
o, a8 W a7 A1 faam & ) s
QAT AT g1 & ar dvax aifgEr
HYAT AT 39 F 15 18T T AT & |
99 & 7 {) FEr g W fraw &
“Admonition: addressed by the
Speaker to the offender who, if
a Member, stands uncovered in
his place; if not a Member, stands

uncovered at the Bar attended by
the sergeant bearing the mace.

Reprimand: addressed by the
Speaker in the same circumstan-
ces in cases where the offence
committed has been graver.”

I AN F @S ZET 9LAT § WK
A% fgraz gArazar g 1 & wew ¥
o FEAT HAT T@IH RAUAE 0T
ag foa AT AT AT I AT FTA 1B
2 TTWT | AL AT A FT Q)
IAIT F7 @ W 1 faaw qwn
o7 1 98 EF T .

st TRTATET ¢ § rd) o) IAI
gar afew ag @1 7@ femr 9 fF
fagr 371 FEA1 & 7 q@ Fri wfa
=_ e

wern W o qF o @ s
ey 1 IF NIt & a7 ) & o 1
T "I § 18 @y T8l e |
F1 #15 (% g7 & "1471 & | =)
o ¥ 79 {67 & g ®1 A dar
w@ a1 & | ggEa @) A F7 A
N 39 49 & T 1 [WQHT FAT
§ ar fa Y &f AT ¥ L W I
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Tl FY W AT OE FT T A AN
w

el F we qEAr g oo
AU AAT Az ¢ fw

wemR WRT 9 AE AN
N T, 3% T9T AT . A 2

st @l - qF wEEe E 0 At
glaa agl 2, S99 F 91d § F7T @
ar g7 36 F) FET F 5w w1 o900
Fhuy agg. ...

weaey wgrey : faaE ga ey
ot & afgems & & f& I @91 @
T

s @ - agT A g, Afew
AT AW A aEd g1 AL FgA A
; I

we wgew 39 A1 fac Am
T & fag fast F & #an

— . b
— b m—  —— % ——a

ot wmmfy : 37w & fag oY fraw
I T W@ & 39 & fgmma ¥ A fax
g g 1 faw )1 3w wwas
@z g fae ¥ & Iarm gwar 3
dxr w9T 47 &, W & grew A A
¥ st F7ar g i gt gooa 9 @
A FT FTH UG F 99, AT FHTY
o R EE g1 a1 T & oA
M a9 FG I & fgarg ¥
Tl Y a@ S TR g AT
HH g FUM 99 F [EET A IN
oy faeet afgd 1 3@ ¥ Wi &
1§ W A 1 g W Ewwa
fir ¥ gew W ferfd & o &
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ug #1% qar v fAwre faw #y
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Shri Surendranath Dwivedy:  Mr.
Speaker, Sir, in this matter we are
more concerned with the conduct of
the representatives of the people in
the Parliament. I think we are pro-
bably digressing from the issue by
emphasising on the question of punish-
ment that is suggested in this report.
The matter is not what punishment we
ourselveg could give to our pwn col-
leagues, but how we shall conduct
ourselves and the restraint that we
should put on ourselves, being repre-
sentatives of the people in this
sovereign Parliament.

The people expect a certain code of
conduct from all of us. The people
have accepted this Constitution to
which all of us owe allegiance. Peo-
ple expect that in this country we shali
establish certain traditions and con-
ventions, so that there js orderly and
constitutiona] progress. From this
point of view alone, we have tp con-
sider this question. It iz quite correct
to say that for joint sittings of the two
Houses. there is no rule of procedure,
etc. adopted by the House. But here
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the matter is, the President has come
to address us to discharge his consti-
tutiona] obligation, I would have
really supported my friends who have
put ug in this position now, if from
the letter of the President or any-
where else there was an indication
suggesting that he does not want Hindi
to be promoted in this country or he
has shown any disregard whatsoever
to the cause of Hindi. [t is the boun-
den duty of everybody that Hindi
should be promoted. Hindi must be-
come the official language of the coun-
try. The whole of the country sup-
ports thig view.

The President has stated in his
letter very clearly that it is a matter
of convenience. Mr., Yadav said that,
the President did not say that he did
not know Hindi. But that does not
mean that he can address the Joint
Sitting in Hindi as clearly as a Hindi-
knowing person can do. Therefore,
ag a matter of convenience, he suggest-
ed that the Vice-President would read
the addreds to the joint sitting in
Hindi. So, there is no question of any
disrespect to the cause of Hindi or o
the promotion of Hindi that is enjoin-
ed by the Constitution. From that
point of view, I fee] and I am sorry
to say that this matter has been raised
to make political capital out of the
whole issue, which does not exist in
this country.

My friends have unnecessarily drag-
ged the President. A comparison
seems to be made because we follow
the British procedure in the House of
Commons that the King and the Presi-
dent are at par. It is not so. We have
clected the President. We have put
him there and it is our duty to see
that his dignity and respect are main-
tained. By doing that, we are actual-
ly kecping our own dignity for our-
selves. 1 woulg appeal to the House
that this is not with a view to punish
our friends, but with a view to show
to the world that we shall conduct
ourselves in a proper manner, which
is not only the obligation of the
Speaker of the House, who is the cus-



4769 Re: Conduct of

[Shri Surendranath Dwivedy].

todian of the dignity of the House,
but which is the duty cast upon every
Member ot this House.

My friends are respecters of the
Constitution and they want peaceful
progress. They are also advocates of
democracy. But they probably forget
that by acts like this, by casting as-
persiong or creating conditions which
will undermine the Constitution, they
are probably encouraging forces which
in this country would be  nothing
but unruly.

1 do not know what is the difference
between the reconmmendation made in
this report and what Mr. Mukerjee has
gaid. At least on this occasion he
wants us to follow the American pre-
sidentia]l system etc. But that is not
the point. We have considered this
matter fully. We do not want to give
any punishment to our friends. What
we say in this report is this that they
will be administereq a warning. That
is what Mr. Mukerjee wan?s and that
is actually contained in this report.
The House expressed itself fully on
the occasion when this question was
discussed and when the committee was
formed. The condemnation that was
expressed from different sections of
this House has been just put in a sum-
mary in the recorrmendation contained
in the report. I may tell you—it is
no divulgence of secrecy—that when
the reprimand was discussed in the
committee, I was not very much
enamoured of this word. But I was
told—the dictionary was consulted and
it was found—that “reprimand” means
“official rebuke”; nothing less and
nothing more. What Mr. Mukerjee
wants is, actually if we adopt this
report, it will serve the purpose.

Therefore, I would humbly beg of
the House that if it was a simple
matter of procedure, of course, there
was nothing to say. But if we drag
on this matter, if we do not tell the
oountry where we stand, it will not
be proper, because the House owes it
$t0 the people and to the coumtry to
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say very clearly regarding the future
procedure that we have tp follow. I
fee] that this is a most reasonable re-
port. My appeal to my hon. friends
is this. There seems to be a feeling
in their minds as if they are at the
bar as accused and they are going to
be punished, ete. T would appeal to
them that if really they want to res-
pect the Constitution, if really they
want promotion of Hindi in this coun-
try not by imposition by a section of
the people, but by 40 crores of people
with their consent, they should abide
by this and gracefully accept the re-
port that is before the House.

The Prime Minister and Leader of
the House (Shri Jawaharlal Nehru):
Mr. Speaker, Sir, we are considering
an unfortunate and a highly undesi-
rable incident that occurred at the
joint session. The first reaction of
this House to it was strong disapproval
of it and we requested you to appoint
a commi‘iee consisting of representa-
tives of various parties to consider it.
Now, therefore, first of all we are
considering a specific matter which
took place on that day. Certainly we
are considering it by itself, but also
with a certain background, not so
much the background in this 'F{m:s_e_
but elsewhere, that was happening in
other Assemblies too.

Secondly, we are not considering.
and the question is not before u:, of
the importance of Hindi. That is a
separate matter which, if it comes up
and in the shape it comes up, will be
considered.

The sole question before us is—it
is a highly important one and a vital
one—what rules and conventions we
should establish for the carrying on of
the work of this Parliament with
dignity and effectiveness. Nearly
everyone present at the joint session
was very deeply shocked at what hap-
pened. It was for the first time that
it happened, and if that was allowed
to continue without any strong ex-
pression of opinion of this House or
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Parliament, it would have been a bad
day for our democratic institutions,
and Parliament especially. This Par-
liament is supposed not only to act
correctly but lay down certain prin-
ciples and conventions of decorous
behaviour. All the provincial assem-
blies will no doubt be affected by
what we do here and will try to fol-
low that example. It is, therefore,
of high importance what we do here.

Now, this was referred to a Com-
mittee and the Committee has pre-
sented a report. I was not a member
of the Committee, but as I read the
report it appeared to be a unanimbus
report. Whether I agree with all that
it says or somebody else does not go
for enough, we may think otherwise,
but I should have thought that ‘f any
committee of thig House representa-
tive of various sections came to & un-
animous conclusion after hearing the
parties concerned and considering
other evidence, thera was not much
room left for argument in this House.

But there is one thing I must say.
When 1 read, 1 think, paragraph 28
of the report which refer to any
tuture occurrences of this kind and
lay down a certain procedure and a
certain punishment if it occurred
again, T was first not quite clear in
my mind why that should not have
been included in the resolution pro-
posed by the hon. Deputy-Speaker.
At the same time, I thought that this
was a particular matter being consi-
dered. We are not considering a mat-
ter that might occur later, because
that would ultimately depend upon
the way it occurs, how bad it is, and
it might well be that if it occurs in a
particularly bad way the decision of
this House would be much wseverer
than the one that wa have taken now.
It is quite possible. It just depends on
how it occurs. Therefore, to limit the
judgment of this House to a certain
procedure and a certain decision now
for a future occasion—well, it might
be much worse—would not be right.
Therefore, T thought that the resolu-
tion that the Deputy-Speaker has
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moved was on the whole a right one,
making it perfectly clear that this
refers to this particular incident and
if, unfortunately, in future some such
thing or something worse happens it
will have to be judged by the House
in the circumstances and an adequate
decision taken.

I might say, Sir, that this particu-
lar matter affected me deeply. It was
not—anyhow it will affect me the way
of breach of docorum on such a solemn
occasion, but it was, as has been point-
ed out, something that was carefu!ly
thought out, premeditated written
about. It was not a matter of
sudden excitement or temper.
That made it much worse. And
later, it was, by the persons concern-
ed, justified; and, apparently, possi-
bly—I do not know—it might even
have been thought that it would be
repeated. That made it worse.

However, what we are considering
is the limited question of what we
should do today in regard to the re-
port presented by the Committee to
the House. The Committee has come
to a unanimous conclusion. It may
be that some of us, if we had been
members of the Committee, might
have suggested something more or
something less or some wvariation of
it. But the main part of the Com-
mittee's report is a very strong dis-
approval of this. That was in keeping
with the expression of views in this
House earlier when the Committee
was appointed. Then comes the re-
commendation to the effect that dis-
approval should be shown to two
Members who did not go out, and the
others who went out in that particu-
larly, rather, dramatic way show:d
receive a higher degree of reprimand.
That, I would submit, s about the
least that this House can do. Other-
wise, not only will the Committee's
report be in effect not accepted.—
their views—the Committee of the
House uanimously recommenfing
something,—but I think it will be
very bad for the future, for this House
as well as for parliamentary proce-
dure anywhere in India,
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I submit, therefore, that we should,
in the present instance, adhere to the
Committee’s report and fuly carry out
their recomemndations, making It
quite clear that if in the future any
such thing happens or anything in the
mature of indecorous behaviour on a
solemn occasion occurs, we shall have
to consider it then and take such ac-
tion as the House considers proper.
And, in view of the present view of
the House as exhibited in this debate
and previously, no doubt, if this is
repeated, we shall have to take a very
serious view of it. But, for the
present, I would submit to you, Sir,
and to the House, that the least we
can do is to accept this and
thereby give an  indication to
this House, to the country and
to other assemblies in India that we
shall adhere strongly to the behaviour
that is expected of such a high assem-
bly as Parliament and other represen-
tatives bodies in India. We have to
set an example to them, and if we are
weakened in this it will be a bad
day for Parliament and for our fu-
ture work. I submit, therefore, that
the resolution moved by the Deputy-
Speaker should be accepted by us
without much argument.

Shri 11. N. Muokerjee: Sir, to put the
records straight T must say that the
Prime Minister did not listen to my
speech, it was not his fault. I was a
member of the Committee, I told the
House a little earlier that I am not a
party to the report. I sent in my
views. 1 was not present when the
concluding portions of the delibera-
tions were conducted. So I was not

a party to it

Shri U. M. Trivedi (Mandsaur):
Mr, Speaker,......

Mr. Speaker: Hon. Members should
try to be brief now.

Shri U, M. Trivedi: Sir, I‘certainly
always observe your directions, but
perhaps on this occasion 1 may not

MARCH 19, 1863

Certain Members 4774
during President’s
Address
\

be ablg to do so. This is not an occa-
sion when certain views may
be acclaimed by the House and
certain views might be deprecated.
You were right, Sir, to begin with,
when you enjoined upon the House
that each one of us here constitutes
himself into a court and we hear all
that is to be said against or in favour
of the motion and then come to a de-
cision one way or the other in a very
dispassionate manner. We have heard
the views of the various hon. friends
here. I have heard with very rapt
attention the arguments so very
nicely advanced by Shri Yadav.
Without any emotion he has expres-
sed before the House the reasons why
he acted in a particular manner. Yet,
Sir, the whole question that remains
for us to see is, whether we follow the
British Constitution in this matter or
our own Constitution, or the mode of
working of the House of Commons or
the Rules of Procedure that are ob-
taining in our House here, the one
fact which we cannot forget, that any
disrespect even inadvertent!y shown
to our President is a disrespect to the
nation,

I personally, and my party, have
always reiterated the demand of
Hindi. I am second to none in the
demand that the country has to oro-
ceed for Hindl being the national lan-
guage, But thls is not an occasion for
me to dwell upon that demand.

It is quite true that there was justi-
fication on the part of Mr. Ram Sewak
Yadav when he complained that two
of the Members who constituted the
Committee did show some bias. But,
at the same time, he should also te-
member that what happened inside
the Committee, I cannot disclose here.
No bias of whatsoever kind was
shown there: the only point for dis-
cussion was what should be the con-
duct of the Members when such 2
meeting is held, That was the only
point for our discussion But we
came to a conclusion unanimously, 1
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should say. Probably Mr. Mukerjee
is right that he was not present then;
at one of the meetings I was also not
present. But then the consensus of
opinion that was formed was that
this report, which has been laid be-
fore the House, was the only outcome
of our deliberations.

One thing which, after hearing the
arguments of Mr. Ram Sewak Yadav,
1 feel is this—of course, there is now
no way by which 1 can express my-
self in a manner I would like to ex-
press myself, as I cannot move an
amendment now—but I will make one
suggestion. Since the Leader of the
House has already expressed himself,
I will again submit to him, and to
you, Sir, in particular, that after all
even when you are imposing punish-
ment upon somebody, let that puni-
shment be so meet and proper that
any feeling of animosity that might
be reflected therein may be absent.
Let justice be done but let it be felt
that justice has been done.

The grouse that Mr. Ram Sewak
and the other Members “have is that
they perhaps fecl it strongly that this
reprimand is to be administrated to
them, I would therefore suggest, if
the House agrees, that so far as the
two Members are concerned who
have expressed their regret over the
incident and who have stated, as they
did before the Committee, that
they have absolutely no desire to offer
any sort of insult or do anything
which might mean an insult to the
President, let their action be con-
doned. And so far as the three other
gentlemen are concerned, I should
say that we should not make much
difference between tweedledum and
tweedledee, and let us say that it
will be enough for us if we disap-
prove of their action.

With these remarks I conclude,
! aerw g (FT) ¢ WM
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Dr. M, 8. Aney (Nagpur): Mr.
Speaker, the House is now sitting as

a court, discussing this report and
giving its opinion thereon. Thercfore,
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the matter is to be considered fram
the point of view of a judge, not from
the point of view of any particular
sentiments or anything else. What
are the questions on which this
House is called upon to make up its
mind and express its opinion? Firstly,
a request to speak in Hindi was made
and then there was a walk out. The
first question is whether the request
made by certain members at the
joint session has itself constituted a
conduct which was offensive to the
joint session or the President. It is
one thing to be offensive to the joint
session while it was meeting, and it
is another thing to be offensive to the
President. I would like to make a dis-
tinction between these two things and
give my opinion point by point on
these two things.

So far as the request to the Presi-
dent that he should make his speech
in Hindi is concerned, I think nobody
can say that that by itself constituted
an affront on the part of any Mem-
ber; neither can it be construed as an
offence either to the President or to
the House. Some members have stated
that the dignity and prestige of the
House was concerned and, thereforc.
the House in a way is insulted. Senti-
mentaly, it might be construed like
that but, so far as the legal aspect is
concerned, the House was not insulted
by that and even the President is not
insulted by somebody making a
request like that.

A request was made {0 the Presi-
dent to speak in Hindi and when he
did not do so some Memberg staged
a walk out. It is really the walk-out
that has to be considered, as to
whether it would constitute an offence
and, if so, against whom. So far as
walk-out is concernd, in the ordinary
course it is a method of expressing
disapproval of something. So far as
the joint session is concerned, this
walk-out does not constitute an offence
to the dignity of the session. But, so
far as the President as such is con-
cerned, the thing stands on a different
position, because he was coming there
as a matter of obligation imposed upon
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him by the Constitution, and he had
summoned us to be present there,
Secondly, he had also indicated in
pri_vato correspondence that he wag
Boing to speak in English; I do riot
think we are concerned with the rea-
son for that at this stage. So, when
the Members came to the House, they
knew that the President was going to
speak in English. So, having done
their duty, it was their responsibility
to see that they did not act in a way
which was indecorous to the Presi-
dent. If they did not want to hear
his speech in English, they could have
remained outs.de or absent because
by making their request in writing
that he should speak in Hindi they had
done their duty. But to attend the
meeting and walk out would amount
to expressing their deliberate dis-
approval against the President him-
self. To express disapproval of the
conduct of the President is in itself,
in my opinion, an offence and this
House must take notice of that

In that context, I would say only
this. When we have referred this
matter to a Committee, we have ex-
pressed our disapproval against their
conduct. Again, we can repeat it here
and by reprimanding them in a
formal way the matter should end
there. We should not take any more
notice of that. If such a thing is
repeated like that again, I agree with
what the Leader of the House has
stated, that should be taken serious
notice of, taking into account the
circumstances of the case,

Shri Khadilkar (Khed): Mr.
Speaker, I fully endorse what the
Leader of the House has stated regard-
ing this report. The only thing that I
would like to suggest is a little modi-
fication regarding the quantum of
punishment. He has isolated the
issue from the background. There is
no doubt about it that their conduct
was indecorous, but, at the present
time, when language has become a
sensitive element in our politics, the
conduct is one part and a certain
background to that conduct is another
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part. So, we should not isolate it so
easily. When certain elements behave
inside the House like political delin-
quents, we must apply our mind to the
problem, give them an opportunity
and then express our full displeasure
or disapproval so that in future they
would behave in a way which will
maintain the dignity of the House.
‘Therefore, 1 would suggest that on the
question of quantum of punishment
the purpose of justice would be
served if we strongly disapprove of
their conduct instead of reprimanding
them. With these words, I support
the motion,

Mr. Speaker: I cannot give more
thap two minutes to each hon. Mem-
ber.

Shri N. Sreekantam Nair: Mr.
Speaker, while approving of the views
expressed by the Leader of the House
and by my friend, Shri Khadilkar, for
the same reasons I would say that the
punishment should be either wvery
deterrent or should be very very
light, because the issue involved is
very great. This is going to rake up
the entire question of Hindi speaking
population Versus non-Hindi speaking
population. It is going to disrupt our
unity to a very great extent We
people started learning Hindi in our
schools some years back. After that,
we have not been able to improve our
Hindi all these years in spite of our
best efforts. If the present trend
continues, a citizen of a non-Hindi-
speaking State cannot become the
President of India at any time, either
now or in the future. That is there
on one side. On the other side, we
have to sce that while we try to
secure unifomity there is also equality.
There cannot be equality between the
varioug States of India as long as cer-
tain sections of the people are born
and bred up in an area where the
mother tongue is Hindi and there are
other arecas where it is a foreign
language and Hindi continues to be
the official language. We had greater
unity when India was fighting for
freedom because at that time each
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State had its own language and the
common language was English. So,
I would submit that sufficient time
must be given to the rest of the coun
try, as far as possible, to come up and
master Hindi. Instead of that, if we
try to impose it earlier as is already
being done, it would be doing an
injustice to the non Hindi speaking
people. There is already a cry all
over India that the non-Hindi-speak-
ing States are being discriminated
against.

In the end, I would again say that
the punishment should be either deter-
rent or very light. Therefore, I sup-
port the motion regarding reprimand.
But, for instance, if I had been in
their place, I would not have submit-
ted myself to a reprimand. I would
rather have preferred suspension than
standing up and taking the reprimand,
I do not know what they are going to
do.
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Al W TF T FEATT AEA AT T
2, AT W I AT W §EE, o6
T & @ IF )

weqw wEtew : €WT Az g Tan
glmﬂa,wmqﬁaﬁwah
frz 2 gm

=t SeTIET Wt g | A
frraa & T 4 fi Tregafa o & wraor
& qua o g ge, fow & Avaew ®
ﬂsuﬁﬁffﬂmﬁﬂﬁﬁ I8 =TI
¥ afe & 97 sfedl § ar 1
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&1 TU4F Q3 g A IAN HAW &7 AW
gl av) 9oy wfafa &1 faor o
& sara gfafa & g w3 & g3
froig fx & q3 dfaers 1 oy A
Arawasar gf, A dfarm & A
QU & W & oF Y ard fadaT w3
Agar g

TF ara qt ag fF 37 qag ¥ et
¥ET TF T 9 OFfFa g AT 9w F
far @ dfeem ¥ #1% faqe #9
qafg a5 &1 w=F aF TEdl & wwAE
i feqarfas & 7aw &, S &
e ¥ afaqe # qra gowid H
faar mar &1 T wE g T A
R o g N wF
fad faar §:

“(3) =g Al § §83 & WA
2T FY TIT TAH HIA
wzeqt W afafaar #r
aferai, fadmfasre w
geaferar ot g, T
sz gwg waq o fafw
gror afcarfas &%, aar
o % 34 YFT< afoaTad

oy, a7 aF ¥

#r gimr o = |faaw
& greew 9T gfeearT &y
qiferiiz & gredE W%
FTET T q4T IF & gIEqT
o afufagi #r &1

forg @ =it cavdfy W 2 @ 4,
¥ #rx o a1 fF gag g fe ag a8
X TH1T F IS ZIIY AIE  FTH4
¥ % orq fp Az o A AT A F
fag =g & #x o= qaq wEEay |
Ia 1 afgewre e gY ax i fada
agf moad s g o I FE A
agfy adf waarg T A FIE IG
@ A &1 g & @ mw g fad
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wawEs ¢ fe gn 99 ft & @ A
arr o favig & f5 orq Y gz 3
&f w1 rsgaf wowor 23 F fad o &
@ 3§ @uw Far gfwaT woArd S
anfed | gt o wegafa S & frd wrar
¥ Wy 3 F7 wraey g wfaaw ¥ a2
TgaTe g | 7 guaAd g fe gz A
gLl ¥ Sigt AT F A § gl
¥ 91 994 uF §fF wE 93T a8 qF
T | AEAT o ToHE wA@E T fE
TR Tgy gy & g 9 ff=r A
AT AT 3T F Y THHT FTT IAS
A wawr fedy & wfa sepoer & Ad
q1, afew areafawar ag @ 5 T4 -
faam #t syEeq o o) @ ¥
TR AT TE §

“gg Fr TreramaT fey w1 o
gATTd geir "

WY |7 e syredy F3a g as (R)
¥ oag omm g
“gg (¢) ¥ frdt a@ & g
gT W1 3@ afqam &
Ao A qEg a9 A
gty & fag &9 %
39 g9 YAKT TTAT F
faw @rd war AW
Fr st @ fom & fag
T IO & 315 gy 1
qIEr ®T ST 907

At d@fawm @ g ¥ A wEw A
egafa w3 A W@ 71 W
Iq wWq aF wguta &1 aor
Wt wrer § A gam qv w7 afewe
F 5 qgw Tegafa &1 W §F g
g, Y ger wiwsT 48 @ f5 ol
#1 wmaw ey & & v wifg 4,
feft @ wmar & Tgufa & WA
v dfauw ¥ w{ET< Ad & awar
ar
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[fr swreT aredt]

T ¥ § F faw s amod
WTAT AZAT § | 9T A S A w
gaTy foar g1 & Awar wpaw @ B
T 91T 37 Afagrfas frorg o) a9
gt gAW g St Fr mdvafody o
I AT # g A e i fae
ff, 7@ 9 seEl F A AHAR
ArEATHT FY AT e § TR gu Aoy
gefa A wifgg 9v 1 ag awwfa g
i ¥ faq 3 o S 91 & W
&A1 e § fF w@ Ivawfa wme
anft g&a 93 # fafr & for ¢ o
ey 5= § 93 e%q 4 IEr a@
afg rezafa e a7 FOUT HOA Wrgor
1 2 dfwrat fedr ¥ 03 2 Wi ag
2 f& o are wreor gwarsgafa q@
AT w3 ¥ g a9 g AR A
g WAIAIT TIAT T 1 A3 F Ay
oIS 9T ST ¥g WETE 7 73T 9 0
9T W@ R

W ¥ i @ e #efwfa &
frrora & famrger W Y § Wi se
ore fadw #aar g1

WEIW WA ¢ 3o Mgz T A
®Y A ¥ O7F § 0F I FA AN
g1 At St X gy B e § O
st 7 g # 3y o & ofrwe
¥ TF U FT GATAT 27 TEAT § AE
IR AT F wF IRt Ty gk 9w
ax faar av | 9@ % fFT gE
e fag foeem 3 wgr o fe oy
ENW W &AW ¥ eeT ¥ am g
A JEF AT H IWA g AT
When he was in UK, he was informed
by the authorities concerned that a
rowdy scene at the time of the
Sovereign’s Address was absolutely

unthinkable. “We cannot dream of
it” were the exact words repsated to

during President’s
Address

the Committee by the Speaker. “It
is unthinkable because the Head of the
State is above all political prejudices,
unaffected by the bruises and storms
of politics. Therefore, any kind of a
constitutional protest, such as, walk-
outs and the like in his presence has
no constitutional meaning.”

Mo N T (FIAT) : Tow
s, 3= To7 A Tg 7 W A oA
A Iwg T 3w W oam w2 fow
gfer & Ay wer wfey 9w gfe &
TE 2|y v o A

o e @ fe & fet #roow
e ¥ Fag g At fe=lr #v wwaw F
7 fraew & fr feedt 1 awdw o
ara & W 9w fm wegufy o F wmew
F g9 A gANATT wEA 3% 12 faere
T A & 7y 9z (g & g W
T 2 %7 fedt T T A 7= A gnd
7@ frafa gt o feedd & w1 X B
arfy o O gt 2

T W 47 fqag & f& g% "
T TAAX F AR § FA TECAG
wfeg 77 @Y F1 IH TONOH
W g¥ Ueufa & @5, T 83T &
e AT T9% &rq Wiy #Oa
g aqvfya A §1 & faaea
tfF T AT g @ W 3§
W AT Wifgw | qE a%T gd g
gfz Tregafa ot &1 o G & g,
¥ =g fr wiasy & wegufa & &
wTew gy # @Y AT gwit ueawEi
& wroor ot foedt & & wie faaet T
Frimé 2 I oA = ¥ QW@
o § 5 & ag ot anfge X W §
fF ey ¥ a Wt S9A F HEEY
# ot fdaw wra arer @ F 9ok 0w
H g f ) 9y ww X gu ofi & W
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7g fadgamsa fF S maeeTa g
79 fa= g€ oR faw o= oz #93 F&
oI AT AT |ET T FAT AT A5
g i ot 8, T a7
g N WAA A A A Fgr A IEE
THE-QF AT FT A9 T E AT F
argan g f w1 e g A vy
2 g wyt fg= ¥ 9= #1 wew vw
FT, FET AT J6T SHFT FT 9T

ST WEEq: ¥9 agd dg| &
T4, § W AT F gew FoAEA
TG AEAr g |

us "yAHrg w@qer U faae

WeaW WEIEY | 99 979 §3 AU |
FIEY F@W A TH

# uF @17 FgT1 AGATE WifF TH
AT qAT T AT IIET AT AT AEH
fafaeeT g 7 A #@1 fF 3sar -
s zaH wfes A frar mama A
7 WL I 4g AT wrar 91 ar 7y
WY gER! ATAT 97| us fAwrfar ar
T\ W § W 9g wifae A3 g1 qEAr
qY | cd TOArH | AY g & I¢ FALT
F TV W% THW F 2 wAr | &Y
48 #1 fad 39 feq & a0 & @
H Sfiq F7A K1 7 97 /T ®#E @Y
oo gwar F@ A 9y g oAwA A
¥ fo gmdr N ag Fr /et § fF maman
# fau wenida & 9%7 oFRees a%
F! ofggdz P wFdr 2 A1 dg W
a1a a7 faiz #0n fe 9w T g
F1 17T, T AT R, A wETRE AT
ghr, faaht @feam T grit ) gt
A QY a1 F WAL AT ST TE A
T ¥ F9 a7 @ A I gW ARy
T T FFA | T AT (FEIEA AE
T G gI9w F1 HieTq g A IaA
Tg wg fF oF a1 aw g7 w9 W
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A= TET AT AY 4 A A
& ot o 7 #A9 § Afeqare ¥ oF
Fafaw form aa ¥ 7 W 5T T
T 73 gwar mias 7@ fear 7
HATH ITTAT AT 9T, THiAT #7717 AT
g9| & gma v ¥

Q% WA /IR AU HEIKH . |

Mr. Speaker: §@ & ®WeH F IHI |

Now, the question is:

“That this House agrees with
the recommendations contained in
paragraphs 26 and 27 of the
Report of the Committee on the
conduct of certain Members during
the President's Address presented
to the House on the 12th March,
1963."

Shri H. N. Mukerjee: Sir, if you
would permit me to point out, the
Prime Minister, the Leader of the
House has turned down the suggestion
which I had presumed to make.
Would you permit me to move an
amendment now?

Mr. Speaker: The question is:

“That this House agrees with the
recommendations contained ia
paragraphs 26 and 27 of the Report
of the Committee on the conduct
of certain Members during the
President's A..aress, presented to
the House on the 12th March,
1853

Those who are in favour, please say,
‘Aye’.

Several Hon. Members: Aye.

Mr. Speaker: Those who are against,
please say ‘No’.

Some Hon. Members: No.
Mr. Speaker: The ‘Ayes’ have it.

Some Hon. Members: The ‘Noes’
have it,
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Mr. Speaker: May I request the
hon, Members who are in favour of
‘No' to kindly stand in their seats?

There are 30 Members who are
against it Now, those who are in
favour of it may kindly stand in their
peats.

I find a great majority are in favour
of it.

So, the motion is adopted,

Shri Kishen Pattmayak: Mr. Speaker,
Sir, I walk out
15 hrs.

(Shri Kishen Patnayak then left the
House)

Mr. Speaker: In obedience to the
.decision takem by the House,

W ¥a® qrEd, §AT UH ATTE A
o TFo woIH | FfawE F wiiew
co ¥ WA (s HEYA, LLEI W
UF |19 g93d G9g A1 Il qAOA
& gran eeafa & sfawme & AE
U F WA KT AAT A ATHATES,
g # oF g3 qew & fag
wEraAry T w=fag afodt % faoda
21 o9 F HE A A F fAg
fage @ o€ afafa f = 7 fm
¥ ¥ T9 957 o 9w & e
F mowe A qEa A ag T

egafa & sfaamo & J7@ A9
¥ 7w A, MEEE w7 wareg
oo ¥ o i g ® = % =
] o FF &1 fag fager @ owd
afafa ¥ arwy w9 3 o @ fax €
o ¥ W9 F WOOT F qE@T W 7
w2 osg & fag & ww W
s ¥ W9E ARANET FE@O§
1 might read it in English also.

Ram Sewak Yadav, Mani Ram
Bagri and B. N. Mandal. The House
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has adjudged your conduct during the
President's Address to both Houses
of Parliament assembled together
under Article 87 of the Constitution
on the 18th February, 18963, as un-
desirable, undignified and unbecom~
ing of a Member of Parliament and
contrary to he usage and derogatory
to the dignity of the occasion. This
offence of yours was further aggra-
vated by the nature of the statements
you chose to submit to the Committee
appointed to investigate your con-
duct.

In the name of the House, I r‘;
rimand you for this undesirable, um-
dignified and unbecoming conduct
during the President’s Address and
for subsequently aggravating your
offence by your evidence before the
Committee appointed to investigate
your conduct.

15.04 hrs

*DEMANDS FOR GRANTS—contd.
MINISTRY OF EXTERNAL AFFAIRS—contd

Mr. Speaker: We now take up the
other business: the Budget (General).
Dr, Sarojini Mahishi was in posses-
sion of the House.

Shri Hem Barua (Gauhati): When
will the Prime Minister reply?

Mr. Speaker: At 4 0'clock, the
Prime Minister would reply.

Some Hon. Members rose—

Mr. Speaker: Only two hours are
left out of 8 hours.

Shri Ranga (Chittor): The time that
the Prime Minister will take will be
outside the time allotted.

Mr, Speaker: That wag only for the
Budget allotment: not during this.
There is some misunderstanding about
it.

sMoved with the recommendation of the President.
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Shri Indrafit Gupta (Calcutta—
South-West): Two and a quarter hours
are left

Mr. Speaker: Yesterday, we sat 15
miute; late. Probably he does not
know.

Dr. Sarojini Mahishi (Dharwar
North): Sir, in spite of our policy of
non-alignment or rather because of
that, we have been able to get the
sympathy and help of the countries in
the west and also in the east, help in
the form of machinery, in the form of
raw materials, in the form of techni-
cal know-how for the expansion and
modernisation of our defence produc-
tion. Democracy is the way of life
that we have accepted and this policy
of non-alignment is only a means to
an end and not an end in itself. It is
only a means that we have chosen.
Had we not tried to reach our econo-
mic aspirations, had we not tried to
see that democracy takes a deep root
in this country, could it have been
ever possible for us to create such a
feeling, such a deep sense of demo-
cracy and the sort of democratic insti-
tutions that we have in this country?
Could we have for defending the
security of democracy in our country
earned the goodwil]l and the strength
of the other countries? It would
never have been possible. Therefore,
this policy of non-alignment, even
though it meets with certain criticisms
from different corners, has been a
success, even though it is now passing
through the trial period.

The two burning problems that are
confronting 1India today are the
Chinese invasion and our border prob-
lems with Pakistan. The Chinese
invasion and the subsequent unilateral
withdrawal and then the impasse
created by them on the border—these
are quite in conformity with the
Chinese tactics and with the pattern
that they have been following through
f-!’!e ages. A Member from the opposi-
tion remarked that on account of this,
India has been isolated. I do not know
how he gathered this impression, On
the contrary, it is India which has

PHALGUNA 28, 1884 (SAKA)
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been able to get sympathy and which
has been able to get goodwill of a
number of countries in the world
whereas China has been isolated. The
definition of isolation may be very
different according to him. Different
countries have expressed their good
opinions as regards the attitude taken
by India. The Times of Ceylon ex-
pressed that the stand of China is
vague, verbose and that a smoke-
screen is being created by the Chinese
when the Chinese said that theirs was
a positive response to the Colombo-
proposals. The Times of Vietnam
criticised, quoting Khrushchev that it
is the Hitlerist tendency of the Chinese
towards India and not a sign of
Marxism.

15.08 hrs.

[Mr, DEPUTY-SPEARER In the Chair]

So many other distinguished people
have remarked that India has been
invaded by the aggressor China in an
un-provoked way. The Nobel prize
winner Pearl Buck remarked that this
war of Chinese invasion and unilateral
withdrawal......(Bell rings) I have
spoken only for 5 minutes yesterday.

Mr, Deputy-Speaker: There are four
or five more speakers. They have to
be given some time.

Dr. Sarojini Mahishi:....the war
and unilateral withdrawal and the
subsequent deadlock created in the
border is quite inkeeping with the
pattern that the Chinese are following
for centuries. Therefore, I wish to
know how the hon. Member remarked
that India is isolated,

Now, another problem that is con-
fronting us today is the border dis-
pute or negotiations that are going
on between India and Pakistan. From
the day when India was divided into
two nations and we agreed for the
creation of a nation within our coun-
try, that became a perennial source of
trouble for us. In the light of the new
agreement that has taken place
between Pakistan and China all these
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things are to be studied cven though
we find that certain by-products are
issuing out of the main problem of
negotiations between China and
Pakistan.

As far as China is concerned, many
people say that India was not pre-
pared to meet the agpgression and
mvasion which was there on the
Indian border by China. How can any
country be prepared for war unless it
has got some aggressive intentions?
A well known writer, more acquainted
with the Chinese people and their
manners says:

“There have been wars in
China, wars between rebels and
imperial forces, between the
Chinese and the foreigners,
between warlords and warlords,
with very little breathing space
between them. Those who are
old enough to be veteran com-
munists have, therefore, lived
their whole lives through the
dangers and privations of war and
for them the few short intervals
of peace could have only small
formative influence on  their
mind.”

In fact, war has been woven into the
{fabric of the mental make up of the
Communist leaders.

Mr, Deputy-Speaker: The hon. Mem-
ber must conclude now. I am very
sorry. Time is very short; I
have to distribute whatever time
is available between four more Mem-
‘bers.

Dr. Sarojini Mahishi: Our main
attempt should be to strengthen our
border areas. Today I read in the
paper that the Communists in the
district of Darjeeling are intensify-
ing their activities and the
Nepalese  communists are giving
their full support to these acti-
wvities. (An hon. Member: Which is
the paper?) It is in the Indian Ez-
press. Therefore, Sir, it is'-but pro-
per now to see that the various deve-
Jopmental activities and also defence
activities are strengthened in these
-areas.
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I would like to refer to one more
point and then conclude my speech.
Mr. Nath Pai yesterday remarked
that India possibly depends upon the
rifts that might be created between
U.S.S.R, and U.S:A: Is it his inference
that India gambles with possibilities?
Is it ever in the history of India that
it has pgambled with possibilities?
The international developments that
are taking place, for example, the
spirit of unity created in the distant
east on account of the Cuban affair
and the solution of the problem of
disarmament and nuclear tests etc.,
are creating a new atmosphere in the
country in the internationa! sphere.
We have to think of our problems
also in the light of the new develop-
ments in the country, He referred
vesterday, Sir, to a particular verse in
the Gita. Bhagavad Gita is the book
which is most exhaustive and deals
with so many things and may be
interpreted in a number of ways and
the interpretations of different
acharyas, Shankara, Madhya and Ram-
anuja, speak volumes of that. There-
fore an interpretatoin can be made by
any Member to suit his own conveni-
ence also.

Mr, Deputy-Speaker: The hon.
Member's time is up.

Dr. Sarojimi Mahishi: This is what
the Gita says:

Ty Aty FfAdedy ARIATIRAT-
=07

1 hope that he will interpret this
in the light of this particular verse:

TATRTAIT 4T IATATETEH A9 |
mamATaE L aaafa o o

1 don't wish to engage myself in
the eulogies or in the deification of
our Prime Minister, but we cannot at
the same time ignore that his mag-
nanimous personality has wielded &
great influence in the international
sphere. We have got our own his-
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tory; we have made history and we
do not simply read history. We have
got our own cu'ture. We want to
stick to democracy and we want 1o
stick to our basic policy of non-align-
ment. We shall survive with our
own history, culture and prestige.

Mr. Deputy-Speaker: Dr, Singhvi.
10 minutes each,

Dr. L. M, Singhvi (Jodhpur): I
would request some time more. I am
the only speaker on behalf of my
group. Qurs is one of Lthe largest
groups in the House.

Mr. Deputy-Speaker: I am sorry, 1
have to accommodate three or four
more people.

Dr. L. M. Singhvi: Mr. Deputy-
Speaker, Sir, a large variety of sub-
jects have been dealt with by the hon.
Members who preceded me and I
should like to desist from repeating,
reiterating or re-emphasising what has
been said by them.

THe discussions on External Affairg
Ministry are necessarily focussed on
policirg as well as the performance of
the Ministry of External Affairs. Sir,
our policies are crystalised over a
long period of time and it would be
quite rash to abandon them lock, stock
and barre] in a fit of fright or panic.
These policies however, it is true,
bave not been an unmixed blessing for
us, but then, nothing in this complex
world is either an unmixed blessing or
an unrelieved curse. It should be our
consolation also that there are several
things to show on the eredit side of the
ledger in the policy of non-alignment
which has paid to this nation consi-
derable dividends., What is necessary
at this time is not a partisan condem-
nation of this policy, but an insistence
that this policy should receive a posi-
tive reorientation of approach in the
light of experience which has neces-
sitated an agonizing reappraisal of a
past which unfortunately has been im-
pelled by an unwitting dependence
and reliance on people we could not
inherently help.

I hope that this agonizing reapprai-
sal has forced upon us a greater sense
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of caution and a greater gsense of
realism in our thinking on interna-
tional affairs. ] had occasion to sub-
mit, Sir, that the foreign policy, in
order to be effective, and in the long-
range as well as the short-range, must
be aware of a general consciousness of
objectives and directions. It should
a'so be fully mindful of the current
and compelling exigencies which con-
front the nation. For, if it is not
cons-ious of the general conczption or
direction it would tend to be blind,
if it js not quite mindul of what ought
to be done in response to current exi-
gencieg it would be lame. In ignoring
these two criteria a foreign policy
would tend tp be either blind or lame
or both.

1 submit, Sir, that there is a shift
which is observable in the foreign
policy of this country inasmuch as
it is in actual fact steadily receiving a
reorientation. I think that our foreign
policy cannot afford tp be either lame
or blind because we must continue to
have the use of our foreign policy as
an adequate instrument of our nation-
al aspirations and needs and because
we must continue to play a vital role
in the councilg of the world in build-
ing a new order, a new world order,
which is struggling to be born.

Mr. Deputy-Speaker, Sir, I feel that
eurs cannot be a hand-to-mouth poli-
cy. Ourg cannot be a policy of mere
moral sghibboleths either, In this
perspective of things I should like to
express the hope that the distinguished
Prime Minister will strive to round
up and to strike at the many persist-
ing angularities of approach in our
foreign policy, in order to bring it in
line with the experience we have had
recently.

To particularise what I have said,
I would like the hon. Prime Minister
to give this House an assurance that
the delegation of this country at the
Uniteg Nationg would not sponsor and
canvass the case of the People’s Re-
public of China for admission to the
United Nations. I would like the
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Prime Minister to reassure this House
that none of the pointiess inhibitions
which have been magnified out of al!
proportion would deter our seeking aid
in a massive measure from friendly
foreign countries. I would like, Sir,
the Prime Minjgter to tell us how he
proposes to counter and deal with
the insidious propaganda by the perfi-
dious Chinese and how he proposess to
win the sympathy and the support of
the chancellories of the world, because,
many of us have watched with consi-
derable sense of regret that our stock
has not always been very high even
in gome of those countries whose in-
dependence we had helped to actua-
lise. There is reason to believe that
our case has not been put forward
with ag much competence and as much
efficacy as it should have been put
before the Governmentg of some of
the Afro-Asian countries,

Sir, the Chinese have been spreading
all sorts of lies and have been misre-
presenting our whole position in inter-
national affairs. I feel that what has
been said about externa] publicity is
quite valid and correct because it has
proved to be unequal to the task which
it has been called upon to perform.
At the same time, I think, there is
need, now greater than ever, for our
diplomacy to rise equal to the task
that is confronting us as an embattled
nation.

I would like in this context to press
upon the Government the desirability
of adopting a more critical and a more
cautious attitude towards Chinese front
organisations or organisations which
sail under different kinds of dubious
banners like the Afro-Asian Solidarity
Conference and to adopt a position
which does not spread and dissemi-
nate the impression that they have
support and patronage of our Govern-
ment.

Sir, thoge who swear by the ga-called
impending chasm or breach between
Russia and China are, 1 think, un-
witting victimg of their own wishful
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thinking. I think it should be quite
clear to us, that we cannot build our
foreign policy on such slender and
vague foundations, It must be quite
clear to us that this breach which is
much advertised in advance is not
around the corner, and I think that
those who have been proclaiming this
impending breach would now find that
their calculationg have perhaps been
upset by the news that there js an im-
pending summit meeting between the
leaders of these two countries.

1 think that we must also remember
that the very foundation of Chinese
irelustrialisation and economy is Rus-
sian assistance, and if that is not
enough we 'must also remember that
the Chinese dragon depends on
Russian fuel to spit firee.  This has
been the background of the situation,
and any realistic reappraisal of the
situation would necessarily lead us to
the conclusion that every step we take
must be very cautious and we must
not be swept merely by wishful think-
ing. T think that the most dilemmatie
problem which confronts us as =2
nation is the possibility that the
Chinese may develop atomic devices
in the foreseeable future. I should
like the Prime Minister to tell us how
he proposes to cope with this problem
which may not be too far in the future
and how he intends to meet this peril
the likelihood of which cannot be:
ruled out.

I think in this connection that my
anxiety is legitimately heightened by
the fact that China is today ruled by
a military heirarchy which has shown
by its conduct that it is trigger-
happy, and that it is warlike, and be-
cause the ruling political pantheon in
that country has time and again pro-
claimed it3 adherence to the prinei-
ple of inevitable total confrontation
and war between the two bloeg in this
world, I hope that the Prime Minis-
ter would be able to tell us what
action, what mr~asures and what steps
Government propose to take to meet
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K e S o a—
this eventuality of Chinese acquiring

atomic weapons.

I shoulqd like to welcome the recent
declaration by the Dalai Lama of a new
constitution giving unte his people
the liberties and freedoms which we
so much value in our own country.
It helps to remind ug that the gallant
and the long-suffering people of Tibet
are held in a crue] bondage. It also
serves to remingd us that one of the
most cruel genocides wag practised in
Tibet upon the people of Tibet by the
Chinese Government, If we have to
holq aloft the banner of humap rights,
we cannot allow, and we ecannot afford
to let, the cause of the Tibetans to go
by default. I should like in this con-
nection to remind the House that the
Internationa] Commission of Jurists
had given an unequivocal finding to
the effect that the Chincss have been
wantonly guilty of paracitising genocide
in Tibet, and that is a finding which
deservés our respect and which should
persuade us to take something of a
positive step in the direction of en-
gaging international attention in the
matter,

15.23 hrs
[Seri Kaapmxar in the Chair]

I am sorry to say that the External
Affairs Ministry hag not responded to
the crying need of economy and aus-
terity. I looked in vain in the Minis-
try’s report to find an indication of
what measures the Ministry proposes
to take to bring about greater austerity
and economy in the working of this
Ministry. I have looked in vain in the
statement laid before this House by
the Finance Minister on the 24th
January, 1963, which gives the details
of the economy mcasures proposed or
already adopted by different Ministries,
The Externa] Affairs Ministry's report
says a few things at page 2 regarding
rationalisation of the methods of work
and connected matters, but savs pre-
cious litile about the observance of
economy which iz the pressing need
of our country.
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I should like to comment very
briefly on the unprecedented rise in the
number of professiona]l diplomats in
the Foreign Service of this country.
I do not think that the Prime Minister
was right when he said that the per-
formance of the non-official diplo-
mats can be quite disappoiating, I
think I understood him tp say that this
has been the case. Well there is a
large number of wvery distinguished
non-officia] diplomatg who have ac-
quitted themselves with great credit
and with great success for the cause
of their respective countries. I should
like the Prime Minister to look into
the matter and to consider whether he
cannot secures a greater association of
non-officials in thig respect.

In this connection, I should like also
to express my regret that the Indian
Delegationg to the UN have also be-
come close preserves of partisan pat-
ronage. [ find from statement laid on
the Table of the House that jnvariably
the delegates have besn from the
Congress Party. The Prime Minister
hasg time and again preached to us
that there should be a eertain unity of
approach in matters of foreign policy.
But that unity of approach cannot be
achieved if patronage ig distributed on
a partisan basis.

Shri Ranga: Let us make it clear
that we do not want any of thelr
patronage.

Dr. L. M. Singhvi: It is not from
that point of view but from the point
of view of principle,

I woulg like to say that our foreign
intelligence is in a bad way. It is
lackadaisical, it is incomptent, it is
ill-fated, and it ig ill-organised. I
should like to say that it hag proved
wholly unequal tp the task we would
have expected of jt.

The sames can be said of our exter-
na] publicity which has shown itself
to be helter-skelter, and which has
suffered from abstemious isolationism
and lack of imagination, lack of resi-
lience and lack of life.
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1 would like in the end to make a
plea that Goa, Daman and Diy,
Pondicherry and the Naga Hills Arca
should be taken out of the tutelage
of the External Affairg Ministry. I
do not think that it looks good,

It does not behove us to continue the
tutelage of the External Affajrs Minis-
try over subjects and territories which
are essentially of intranational charac-
ter.

In conclusion, I woulg like tp make
a plea for greater research and greater
awareness and study of international
law in our universities. Of this there
hag been precious little. I made an
enquiry from the External Affairs
Ministry as to what legal research had
been done on outer space, and 1 was
happy to find that some beginning
has been made, but the co-op-~ration
of the academiciang and the co-opera-
tion of thase who can contribute very
fruitfully to interantiona] law pro-
blems has not been fully enlisted. I
would like to express the hope that
this would be done in a fuller mea-
sure in the future.

Mr. Chairman: Shri U. M. Trivedi
May I point out that he will have only
ten minutes?

Shri U. M. Trivedi (Mansaur): I
shal] sit down rather than speak in
that case. I am entitl~d to 30 minutes.
My party has not spoken at all. 1
shall rather sit down if I am going
to have only ten minutes,

Mr. Chairman: I have to accommo-
date three or four more speakers.

Shri U. M. Trivedi: My time can-
not be curtailed. I would most em-
phatically submit this that I was not
allowed an opportunity to speak so
far, .

Shri Nath Paj (Rajapur): Why only
ten minutes jn his case?

Shri U. M. Trivedi: The Prime
Minister may kindly reply after I have

MARCH 19, 1963

for Grants 4803

spoken. I cannot be deprived of my
opportunity to address the House, I
shal] curtail myself as much as pos-
sible, but I must be given the oppor-
tunity to speak.

Shri Ranga: From our group also
somebody hag to speak, and if you are
going to give only ten minut-s for the
representative from our group also,
then I would prefer not to have any
speech made at all from gur side, This
ig most unfair, and it is wrong.

Mr. Chairman: Excuse me. The
Prime Minister has to reply at 4 p.m

Shri Ranga: The Prim~ Minister
may take his own time., We have got
to have our say. Otherwise, what is
the use of the Prime Minister's speak-
ing?

Mr. Chairman: I have got {0 accom-
modate three more speakers. So, I
would request the hon. Members not
to take more than ten minules each.

Shri Ranga: The Prime Minister
would certainly have his usua] quota
of time, but then we must have our
time also,

Shri U. M. Trivedi: 1 quite agree
that the time may bz very short, and
I shall try my best to finish as early
as possible.

Shri Nath Pal; Nobody has spoken
from his party so far, and so he must
get his due.

Shri U, M. Trivedi: The question
before us is how our foreign affairs
are being dealt with. Let ug take a
bird's eye-view of the whole picture
before us. In some countries we are
vitally interested, inasmuch as our
nationals are living there. Let us take
for example, Pakistan, Indonesia.
Burma, Nepal, South Africa, Kenya,
Uganda, Portuguese East Africa, Zanz-
bar, Madagascar, Mauritius, and Fijl.
Wherever our nationals are there in
foreign countries, they have gone
there by virtue of passports issued by
our Government, Yet we follow a
policy of some cowardly father who
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cannot protect his children, whose
children get beaten, and the father in
the bargain, when complained about,
beats the children again. We are op-
pressed in those countries. When we
are oppressed and some of our coun=
trymen clamour about it, out goes
either our Ambassador or some Minis-
ter from here and gives them advice,
‘discard Indian nationality; you accept
the nationality of the country in which
you are living'. I think such advice
ill becomes a great nation, It
should be enjoined upon our am-
bassadors that it should be their duty
to protect the interasts of the Indians
as best as they can and not to give
them advice to give up their nationa-
lity, nationality of a nation which
wants to b-come great. It is most
degrading for us to go and say some-
thing of that nature,

All over the world, whole move-
mentg of citizens take place from one
country to another. After all, what
are these egmbassies provided for?
Their whole object is to see that the
nationals of the particular country
whose embassy exists in the other
country get protection from it. If any
ambassador fails to discharge that
duty, I say that he does not deserve
to remain in the Indian Mission there.
He must be called back.

Then there is the question of the
Indian Foreign Service. The Indian
Foreign Service should not be a sort
of ‘steel’ service. It is not meant to
be like the ICS or IAS. It cannot
have a single and singular type of
work like that. Recruitment to it
must not be on the same basis or
method as that to the IAS or other
services. T will, therefore, suggest that
in recruitment to the foreign service,
the age criterion must go. Public-spi-
rited men, men with knowledge of
the world must be recruited. I have
come across some people working in
Consulates, I have geen some of them.
Young '‘men without knowledge of geo-
graphy are gent. Their knowledge of
the geography of their own country is
limited, and limited to a very great
extent about the geography of foreign
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lands. Talking with one of them in
a train, I once enquired—he was going
to America—if he knew what were the
conditions nowadays in Gyuaquil. He
just blinked. He could not understand
where Gyuaquil is. From such people
we do not expect proper representa-
tion of our country, Those who go as
ambassadors of our country in foreign
lands must be well-equipped in their
knowledge; they must be well-equip-
ped with the culture which they want
to represent there. They must not be
mere foreignerg in foreign dress; they
must not be merely servanty em-
ployed on sinecure jobs.

It is often noticed, and painfully
noticed, by most of us that somehow
in arranging our foreign affairs those
persons are sent out who have got
some sympathy with the ideologies
otiaining in the country to which they
are sent. Why should we not look to
that particular type of p»rsons to re-
present the viewg which we oursclves
endorse and which we ourselves adopt?
I cannot see any reason why a parti=-
cular communist leader ig allowed to
go to Moscow to repres:nt our view
there simply because he happens to
meet his own expenses. From where
does he get those expens~s? Why
should people known and classified as
fellow-travellers be allowed to go and
represent the views of our country
and mislead the people there? It is
high time that our publicity was gear-
ed up in a proper manner. We re-
ceive complaints from our own coun-
trymen and from those who come from
outside that somehow or other our case
goes by default Our views are not
put across there properly. Even as
compared to Pakistan, we are a back
number. I do not know how it Is
manipulated. Thingg which Pakistan
says go into the press but what we say,
truthful things with facts in support
of them, do not get across. Our pic-
ture that emerges is a picture of a
wrong-doer rather than one of the
wronged.

Therfore, I would suggest that in so
far as this foreign policy is concerned,

the whole country should stand as
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one man, as it has always stood, as
we have depicted in this very House
when the question of the emergency
arose when we stood up as one man
in this House and proclaimed our de-
termination to drive out the aggressor.
The same should be the attitude,
whether we belong to the Opposition
or to the other side, in regard to
foreign affairs. Each one of us should
endeavour to put the fore'gn policy
of our country on such a footing that
it appears as one singular policy of
the whole nation as against the fore-

igners.

Then 1 come to another question.
Some friends here have repeated that
non-alienment has been good. 1 will
not offer any criticism whether it is
good or bad. T wil] only say that we
must judge every case on merits,
w'thout in any manner formulating a
policy whether we should remain for
all times non-aligned or whether we
should be aligned with some,

Shri Ansar Harvani (Bisauli): That
is exactly non-alignment,

Shri U. M. Trivedi: Mr. Harvani,

keep quit.

Mr, Chalrman: He should address
the Chair,

Shri U. M. Trivedi: I am sorry. He
was unnecessarily interrupting me.

What strikes me is this, that when
we talk of non-alignment, we forget
that in some cases we have aligned
ourselves unnecessarily with those
for whom we have developed some
sort of soft corner. 1 feel surprised
even today to note that a growing
nation, & nation of the oppressed, a
nation which had been oppressed for
years together and for centuries, and
which ig now making headway—I
mean Israel—a nation which shows
its mettle, though a small nation, still
remaing diplomatically unrecognised
by us. We have not established dip-
!omatic relations with that nation.
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Why? I find that we are afraid to
offend somebody. If we are afraid to
offend some friends in the process,
then we admit that we are not those
who consider ourselves non-aligned.
We are not.

Shri Muthyal Rao (Mahbubnagar):
Prof. Ranga is very happy.

Shri U. M, Trivedi: He is always
happy. I do not think you are unhzapgy.
The quest'on that comes before us is
this. In this world just as there are
people who are governed by their own
selfish considerations, there are simi-
larly nations also moved by the same
considerations and spirit. It is per-
haps for self preservation as much as
for a desire to be of some human help
that some help is coming from a parti-
cular naton at a particular juncture.
Without attributing motives in any
manner, we should not hesitate to
co-operate with those who have un-
grudgingly offered help. The United
States, the United Kingdom and
Germany and some other countries

" have rushed to our rescue; when we

wanted help they offered us help. We
know that there are others who may
like to help but who are afraid that
in some manner or the other they
may offend the big dragon and if they
were to offend it, the net result
would be that they themselves would
be crushed. We are running after
them; we are wanting their friendship.
we are not shaking hands with those
who have extended us their hands of
friendship. Sir, blunders we had
committed and blunders have been
many. But today it is not the time
for us to weep over them. That time
has gone. We cannot just now sit
and brood over the past. The past is
gone. The country has to progress
and has to meet the challenge. The
challenge is before us; it has not gone
away. When we meet the challenge,
it must be as a challenge of the brave,
it must not be a challenge of the weak.
Certainly a weak man will run away
when a goonda wants to beat him.
But a brave man, weak though he



. 4807 Demands

may be, will stand up with a cudgel
and say: all right; come on; either you
die, or I, That should be the attitude
for us. I do not say this in a mere
gpirit of bravado. It ig not a mere
question of bravado. It is a question
of one nation standing against another
nation, Here China has unilaterally
declared its own cease fire and has
walked out and says: I have gone
away 20 kilometres. What have we
done? Nothing. The whole of NEFA
has been vacated today by the Chinese
aggressive forces and are  perhaps
waiting for a chance to attack us again
in a massive and better manner than
what they have done before, having
known the topography of the land.
They have said: we are here, sitting,
watching. We are doing nothing. I
should say that the time has now
come,

*Mr. Chairman: Thc hon. Member's
time ig up.

Shri U. M. Trivedi: We should be
prepared to march our armies and in
such a manner that we should be pre-
pared to meet the challenge when it
comes and at the border, not within
our own lands. Once the Chinese
enter our own land, their communist
forces will be on a territory where
they can attack us. It is better for
us that we should meet the menace
where we can and drive them out
and we should not be afraid of it. To-
day, there js this emergency. There
Is no reason why we should not be
well-equipped even after this length
of time that we have been able tp get

1545 hrs
[Mgr. Speaker in the Chair)

In these days when we are all talking of
the mounting budget expenditure and
of taxes being levied upon the whole
nation, unprecedented taxes admitted
to be of an unprecedented nature by
our Finance Minister, we should not
lose sight of the fact that the economy
is very essential for us. I see np pro-
priety in having huge expenditure by
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our ambassadors. Represcentatives of
a poor country, practically a country
which is heavily ihdebted to one and
sundry go on spending as lavishly as
any other country such as the United
States or the United Kingdom. It
ought not to be so. We have as many
as 55 ambassadors and many missions,
consuls and consul generals. We gre
spending about Rs. 3.20 crores for em-
bassies only and a total of about Rs.
4.50 erores on the missions abroad. This
expenditure was practically negli-
gible before. It is growing every year,
The net result that we obtain is noth-
ing. Complaints pour 'n from various
parts of the world and our nationals
in those various countries are ren-
dered no help which ought to be nor-
mally rendered to them.

Look at the question of our rela-
tions with Nepal, Burma Cey'on and
Indonesia. How have we suffered?
We can call Nepal our own kith and
kin, It is not on happy terms with
us. Why should it be so? Where is
the fault? A huge number of us
have been brought up ‘n Burma and
lived and enjoyed the hospitality of
that country. Today we are a taboo
there; we are driven out. All our
doctors, engineers and  contractors,
everybody had been driven out from
that country. Nine-tenths of the
total assets of Burma were in the
hands of Indians in 1939. What has
happened? That is why we were
made to be hated by the British and
they did it in a very proper and
methodical manner. We went on
saying to these people to become
nationals of Burma or get out of
Burma. Where are the lands here to
come and settle down for over 14
lakhs of people? The same thing
happened elsewhere also. The policy
of apartheid is being followed. Except
a negative approach, we have not
been able to do anything. What others
are doing, we are not doing. The
same story has now come up with a
boomerang upon us in Tanganyika,
Uganda and very soon coming in
Kenya. It is, therefore, time that
some measures are taken by us, A
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mew gpirit must be inculcated in our
ambassadors. Those who ge abroad
to represent us should not, in the flit-
ness of thing, say to people who ap-
proach them: there is no protection
to be granted to you by the Indian
Nation; you should become the citizens
where you live,

Shri Narasimha Reddy (Rajampet):
Mr. Deputy-Specaker, Sir, on the morn-
ing of our Independence our sun rose
resplendent on the Indian skies by
virtue of our geographical position, by
virtue of our huge population and size
and by virtue of the fact that we put
up a strong fight to ead colonialism
in our country. We became the ins-
piring symbal of all the resurgent na-
tions in Asin. How is it that within
a short time, within a bare 15 y ars,
wpe have lost our leading position in
the world? How is it that our closest
neighbours have been neutralised, if
not positively alienated. How is it that
the very position and safety of our
nation is jeopardised? I am afraid our
Externa] Affairs Ministry has to b:r
the full responsibility on itg shoulders.

Sir, the effect of our foreign policy
has to be seen from its results. We
have been calling oursclves neutral
We hav: been outwardly following a
neutralist  policy, whilst we were
ideologically and emotinally aligned
to the communist nations. We have
been issuing declarations and directives
for the moral guidance of the world.
Uninvited, we aired our views on the
Buez question, but in returp Nasser
had not a word of sympathy and sup-
port for our cause in Kashmir. In
the same breath, we condemned the
Suez affair, we could not condemn the
atrocities committed by the Russians
in thes suppression of the people's re-
volt jn Hungary. But we did condemn
the King of Nepal all right for stifl-
ing and suffocating democracy in his
kingdom. The result was that we rub-
brd America the wrong way and in-
furiated it to a very great extent, while
we created a feeling of bitterness in
the King of Nepal which bitterness
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lingers to this day and it is a problem
for us in that strategic area.

Again, we have been in season and
out of season pressing for the mem-
bership of China in the UNO. Our
representat ve has been irritating
everybody in the UNO and then heap-
ing up insults, annoyances and giving
pinpricks to the western pations. Isg it
conducive to happy relations between
us and other nations? But we must
thank God that these western nations
have forgotten everything, have for-
given everything, and they have come
to our rescue in the time of our great-
est need.

We have been mak ng pompous de-
clarations on all matters arising with-
in the canopy of Heaven and constitu-
ted ourselves as a world court to
give uninvited verdicts on all contro-
versial matters which have antagonis-
ed nations and left a feeling of bitter-
ness behind. While we have been
rushing lik» Kights errants in the
cause of other people in distant
ciimes and lands, we did practically
next to nothing to the more than one
crore of our population in South-
East Asia, in Africa, Mauritius, Fiji
and Ceylon, where our people are
denied  elcmentary  human rights.
At this time, when the whole
of India is pulsating with good-
will as never before, in order to
make up with Pakistan, it is quite
unfortunate that Pakistan should
have rushed to enter into a pact with
Chna. Common sense, a sense of
common danger, g common defence
and past associations should have im-
pelled Pakistan and also should have
implelled our country to come together,
I hope that Pakistan has not entered
into any secret pact with China in
order to mount a two-pronged attack
simultaneously on us. If that be
the case, it will be a bad day for
Asia. Let Pakistan thank its stars
that there is an India still alive and
throbbing. But for our ecountry,
Pakistan would have been struck on
the head like a gnat and made into
another Sinkiang province of China.
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In this world, there is an inclination
always to side with the stronger
against the weaker, and our Prme
Minister is no exception to it. When
Chiang Kai-shek, with Madam Chiang
Kaishek came to our country, he es-
poused the cause of our country's
freedom. We took them round our
country with acclamation and enthu-
siasm; the moment the communists
took possession of the land, we rushed
forward in an indecent haste to re=-
cogn se them and disown Chiang Kai
Shek.

I would give another instance to
show that we have not been acting al-
ways on moral considerations. Did we
not allow China to gulp down Tibet?
Tibet was a religous country, was a
peaceful country, associated with us
culturally and spiritually for ages.
Where was our sense of right and
wrong? Where had our adoration
of Lord Buddha gone, when we
agreed with China to the extinc-
tion and extermination of this
peaceful people who had con-
nections with us from bygone ages?
we, with the very principles, with the
very objectives of Lord Buddha, with
the principles of Panchsheel, sealed
the fate of Tibet and allowed the
Chinese armies to come surging on-
wards to our frontier and into our
land. Probably, Providence brings its
retribution which is priescapable, both
alike for individuals as well as nations;
it has sent this Chinese fire across our
borders to teach us a stern lesson that
we should not give up helping the
weaker nations in pursuit of an op-
portunist diplomacy.

We want the neutral nations to
help us at this time, but how can
they help us? Apart from helping
us, how can they give, even moral
consolation to us, when we ourselves
showed the lily livered heart before &
big nation, when we hugged and em-
braced China with every gusto of
affect’on and friendliness? We taught
them to be ideologically and emotion-
ally aligned with China, We taught
them how to be neutral and we want
them to help us in the time of our
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trouble as they are remaining neutral
even towards us. They will reman
neutra] to one another under similar
circumstances, These neutral nations
are new-born babes with hardly any
teeth developed. Most of these
nations, with honourable exceptions,
may safely be deeemed to be tied to
the apron-strings of China, Neutra-
lism has no place in Nature. There
are only two genders in Lord’s crea-
tion: male and the female. The
neuter gender is only man-made, If
anybody says that there are neutral
nations, it is incorract. If there be still
neutral nations left, they are tooth-
less, spineless, rudderless and colour-
less.

We are absolutely isolated. The
Prime Minister scems to have written
in a quarterly journa)l which is report-
ed in todays' paperg that China is iso-
lated. Think of our position, There is
Ceylon. It is tottering and it is not
prepared even to send our Nat onal
Defence Fund collections collected in
Ceylon to us. There is Burma, which
is almost aligned to China. The whole
of South-east Asia is simmering with
communism. Nepal is there, having
constructed roads and airfields with
the help of the Ch nese; allow:ng
Pakistan air force and the Chinese
air force to stop and go hither and
thither. Now Pakistan has concluded
a pact with China. In Afghanistan,
Russia has connected Kabul and
Kandhar by Railway lines. Who is
that has been isolated? New fires are
raging around our frontiers. The
whole of our continent is in danger of
being engulfed. Let us look at facts
in the face. Let us modulate our be-
haviour with other nations and re-
orient our foreign policy.

16 hrs.

Edmund Burke said, “When bad
men combine, the good must asso-
ciate, or else, they will fall one by
one, like an unpitied sacrifice in a
contemptible struggle.” We should
look at the facts in the face and
modulate our foreign policy.

Unfortunately, our foreign policy has
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often been running into quick sands,
because it has ben changing according
to the gyratious of a single brain. In
any Government with a democratic
setup, all the persons forming the Gov-
ernment sit down in sober delibera-
tion and contemplaton and decide
this, But in our country, the mem-
bers of our Government are but
shadows in the distance. That is why
our foreign policy has been wvague,
vaciilating and oscillating and without
any sense of precision. Emotion and
passion rage where cool reasoning of
the ‘ntellect should have held sway.
Well-intentioned criticism only serves
to intensify the existing and old obsti-
nacies. Any sense or consciousness of
the danger on our frontiers wvoiced
forth by Members in the Parliament
or in the Press knocked out the little
courage in the External Affairs
Ministry and made them come out
with effusions of peaceful methods in
fury at us. Where firmness was re-
quired, weakness palsied our limbs.
Thus hag our policy been going on in
a meandering, shifting and drifting
manner, which took us away from
the world of realities into the dream-
land of our owp creation.

Mr. Deputy-Speaker: The hon.

Member’s time is up.

Shri Narasimha Reddi: 1 chail
finish. An important development
we see nowadays is that the resolution
that we passed in DParliament on
November 14 is being played down
everywhere. Excepting for a passing
reference in the President’s Address
to both Houses, in none of the
public utterances of the Prime Minis-
ter has there ben any mention of that
solemn resolution of our Parliament
passed on November 14. The prowess
of our nation is not such that we need
hend our heads in fear nor our hearts
falter in cowardice. ...

Mr. Deputy-Speaker: He should

ciose now.
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Shri Narasimha Reddy: Yes, Sir. I
am sorry.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Mr. Deputy-Speaker. Sir, I
am grateful to the Membcrs that have
spoken in this debate, both to those

. that have commended our policies and

to those who have criticised them.
We try to profit by all the eritisisms
that are made here, though somet:mes
1 fer] they are not justified or based
on a knowledge of the facts.

Now, in a debate of this kind on the
Demands for Grants, a great deal
might be said. Something has been
said about the necessity for economy
etc. The general policy is discussed
and, more specially two matter have
come up: our foreign service and our
foreign publicity. In particular, the
foreign publicity has been referred to
by many hon. Members on both sides
of the House.

So far as the question of economy
is concerned, it is rather curious that
we are asked for economy. I might
inform the House that lately economy
amounting to Rs. 150 lakhs has been
made in the Ministry of External
Affairs. But at the same time, our
foreign service and foreign publicity is
criticised vigorously when, partly at
least, this might be dealt with grea-
ter expenditure. Some hon. Mem-
bers have indeeg accused us of not
having more foreign missions sbroad,
more foreign posts and, generally not
in spending much more money on our
publicity. It is a fact that we have
been restricted a great deal by our de-
sire to limit expenditure, It is natural
that if we could spend much more on
publicity and if it is rightly spent it
will have greater effect. And, com-
pared to other countries, I believe, we
are very much on the side of spend-
ing less than what they do. 1 am
not talking about great countries like
United States of America or England
who have an enormous apparatus of
publicity; but even smaller countries, -
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countries of Asia and some countries
even of Africa, spend a great deal on
publicity; relatively speaking, much
more than we do,

So far as our foreign service is con-
cerned, it has been referred to on
many occasions, I do not quite know
what I can say about it. But T will
endeavour, with all humility, to give
my impression of it. The foreign ser-
vice has been built up in the last 14
or 15 years. It started with a num-
ber of people from the government
service; some —not many—I suppose
about one-third or less, of the olg ICS
element, somé from other government
services in India who were transferr-
ed. Some were Political Officers in
the old Britih regime, some were pro-
fessors, educationists, etc., and others,
some of them were public men. Gra-
dually we tried to build up a foreign
service, as every country has to, with
adequate training as far as we could.
It was built up partly by recruiting
people generally from outside and not
so much from the services—a few
might have gone, not many went later.
Mostly they were recruited from out-
side, including educationists and
others. Some professors and others
joined our foreign service and also
some who have been engaged in pub-
lic affairs. As we went on building
the foreign service, gradually the
cadre of foreign servicemen became
trained. And when we have to train
A service, it cannot be done in a day or
two; it is bound to take time. Also,
we cannot function without a trained
cadre in any particular service, what-
ever it might be. That training con-
sisted, apart from the original eom-
pgtitive examination, which itself is a
difficult one, of two or three years of
training, of which the first six months
were spent in going to some places in
India some districts, to watch the work
n the districts and to get some local
knowledge, to sce some of our deve-
lopment works in India and so on.
Then they work as apprentices to
learn the languages of the countries
where they are going to be posted,
ODe or two languages, sometimes even
three. Then they have to serve in a
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relatively humble capacity in some of
our posts abroad and gradually work
themselves up.

16.10 hrs.
[MRr. SPEAKER in the Chair]

Now, it is obvious ihat any genera-
lisation about such a serviece would
probably be not justified. If we say
that the entire service is a brilliant
onc and every one is brilliant, of
course, that would not be justified.
On the other hand, if we condemn the
entire service, it would be equaily un-
justified. The foerign service consists
of about 250 to 300 opcople, a'l kinds
of men; some are remarkably good,
many others are good average, some
others not good averuge and so on, as
we find in every service.

So far as non-official; are concerned,
I should like to remove the impression
which the hon. Member had that I
had stated that the non-officials were
not very successful. Some of the
non-officials in our service have been
outstanding people and it is nct ver:
easy to get such outstanding people,
either in service or from outside.
They are always relalively few hu'
on the whole, we liad quite a numbec.
of persons who have bezepn ver:r muczh
above the average, not only our ave-
rage but the averaze of foreign ser-
vices of other countries,

It is a fact, I venture fo say, that,
generally speaking, our diplomatic
service is supposed amcng the diplo-
matic circles all over tl:e world to be
a high grade one and is supposeq to
have reached that stage quite rapidly.
In fact, reading a2 book abzut the
foreign services of the various coun-
tries, there were two countrie; men-
tioned specially, whose foreign scrvice
had come up remarkably well, and
one of the two was India. Now, that
does not mean that al] of thom are
brilliant or good; they are gecod, as
one can normally expect, good sverage
with some really briailiant person:.

Nowadays, in these days of tele-
grams and telephones, the foreign ser-
vice constantly refers matters to head-
quarters. In the old days when it
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took weeks to get directions, they had
to rely on their own judgment, whe-
ther good or bad. Nowadays, every
morning I have to go through a sheaf
of telegrams from various embassies
and in the course of the day also they
g0 on coming so that, so far as policy
is concerned, it is very largely govern-
ed by headquarters. Of course, a per-
son may put across a suggestion or a
hint, but they are individual cases.

A general remark was made about
our services. As I have said, there
are all kinds of people, but their ave-
rage is fairly good. The kind of ins-
tances that were given—I think Shri
Nath Pai gave one or two instances—
were remarkable. One was that after
the Sino-Pakistan Treaty was signed,
it was not put across properly in
Washington and London. 1 think he
mentioned something like that. As it
happens, this work was particularly
well done in Washington and London.

Shri Hem Barua: It was reported
that our Ambassador to USA was not
in Washington when the Sino-Pakistap
treaty was signed. He was not there
to explain our viewpoint,

Shri Jawaharlal Nehru: He was in
America,

Shri Hem Barua: He was in Ame-
rica but in Sap Francisco; not in
Washington.

Shri Jawaharlal Nehru: Anyhow, I
can assure the House that both Ambas-
sadors in Washington and London
have done a remarkable piece of good
work from any point of view. And
we have a high opinion of them.

Now, take another case mentioned
by some other Member about Indo-
nesia and our Ambassador there, be-
cause of an unfortunate incident that
happened there in regard to Asian
Games. Asian Games, of course, had
directly nothing to do with our Mis-
sion. Of course, some people had
gone from here and the question arose
that one of the representatives of our
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contingent, who wag the leader, was
of certain views which were disap-
proved by Indonesians. Our Ambas-
sador in Indonesia, probably, fulfils
a]] the qualification that hon. Members
have been laying stress on. He is
most popular in Indonesia. He is an
able man and a hard-working man
devoted to Indonesia, as he is devoted
to India, with many approaches to
every kind of people there. Yet, how
is he to be blamed because of some
incident that happeneq there which is
beyond, as a matter of fact . . .

Shri Nath Pal: Everybody has very
great regard for the magnificant ser-
vices of Mr. Pant. The point sought
to be made was that you did not draw
the necessary inference from the por-
tentous warning you got in the burn-
ing of the tricolour in Jakarta. The
blame was laid at the Foreign Minis-
try, not at Mr. Pant. It was a warn-
ing which was ignored.

Shri Jawaharlal Nehru: [ do not
think any warning was ignored. But
what, having received the warning,
could he have done? As a matter of
fact, this particular instance was lar-
gely engineered by the Chinese in
Jakarta or in Indonesia, probably the
Chinese communists. It is unfortu-
nate, But I would say we cannot
blame our Ambassadors for all the
turns of events that may take place in
the world which we do not like. We do
not, leave out Ambassadors, as a Gov-
ernment, as a country, control the
world or countries or the way they
act. Many things that happen in the
world which we do not approve. We
cannot control them. We can some-
times express our opinions about them,
Sometimes, we do not even do that
because it does no good expressing our
opinions strongly when there is no
possibility of any action to be follow-
ed by that opinion. The world today
is a very odd place. I suppose, it has
always been odd. But now that we
live in it, we have to deal with it some
Wway; we come nearer to curious mani-
festations. It is at the present



4819 Demands PHALGUNA 28, 1884 (SAKA)

moment—I think, even more than at
other times—full of contradictions,
full of incipient countries, Bome
hon. Maembers find it very easy
for them to get over all these
conflicts, to get over all the diffi-
culties that arise from them by not
thinking or acting oneself but allowing
the thinking to be done by somebody
else, by some other country for us;
whether that some other country is
America or Russia depends on the
party. But they want to dispose of
this burden of thirking and acting by

casting it to somebody else and then '

Living in some kind of a menta] ease
at somebody else’s responsibility, whe-
ther it ig for our defence or whether
it is for a solution of any problem.
Somebody has warned us: Do not rely
too much on the fact that there is a
rift between Russia ang China; that
may not do much good; something else
may happen. Well, if I may say so,
a country should always pe trying to
be friendly with other countries and
should never rely upon them absolute-
ly. That is common sense. Because.
to be friendly does not mean to sell
yourself body and soul to any other
country, It is not only the right policy
always, more particularly because of
our background, it is right. It always
helps to have a friendly atmosphere
even when we disagree with a country.
It is easier to impress others. I do
not pretend to say that we have been
always right. Of course, not. The
norm1i] criticism appears to be that
we should side with this group or that
group. Then the responsi‘bility goes
to that group, not to us very much.
That is not, I venture to say, the atti-
tude which a mature nation or a self-
respecling nation should adopt.

As a matter of fact, take the strong-
est and the biggest countries, America
and Russia or any others. They are
constantly faced with developments
which they dislike intensely, where
their diplomatic service, thcir policies
have failed completely for the time
being—the countries have not fiiled,
but a particular action has failed.
That is almost s regular recurrence.
People who have well established
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foreign services, who have deflnite
policies, who have enormous resourc-
es and propaganda—yet they fail. In
fact, compared to the failures of others,
I should think our failures are very
small. Of course, our responsibilities
are small too, compared tp them. I
would beg of the House to remember
this that there is no country today
which you can pick out,—it does not
matter whether it is in Europe or Asia
or elsewhere—where the country is
not continously coming up agiinst
great difficulties, difficulties of a kind
which they do not always expect. of
failures of their policy, and trying to
find out how to make it good, how to
profit by it. That is the nature of the
world today.

In spite of two very great powers
dominating it, the world is not amen-
able to domination today. WNot even
the smallest country likes to be domi-
nated: much less any other and the
result is, this continuous conflict. Now
we see in Africa the extraordinary
kaleidoscopic picture, changing all the
time; large number of countries gain-
ing indepcndence and finding the
future difficult; wanting help and yet
not wanting anybody's domination.
They get help where they can. They
themselves are split up into wvarious
groups. Take the Arab world which
is, again, undergoing a great trans-
formation. There is greater prospect
of some unity in the Arab world than
there has been for many years. All
these are changing phenomena. One
lives in a period of the current of
history running on and on. We have
to keep pace with it and understand
it.

Shri Nath Pai, I think, talked about
ossification of those who control our
foreign policy or....

Shri Nath Pai: Ossification of ten-
sions: I said there has been an ossi-
fication of tensions which threatened
to engulf the world in a conflagration.

Shri Jawaharlal Nehru: I am sorry,
I misunderstood. What I was going
to say was, whether you call it ossi-
fication or something else....
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Shri Nath Pal: I did criticise your
policy. That was not the phrase I
used.

Shri Jawaharlal Nehru: All right.

I find a curious repetition of things
dead and gone, which have no relev-
ance today and yet they fill the minds
of some of our critics so much that
they cannot think of the present day
things The hon. Member speaking
last got eloguent about Hungary.
Tibet, of course, is often referred to,
as if our attitude to Tibet 12 years
ago is a natural cause of everything
that happened subsequently.

Shri Hesp Barua: To some extent
it is true,

Shri Ranga: That is indicative of
your present attitudes also.

Shri Jawaharlal Nehru: [ can quite
ynderstand hon. Members opposite,
atovecially the learned Acharya not
being able to catch up to events. He
is living in the past. It is unfortunate.

The whole structure is changing
today in the so-called communist and
non-communist world, the so-called
two major blocs standing opposed to
each other. They are still opposed to
each other; yet basically that position
ig being undermined. We see within
the two blocs, whether it is the
Western bloe full of internal conflicts
between nations, or the Eastern bloc
very much affected by the conflict
between Russia and China, that these
solid monolithic structures of West
and East are changing. Russia and
America are definitely coming some-
what nearer to each other; I do not
say that anything wonderful is going
to happen soon.

Shri Narasimha Reddy: Is that going
to save us?

Shri Jawaharlal Nehru: No, but I
hope it will enlighten you a little.

So, any policy that we have to
follow has essentia’ly to be based—
well, every foreign policy has to be
based on the interests of that country,
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ot only the immediate interests, but
the longer interests; one has to see
ahead, one cannot live from day to
day thinking of the interests today
which may turn out to be harmful
to us tomorrow—on the interests of
the country plus, I hope, certain basic
policies that we believe in. Foreign
policy, as any policy, must be deter-
mined by that. A foreign policy, of
course, is intimately connected with
one's domestic policy; it is a projec-
tion of it in a wider field; it is not
the same thing, because it deals with
other matters, but it is a projection
and it must fit in with it. Otherwise,
there is a confusion between our
domestic policy and our foreign policy.
I think that some of the hon. Mem-
bers who have criticised our foreign
policvy reallv dislike much more our
domestic policy, and, therefore, they
criticise the foreign policy.

Shri Narasimha Reddy:

conclusion.

Shri Nath Pai: That is good rheto-
ric, but not really very convincing.
We criticised your China policy.

A faulty

Shri Jawaharlal Nehru: Shri Nath
Pai need not accuse me of rhetoric
because he indulged in rhetoric far
more than I can ever do.

I am merely pointing out that
foreign policy or external policy and
domestic policy have to be re'ated.
Otherwise, there is a confusion all the
time. If one disagrees with the one,
it follows that the disagreement goes
to the other.

Now, take the question of Tibet to
which repeated references were made.
I am yet unable to wunderstand—
nobody likes what happened in Tibet;
I am quite wunable to understand—
although 1 have given much thought
to it, how much people have thought
or what anv hon. Member has thought
we conld do at the time or later.

Shri Ranga: We could have pro-
tested at least. We could have raised
our vo'ce. In so many other cases,
we went abroad all the way like King
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Herod to the UN to raise our wvoice
when it was not wanted.

Shri Jawaharlal Nehru: The hon.
Member might have raised his voice,
and no doubt, having raised his voice,
got into very deep waters where he
could not keep his hand up, because
one only raises one's voice when one
follows it up, or when that voice is
meant 1o be followed by some parti-
cular action. We could not take any
action in Tibet at that tima or later.
In fact....

Shri Ranga: We do not agree with
you at all. That was a total failure
on your part, a moral failure.

Dr. L, M. Singhvi: We have done
nothing in South Africa; still we have
raised our voice against the apartheid
policy of South Africa and the denil
of human rights. We have done pre-
cious little and yet we have raised
our wvoice.

Shri Nath Pai: Only once, finally
please tell us this.

Mr. Speaker: Order, order,

Shri Natb Pai- I have referred to
it. Only once and finally let him tell
us whether it was a question of ‘un-
willing’ or ‘unable’. The ground has
been continuously shifting. Some-
times you say that we could not do
something; at other times, you say
that we ought not to have done some-
thing; what is your true position? Let
me point to your latest remark. You
told the Rajya Sabha that we inherit-
ed this situation from the British
That is not true.

Shri Jawaharlal Nehru: 1 regret to
contradict the hon. Member, but it is
true, what I said in the Rajya Sabha;
in spite of it....

Shri Nath Pai: I read out from Mr.
Anthony Eden’s letter.

Shri Jawaharlal Nehru: It does not
matter. Mr. Anthony Eden is no
authority for me. I say this is true,
and Mr. Anthony Eden, as you have
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read him out, too does not contradict
me in the slightest.

Shri Ranga: ' Anyhow, they were
only simple failures of ours.

Shri Jawaharlal Nehru: Who is
sinful and who is not?

Now, take the case of Tibet. Frome
the very first day when China came
into Tibet, I think I have often said
in thig House that we have had to
consider this fact of a great, dynamic
and powerful country, aggressive and
expansive, coming nearer our borders.
We had all the time to consider it
and adapt our policy accordingly.
That did not mean that I expected
them suddenly to attack India imme-
diately. But it was potentially threat
to us; the potential threat might mate-
rialise in ten years or twenty years—
that nobody could say. That was the
position and we had adapted our:
policy to a considerable extent on our
borders and elsewhere. It is our
adapting our policy to that threat to
which the Chinese refer now saying
in connection with NEFA that we
were not in NEFA, we came into
NEFA afterwards. They interpret
that way. It is quite different of
course; it is absurd because NEFA
was theoretically and constitutionally
always pant of India for a long long
time.

Shri Hem Barua: Practically also.

Shri Jawaharial Nehru: But the
fact that we were always working
ia NEFA, developing NEFA, sitting
on the borders there makes them say
that we entered NEFA then, other-
wise it was theirs all the time. But
they have a remarkable way of stat-
ing their case. That is a different
matter. It is a little difficult for some
of us trained otherwise to keep pace
with the perversities of truth that
they utter.

The whole point was that there is
this potential threat and danger,
which might become a real one,
might become a big one. There were
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on’y two ways of dealing with it, to
be pursued simultaneously. One was
to strengthen our position gradually,
and secondly, to be friendly to China,
not to bring about such a conflict and
crisis much sooner than it might
otherwise do. That is the normal
policy which any nation adopts. We
followed both those policies.

Then other things happened. The
Tibetan rebellion happened and that
encouraged and induced the Chinese
to send wast numbers of troops into
Tibet in thdse days; they sent to Tibet
only a greater number of troops than
the whole Indian Army, and gradually
approached our borders, frontiers, and
started aggression in the Ladakh area.
Then you come to the next stage
when actual'y aggression is taking
place quietly, without much fuss.
“They did not come on the NEFA side,
but on the other side. Again, we
tried to protect ourselves, to streng-
then ourselves in the Ladakh area.
It was not an easy matter because of
the tremendous difficulty of communi-
cations. We had to build roads, air-
fields and such like things. We did
build them. We sent everything by
air to them. Roads became the most
important thing in NEFA and in
Ladakh. Those roads were built, I
think they were built fairly rapidly,
such as had been built; they might
have been built a little more rapidlv
or perhaps not. But anyhow, that
was the policy, and roads were built
because that was essential. It was
impossible to do anything without
them.

An hon., Member asked: why don't
we march across NEFA and put our
armies on the border? The simple
thing is that one has to feed an
army—food, supplies and everything.
It is difficult to feed an army where
there are no proper communications.
Communications are being built, and
it is not right for any military com-
mander to take a powerful enemy on
disadvantageous ground. He has to
.choose his own ground. The choos-
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ing of the ground is not for me, not
for this House, if I may say so. We
lay down the principles. It is for our
military people to choose how, where
and in what manner they have to
fight.

Shri Hem Barua: Have you taken
into consideration the danger to the
security of NEFA because of not
sending troops there? The Chinese
might walk in at any time. There are
also subversive activities.

Shri Jawaharlal Nehru: The hon.
Member will not expect me to dis-
cuss these matters with him. It is
obvious that these matters have to
be considered. But when you have
to live under the menace of a power-
ful country with a powerful army,
one has to meet the menace with
strength, not with declarations, not
with strong resolutions. One has to
meet that with strength, with a
strength which enables you to think
that you will win. You do not do
things in an adventurist way which
will react against us. All these fac-
tors have to be considered.

So far as our general policy is
concerned, except perhaps for the
hon. Members of the Swatantra Party,
a‘most everyone is broadly in agree-
ment—though not in all the details;
it may not be—with the general
policy we have pursued. What is the
general policy? Of course, any
foreign policy must deal with the
protection of one's country; that is
inevitable. That is foreign policy or
domestic policy, call it what you like.
The foreign policy has heen to further
our interests by friendship with other
nations, all nations whoever they
might be because we were convinced
of it. That is why we fo'lowed a
policy of non-alignment. If we became
entangled in military groupings, that
would be practically harmful, apart
from any moral or ethical view of it.
Alignment  means limiting your
independence to that extent...(Inter-
ruptions), Some countries may have
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to do it; it is a different matter but
for a country specially situated as
India is, there is no meaning in align-
ment. It is harmful, harmul psycho-
logica'ly apart from practical con-
siderations. It is harmful in the sense
that one begins to think of others
doing your own job and defending;
thereby you weaken the moral fibre
of the nation. It is a very important
thing when danger threatens it. It is
one thing to get help from others.
And I am gratefu] for the help that
comes. But it is quite anothe ilaing
tc do something which makes one
think that somebody else will look
after us and protect us and we need
not do very much. That is a dange-
rous mentality to develop among the
people, especially situuted as we are,
when we happen to be in friendly
rclations with countrics of the two
bloes of nations, apart from China. It
wou'd be a folly ig the extreme for
us to give up this friendship of others
in the hope of getting some more
help or protection from one party.
That would be practically, apart from
any theory. a folly. That is why I
said that it was recognised by all
persons claiming any degree of intel-
ligence or wisdom in most countries,

whether it is the countries of the
western alliance or the eastern
aliance. It is only in India that some

people appear to doubt it. I venture
to say that the doubt is raised by
their timidity, their lack of facing
their own country and what the
country can do. I think it is a wrong
approach for anybody. for any coun-
try, especially for our country. Apart
from other things—we get arms, air-
craft, etc,, that is g different matter...

Shri Ranga: How do you put it?
That must be coming in anyhow; yet
we are free, independent?

Shri Jawaharlal Nehru: The hon.
Member's logic is not apparent to me.
However, what I said was that the
main thing in this country—I will
repeat it—is the spirit of the country,
morale of the country and the unity
of the country. I throw away all the
big arms and big aircraft if I have
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the morale, the spirit of unity in the
country. I am prepared.

Shri Ranga: That is bravado,

Shri Jawaharlal Nehru: I do not
decry other weapons. They are very
important in modern warfare or at
any time; therefore we get them. We
hope to get them. But I would like
to assure this House that the attitude
they represent has a greater effect
and a greater influence on outsiders
than the other attitude.

Take our budget, apart from what
you like or dislike in it. The fact
that it was a budget with courage—
it weént all out—has had a tremendous
effect in other countries: that we are
out to face this and are not waiting
for doles on other people. It is the
whole difference of mental approach,
whether it is to war, or to finances or
to development. We want all the
help we can. We are trying to get it.
But we rely on ourselves ultimately.
I have no doubt in my mind that,
whatever the near future might show,
this is the only policy that will tell
in our favour and that will be appre-
ciated the world over, because a coun-
try wants to help another country
when that other country is doing the
job itself.

Take the other countries. It is all
very well to think that we can cast
ourselves on the protection of others
completely, but one might think
whether the others like it or not,
whether the others are prepared to
shoulder the burden. It is no easy
burden for anyone to carry. Some
newspapermen and others might say
so, but responsible people are not
prepared to take that burden. So,
inevitably you arrive at this conclu-
sion, now of course especially with
the Chinese menace there, that our
policy of non-alignment and streng-
thening ourselves and taking help
from every country that we can is
the right policy, and that we should
pursue it. It is right positively; it is
right negatively. It is right posi-
tively for the reasons that I have
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stated; it is right negatively because,
not doing so would mean the cutting
off of all kinds of psychological and
other help that comes to us or that
may come to us.

One of the biggest questions in the
world today which is agitating every
chancellery of the powers, great and
small, isg the future of Russian-
Chinese relations. Nobody knows. I
am not saying that, or banking on
the Soviet Union rushing to our help.
I am merely saying that this is the
biggest question in the world today.
It affects the whole future of the
world—as to what and how the
Russian-Chinese relation will develop.
And it is rather an immature way of
thinking that because both are com-
munists they will necessarily support
each other, however much they may
disagree with each other. The fact
of the matter is gradually people are
beginning to think that communism
and anti-communism, important as
they are in some respects, are out-
worn cries, because policies are deter-
mined by countries from the point of
view of their national interests. Their
interpretation itself of communism or
anti-communism is determined by
their national interests and nothing
else. Opinions may vary about the
national interests, but that is a diffe-
rent matter. But broadly-speaking,
these are the determining factors. If
the Soviet Union and China disagree
on ideologies of interpretation of the
Marxist doctrine, I think you will find
that fundamentally those disagree-
ments are due to their national
interests, how they interpret it from
the point of view of their own
national interests.

Shri Narendra Singh Mahida
(Anand): Do you think that they
will fight among themselves—China
and Russia?

Shri Jawaharlal Nehru: 1 am not
a Jyotishi. How can I tell him what
will happen? I am merely pointing
out the trends in the world and the
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problems in the world, and they are
not quite so simple as some hon.
Members opposite seem to imagine.
History is being made; this strong
current of history is running. You
will have to keep pace with it and
try to adapt yourselves, remember-
ing always that one can only act
vigorously with strength. Many of us
still think of an old agitational
approach, of taking out processions
and shouting a lot and thinking that
we have done something. Any proce-
ssion or any shouting that we do here
does not affect China. They might be
affected by our strength on the border.
That is a different matter. Of course,
they will be affected. Therefore, we
have to build up that strength and not
take any adventurist action. That is
the normal thinking, normal caution,
that every country displays.

Mr. Nath Pa! adjured me to go and
repeat to the public that 1 am the
same old Jawaharlal, this and that
and show that I am a man of
courage.

Shri Nath Pal: Did I make a
mistake?

Shri Jawaharlal Nehru: Of course,
you did ¥You made a mistake in
thinking that I am somebody different.
Naturally, as one grows, one matures.
But the unfortunate thing is that some
people even after growth do not
mature,

Shri Ranga: I am glad you have
made that discovery.

Shri Jawaharilal Nehru: I congratu-
late the Acharya, who does mnot
mature, however old he may be,

Shri Hem Berua: Maturity is a
process.

Shri Jawaharlal Nehru: In regard
to the general policy, I do submit that
apart from the policy of serving one’s
own interest, serving our Rarrow
interests of today and forgetting our
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interests of tomorrow or day after,
there is the wider point of view.
Apart from the point of view of serv-
ing our interests, we have served the
cause of peace and I think that is
essential that we should continue to
do so. That cause of peace in the
world is important to us, as to every
other country and it has brought a
good deal of sympathy for us and
even affection for wus in other
countries.

1 do not know where they have got
it from—some hon. Members talked
about our reading homilies to other
countries on ethical and moral
grounds. I think they must have
read it from some foreign newspaper,
because 1 am not aware of any ethical
or moral homilies to any country that
we have given from India. If we
stand for something in the United
Nations, naturally we have to support
it. We are not delivering homilies to
other countries that we are lolier
than they are. We are not holy at
all. We are pretty bad in many ways,
I think. I have never been guilty of
that.

Shri Nath Pai: But the tone of all
your speeches before the Chinese
aggression shows that we took other
people's difficulties very lightly and
told them ‘how to behave,

Shri Jawaharlal Nehru: Perhaps it
depends on the context, when one says
it and in what context.

Anyhow, we must stand for peace
and every country must stand for
peace, Of course, I still stand for
peace, but 1 have to fight a war jf
China attacks. That is a different
matter. That does not mean that I do
not stand for peace in the world,
because if we do not stand for peace
in the world, the world will be
shattered to bits. I think that diff-
rence has to be kept in mind that we
have to defend ourselves and defend
ourselves by war-like means, I am
sorry I do not know myself how we
can defend ourselves by non-violent
means against an aggression by China.
I do not know it and therefore, if I
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do not know it ang understand it, I
cannot do it. But the mentality of
peace must remain ther all the same,
not with China, but with the whole
world. Even with China, when a
peaceful method is found of resolv-
ing these disputes with honour, we
should accept it. We <should not
merely for the love of fighting and
killing refuse peace.

Shri Nath Pai: We did not kill one
Chinese; we did not take one single
prisoner.

Shri Jawaharlal Nehru: It is not
quite correct; we killed a number of
Chinese. I am not talking of what we
did, but of the mentality of some peo-
ple who rejoice in killing. 1 do not
rejoice in killing even an animal much
less a human being.

Then, the third thing in our policy
that is generally encouraged is the
elimination, the ending of colonial
contro]l anywhere. That has made
great progress. But some colonial
areas still remain, chiefly in Africa
and a few elsewhere, and we should
like to help them morally, help them
otherwise if we can to the best of our
ability.

There has been some criticism that
we have not been helping the African
nations. Well—I do not know—the
African nations are, many of them,
newly freed. They have fine leaders
and they are full of dynamism and
vitality. Sometimes, in the United
Nations or elsewhere, they have
advanced a policy in regard to some
matter which we thought would not
ultimately benefit them or the world
or Africa. We have had to argue with
them, May be, because of their youth
and dynamism they have still a belief
in achieving results by strong resolu-
tions. We passed that stage some
vears ago, and if we have tried to
hold them back or tried to argue with
them they have been slightly disap-
pointed in us. That is a minor thing,
Fundamentally, I think, we have tie
goodwill of Africa and they certainly
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have our goodwill—all the countries
of Africa require it.

Some hon. Member—I forget now—
here suggested about the Portuguese
colonies of Angola and Mozambigue,
that we should train their people and
all that. We are prepared to train
them. We 'have trained hundreds and
thousands of foreign scholars in India.
My collcague tells me that at the
present moment there are 5000 foreign
students In India—not all are scholars,
many of them are scholars and many
are not. We have not got many
people from Angola or Mozambique.
It 15 not that we do not like to have
them, but normally these arrange-
ments are made with the governments
of the other countries and the Portu-
gues will not allow them to come
here. We cannot go and kidnap
people and bring them here to be
trained, It is difficult. If they ecan
come somehow, certainly we will be
happy to train them. In other coun-
tries there are large numbers of our
teachors—they have gone to Africa—
and other experts.

So, that is our broad policy. Now,
of course, in a changing world a policy
is affected by  circumstances, by
changes that take place, and we have
to be wide awake and adapt it.

I have already said about our
foreign service, I am not prepared
to defend everything that they have
done but, by and large, it is a gond
service of some very good men, out-
standing men and women. We are
improving. We hope to improve.
There is some advantage sometimes
in having non-service people. Non-
service people we have a good nura-
ber. But the non-service people,
when they remain for a long time,
practically become like servicemen.
But it takes time for a person to adapt
himself to the routines of the foreign
service. We have had both experience
in it. Some of our non-service people
&ave been brilliant, extraordinarily
good; some of them have been, if I
may say so, in all confidence, flops.
There it is. ;
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Shri Hem Barua: It is a nice admis-
gion.

Shri Jawaharla]l Nehru:  That
applies to service people too, natural-
ly. We cannot generalise about this.
But, normally, the work that is done
by the head of missions is very much
circumscribed, except in  America.
Normally, the heads of missions are
not supposed to go about delivering
public speeches, That is not the
practice  for them. Americans,
apparently, have developed that
practice both in America and in India.
That is a different matter.

Shri Hem Barua: Our people also
do that. There is a lot of delivering
speeches, television and all that.

Shri Jawaharlal Nehru: I am saying
that in Amecrica that is done, but
normally that is not done. In Europe
or England rarely something like that
might happen. They are much more
conservative in these matters,

Coming to publicity in these places,
it can always be criticised and it can
abways be improved. I think it has
improved considerably lately, special-
ly since this invasion, this aggression,
by China, I think we have done
pretty well in the last few months
specially. Somebody 1 think Shri
Prakash Vir Shastri, said something
about Hindi publicity material. It is
produced originally in English; imme-
diately it is handed over to the Infor-
mation and Broadcasting Ministry for
translation and Hindi translations are
brought out. Therefore, there is a
little gap between the two. In fact,
it is done not only in English and
Hindi only but in a dozen or more
foreign languages, French, German,
Arabic, Spanish ete.

If hon. Members would make any
specific suggestions, we will consider
them, It is difficult to consider vague
charges of inefficiency. When it 's a
large organisation, there are bound to
be some matters worthy of improve-
ment. 1 welcome any specific sug-
gestions made to that end.
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Shri Nath Pai: We did ask for a
pariiamentary committee like the
Senate Committee of the USA. The
House of Commons has now appointed
a Committee under Lord Inchera to
look into their working and ‘heir
services. 1 gave that instance. Why
do you not take Parliament into con-
fidence and allow them to have a
look at your embassies?

Shri Jawaharlal Nehru: I did not
quite understand what the hon.
+ Member said in the course of his
' speech when he suggested that we
have objected to any inspection by
others. 1 do not know what he means
by inspection. Inspection of what?
They can inspect the way of working;
they can hardly inspect the policies;
that will take time; they can only
inspect routine matters, much more
than anything else. I do not ™ind
Mcembers of Parliament going and
seeing the working of embassies, but
I do feel that it will be a long tour,
8 costly tour, without too much of
effect, because thoy can only go and
gee the normal working of it. Also,
obviously many hon. Members cannot
go.

One matter of grievance 1  Thave
heard, sometimes from some Members
of Parliament and sometimes even
from pressmen, is want of co-opera-

v tion from embassies. They go {o a
country and want, well, to sce the
Prime Minister of that place imme-

, diately,k or the President of that place,
or they want to be feted ete. It is
rather difficult especially when a large
number of people go to foreign
countries. For example, a pressman
was annoyed very much because our
embassy could not arrange an inter-
view for him with Mr, Churchill when
Mr. Churchill was the Prime Minister
of England. Mr. Churchill was a
very busy man then, as Prime Minis-
ters normally are and,  therefore, he
could not arrange an interview for
the pressman with Mr. Churchill or
with the other Ministers there,
especially because he wanted it im-
mediately in two or three days, and
80 he got annoyed and wrote that the

PHALGUNA 28, 1884 (SAKA)

for Grants 4836

High Commissioner of India did not
serve India well, because a party was
not given in his honour by the High
Commissioner.

Then, on the one hand, we are try-
ing to economise. But every person
who goes from here wants a ar to
be put at his disposal. Sometimes, in
big cities like London, Paris and
Washington, plenty of people from
India, eminent people, go and it is
rather difficult to put a car at the dis-
posa] of everyone, These are little
things.

Shri Hanumanthaiya (Bangalore
City): That is one side of the story.
Please do not emphasise only the
official version. 1 have many things
to tell, but I do not want to.

Shri Harish Chandra Mathar
(Jalore): Many such complaints were
made and certain specific instances
were quoted,

17 hrs,

Shri Jawaharlal Nehru: I do not
know why Mr. Hanumanthaiya or Mr.
Mathur should think that complaints
were made by them or about them.

Shri Hanumanthaiya: I have never
made a complaint. But you are
delending the officials all the {ime.
There is another side also to the
picture,

Shri Jawaharlal Nehru: I have no
doubt that there is another side.

Shri Hanumanthaiya: Shri  Sri
Prakasa has written an article
recently and he ‘has given, what is
called, the secret psychology of these
ICS Ambassadors.

Shri Joachim Alva (Kanara): The
Indian Members of Parliament do nci
get that much respect that the British
Government gives to their MPs,

Shri Jawaharlal Nehru: I know:

Shri Hanumanthaiya: I beg you toe
raise the status of the Members of
Parliament.
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Shri Jawaharlal Nehru: If a service,
of which I am in-charge, is criticised,
1 have to say something on their
behalf. I am responsible for that. I
do not pretend to say they are not in
error. They are often in error, often
being pulled up. I have no doubt
that Mr, Hanumanthaiya can tell me
many things to their disadvantage. I
eccept that. But I have to put that
side because they are not here to
defend themselves, I have to defend
them. Take the American Embassy
here. It is a big Embassy with a vast
staff and every American Senator and
every businessman who comes here is
treated well by the Embassy. But,
gecretly they may perhaps tell you that
they are embarrassed by the visits of
these crowds, senators and others,

Shri Hem Barua; Where is the
secrecy?

Shri Jawaharlal Nehru: Now, there
are one or two matters that I should
like to mention.

Shri Tyagi (Dehra Dun): Something
about our relations with Nepal and
Pakistan,

Shri Jawaharlal Nehru: I think, it
was Mr. Nath Pai, probably, who
drew my attention to Kalimpong
appearing here,

Shri Nath Pai: Pardon, Sir? I did
not.

Shri Jawaharlal Nehru: Not you.
Some other Member drew my atten-
tion to Appendix II in this book—
Indian Information Units Abroad. In
that list, Kalimpong also appears, as
was quite rightly pointed out.
Obviously it is wrong. It has no busi-
ness to be there. It is a mistake.

Shri Nath Pal: Do you sometimes
read the reports? We have pointed
out many things.

Shri Jawaharlal Nehru: I read them
about the same times as the hon.
Member does,

Shri Nath Pal: They are shown to
wyou before they are prepared.
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Shri Jawaharlal Nehru: Yes; some-
times.

Shri Hem Barua: They are prepared
by you. That is how it appears.

Shri Nath Pai: His compositions are
bound to be better,

Shri Jawaharlal Nehru: Now, may
I tell you about Kalimpong? It has a
special inlormation centre which was
opened when the Tibetans started
coming in large numbers. It was for
that. It should not have been put
here, But we had to open it because
many problems arose because of those
Tibetan refugees coming there and
many living there,

Then, there is another matter. I
think, this was by Mr. Nath Pai. He
was quite worked up about the fact
that our charge d'affaires went to a
dinner party or something in Peking
which Mr. Bhutto was given, Well, I
did not know much about it. I
enquired and I found that he had
referred the matter to our Ministry.

Shri Hem Barua: That is true. We
know that,

Shri Jawaharla] Nehru: And owm
Ministry had told him that this was
a normal function and that he should
go.

Shri Nath Pai: Was it a normal
function? It was an ooccasion when
Mr. Bhutto was there to sign a pact
against India. And it makes it all the
worse that the Ministry had given a
consent, What you tell makes the
affair worse.

Shri Jawaharlal Nehru: I do not
know. I am not inclined to agree with
the hon. Mcmber. But, normally, in
these matters, these normal for-
malities are observed unless you
want. ...

Shri Nath Pai: Signing a pact
against India is' a normal protocol
function?

Shri Jawaharla] Nehru: I do not
want to argue this matter, There was
a Foreign Minister there and a party
was given in his honour by his oppo-
site number in the other Government.
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Shri Hem Barua:
India’s disgrace.

Shri Nath Pai: That is not the
truth of the matter. He knows it. He
himself is uncomfortable about it.

To celebrate

Shri Hem Barua: He was disturbed
mentally. That is why he consulted
you. We know the details of that.

Shri Jawaharlal Nehru: There are
no other details except that ‘he
referred the matter to the Ministry
and our Ministry told him that he
had better go.

Shri Ranga: Your Ministry has
committed a blunder and you are not
prepared to agree,

Shri Jawaharlal Nehru: No.

Shri Ranga: Were there not many
occasions when the Russian Awmbas-
sador had walked out just because a
few observations were made against
Russia in many  countries where
dinners were being held And we
seem to draw a lot of lessons Zrom
Russia.

Shri Jawaharlal Nehru: Everybody
has occasionally walked out. People
even walk out of this sovereign
Parliament. What to do? (Interrup-
tions).

Mr. Speaker: Order, order,

Shri Ranga: We certainly wish to
censure your Ministry as well as your
Charge d'affaires for having insulted
this oountry in that ignominicus
manner.

Shri Jawaharlal Nehru: I am not
prepared to accept that. You may
say that. There may be two opinions:
it is better not to have gone or gone.
In fact. ...

Shri Hem Barpa: If it had been a
normal fsg~tion, the Charge d’'affaires
could .. Lave consulted you. It
sk that he was mentally disturb-

ea. He is an honest man, I should
say.

Mr. Speaker: Order, order.
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Shri Jawaharlal Nehru: I would
like to put the other gide of the case.
Because our relations both with
Pakistan and China are very bad,
therefore it was desirable for him to
go.

Shri Hem Barua: We completely
disagree with you Not on this oc-
casion. (Interruption). ..

Mr. Speaker: He has said that
there can be two opinions. Why
should there be.... (Interruption),

Shri Ranga: There is difference of
opinion over this. (Interruption).

Mr, Speaker: What is to be done?
(Interruption).

Dr. L. M. Singhvi: In one breath
he is inclined to agree with what the
hon. Member says. In another
breath, he tries to justify a thing
which iz indefensible.

Shri Jawaharlal Nehru: I am not

arguing about this Hon, Members
are certainly entitled to their opinions.

Shri Hem Barua: If you admit your
mistake, that would be more grace-
ful.

Mr. Speaker: Order, order,
Shri Jawaharla] Nehru: I agree to
my mistake?

Shri Nath Pai: It is your Ministry's
serious mistake. The whole of India
thinks so. If you admit that would
be more graceful.

Shri Hem Barua: That would be
more graceful.

Shri Ranga: My friend, you are a
die-hard.

Mr, Speaker: Order, order.

Shri Jawaharlal Nehru: Some hon.
Member asked me about Marshal
Chen Yi's statement that Mrs. Banda-
ranaike had interpreted the Colombo
proposals to them in one way and to
us in another way. Obviously, I
am not the person to answer that It
is for Mrs. Bandaranaike or some of
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her colleagues. Mr. Ali Sabry, Chair-
man of the Executive Council of
Egypt, has replied to it, denying this
fact. He has said that they inter-
preted it in the same way to the
Chinese authoritieg asg they had done
to us,

Some hon. Member objected to our
inviting foreign dignitaries to India
on grounds of economy. I do not
know it it would be very good eco-
nomy not to invite people, especially
when we have previously invited
them before the emergency. We could
not tell them not to come. It is very
bad. I think that from many points
of view, it is desirable for us to in-
vite people and sometimes for our
people to go there. Our President
is going abroad fairly soon first to
some West Asian countries and later
further west.

About Nepal there is nothing very
much to say, ang I do not know why
people should imagine or why some
hon. Members shouldq have imagined
that we have been at any time even

- in the last two years and more, op-
posed in any way to Nepal. All that
I said here in Parliament when for
the first t'me the coup took place in
Nepa]l was that ] regretted the set-
back to demoeracy, At no time have
we changed our attitude to Nepal
We have been carrying on our works,
constructive works, which we are
making in Nepal. But, somehow or
other, these ideas arose in people’s
minds, but we are trying to put them
aside, and I think that they do not
exist now.

I entirely agree with some hon.
Member who said about our Home
Minister’s visit there. His visit did
a great deal of good. Unfortunately,
we cannot send him all over the
place,

Shri Hem Barua: He is wanted
here,
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Shri Jawaharlal Nehru: Quite so.

Then, there was another matter
about Goa or Pondicherry, NEFA,
Nagaland ete, being removeqd from
the purview of the External Affairs
Ministry to the Home Ministry. [
would be glad if that was done, but
I do not think at the present moment
that is desirable. My chief reason
is not that the External Affairs Minis-
try is in any sense looking after
them better than the Home Ministry
would, but their own wishes in the
matter. The 'peop!e there are anxious
to remain for the moment connected
with the External Affairs Ministry
because of past contacts.

Shri Ilem Barua: They are inte-
rested in your leadership, not so
much in the External Affairs Minis-
try as such; but they are interested
in it because you are there.

Shri Nath Pai: That is a very im-
portant point, namely that the Prime
Minister handles it. 1t looks primu
facic that they want to be under the
Extornal Affairs Ministry, but really
they want to be under thy Prime
Minister. And that is understandable
enough,

Shri Jawaharlal Nehru: That may
be so. Anyhow, at the present mom-
ent, they would not like to go over.
Take NEFA, for instance. Whatever
may be done to it in the fulure, at
present, in the prescnt emergency, it
will be undesirable to make any
change.

About this Treaty to which refer-
ence has been made, namely the
Pakistan-China Treaty, I do not know
it hon. Members have seen a new
pamphlet that we have issued which
deals with that, and we have, pro-
bably yesterday or the day before,
presented & note to the Security
Council on that subject. Some refer-
ence to it has appeared in the press
today.
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Some hon. Members took exception
to our continuing our talks with
Pakistan. I can quite understand
their slight irritation at this, but
there are many things that irritate
us, which we in the balance still
consider worthwhile doing, and which
to put it in the other .way, we think
it would be wrong not to do. We
considered this fully ang we came
to the conclusion that we should not
break these talks or refuse to go to
them even though the outlook was
pretty dark. And at the last series
of talks in Calcutta, Shri Swaran
Singh agreed to another geries. I may
say that Shri Swaran Singh has done
this work in these talks in an ex-
traordinarily fine manner, with great
patience and yet clarity and firm-
ness. For, it is right, fundamentally
right, especially in cases of two
countries, never—I repeat ‘never’'-—to
refuse to talk.

It one is clear of one's position, one
can stick to it. But in national mat-
ters, national passicne are roused and
they come in the way of the consi-
deration of any matter soberly and
impartially. We {re] strongly about
these matters: T think we are right
in that. But rightly or wrongly,
otherz feel strongiy the other way,
and if one takes up an attitude of no-
talks, it adds to these national pas-
sions which makes it still more diffi-
cult. Therefore, we ghould be pre-
pared to talk and to try to reach
some kind of a settlement provided
it is in keeping with our notions of
what is right.

One thing more and I shall finish.
Some Members referred to Shri
B. Patnaik, Chief Minister of Assam—
I am sorry, Orissa,

Shri Hem Barua: We do not want
him as our Chief Minister.

Shri Jawaharlal Nehru: There is
no need for him to go there. You
have got a good Chief Minister.

In the early days of this emergency
we had occasion to discuss with him

PHALGUNA 28, 1884 (SAKA)

for Grants 14844
many factors concerning our defence.
He is a man with considerabls ideas,
considerable experience, actua] ex-
perience, which hardly anyone of
us here has, certainly not I,

Shri Hem Barna: Ideas about what?

Shri Jawaharlal Nehru: About de-
fence, el
Shri Hem Barua: Defence?

Shri Narasimha Reddy: Was he in
war service in the first or second
world war?

Shri Jawaharlal Nehru: War ser-
vice as an aviator, specially about
aircraft etc. So I asked him tp come
here occasionally from Orissa to con-
fer with me, He krows many of our
people, Generals ang Air Marshals.
He has worked with them in his
younger days, In the last war he was
a pilot. We found his advice help-
ful. So he useq t¢ come here from
time to time. Later, we thought it
would be a good thing if he went to:
America and discvssed some of these
matters he had disrusseq with us
there. Ag a matter of fact, he was
thinking of going to America for
another reason, concerning his own
State. A

Shri Ranga: He has businesses also.

Shri Jawaharlal Nehru: We asked
him to add this to his work and from
such accounts as we have had—he
will be coming back in four or five
days—he hag done good work there

Shri Ranga: Since when have
Chief Ministers been allowed to go to
other countries in regard to their
own State affairs? Earlier a similar
question arose and they said it was
an exceptional case, but generally it
ought not to be done.

Shri Jawaharlal Nehru: I am point-
ing out to the her Member another
reason why he was sent, He was
already going on his State aﬂair_s. 1
do not think any cther Chief Minis-
ter would have gone for that reason.
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Shri Ranga: I know he hag a num-
ber of businesses,

Shri Jawaharlal Nehru: There are
a number of cut motions. I am
sorry I am not deziing with each one
of them. But I hrpe Members will
appreciate that we have to find a
balance betwzen two things: one is
our desire for e~onumy and the other
to improve our sesvice, publicity and
the rest. They are very expensive.
That is verv unforiunate, Even if
you want to 370 a ¢mall office some-
where, it invoives a large expendi-
ture—staff. So also publicity. But I
dc believe that our publicity has im-
proved lately coasiderably. We have
had the help of a very experienced
man, whom we sent for, who was in
London, acting as a correspondent of
one of our Indian newspapers, and
his help has been very good.

Anyhow, I welcome this discussion
which has brought out many of the
igeas that h)or. Menbers have and
many of the criticiems, and I hope
we shal] profit by them.

Shri Nath ¥ai: Gne question, Sir,
1 had raised the gucstion of Indian
prisoners of war. 1 think the whole
House is anxioue about the fate of
our prisoness of war in  Chinese
hands. May we know what is being
done about them? We should try to
de something to reranove the impres-
sion that they are forgotten. Can we
have an assurance fiom the Prime
Minister that even if the Chinese ac-
cept the Coinmbo proposals in tot_o.
one pre-condition on our behalf wiil
be the release of our men before the
talks are staited?

Shri Jawaharlal Nehru: Naturally,
it doee not meed my saying that we
are much-interested ir our prisonerz
of war in Chinese hands, and we
would like them back. But 1 hope
the Members will appreciate that it
is not a very desirable thing to go
about begging the Chinese with fa-
vours, whatever they may be.
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Shri Nath Pal: Refusing to talk
about. That is what I said.

Shri Jawaharla] Nehru: Refusing to
talk; yes, We are net talking In
fact, that may very well be the first
thing that one talks about. One can-
not take up these attitudes. One can
only take up attitudes from certain
strength which you apply. It is not
merely refusing to do thig or not do
this. You must also have the
strength to enforce your demand. If
you have not got that, it is futile
talking about that in that way.

Shri Hem Barua: It is reported of
late that hostile activities in Naga-
lang are intensive due to the success-
ful entry into Nagaland of hundred
hostiles under Mr. Kaito, and it is
reported that they are armed with
the latest weapong also from Pakis-
tan, and they are showing definitely
pro-Chinese tendencies, In that con-
text, is it a fact that Mr, Phizo has
written to the Prime Minister that
he is ready to give g respite to these
hostile activities for another five
¥ears provided that the Prime Minis-
ter gives him an assurance that they
will have a plebiscite to determine
the Nagaland's future political
destiny?

Shri Jawaharlal] Nehru: About the
hostile activities in Nagaland, they
revived somewhat about two or three
months ago, partly because of the
removal of some troops from there,
although right at the beginning of
this emergency, there was definitely
a feeling among large number of
Nagag to help |us. Apparently
they did not like this Chinese aggres-
sion and they wanted to help us.
But then, when certain pressures
were removed, all the hostile Nagas
did take to that. Recently, a group
of Nagas, about 200 strong,—I do not
know if Mr. Kaito is there or not; he
might be there or might not be there.

Shri Hem Barua: He is.

Shri Jawaharlal Nehru: Might be.
He gplit this into two groups. They
came on the Manipur frontier. They

were met by our border guards—
whatever they are there—and one of



4847 Demands

them was pushed back completely.
They went back into Burmese terri-
tory—they came wvia Burma. Of the
others, some broke up and some small
groups probably entered—it is a very
jungly place, forest-clad hills—and
they probably entered parts of Mani-
pur territory in bits, and they are
being pursued—whatever you call
it—by our forceg there,

About the other part of the hon.
Member’'s question, I received a let-
ter from Mr. Phizo about a month
ago or thereabouts—may be more.

Shri Hem Barma: From Mr. Michael
Scott.

Shri Jawaharlal Nehru: Yes. Mr.
Michael Scott brought a lctter for
me from Mr. Phizo; in which
Mr. Phizo said that he was—I do not
remember his words—distressed at
this continuing trouble in Nagaland
between the Government and his
people there. And, he would like to
find a way out, etc. I think he sug-
gested, in that letter or otherwise, I
do not quite remember, that if we
gave him facilities to come to India,
he would like to come and meet me
to discuss this matter, 1 first of all
told Rev. Michael Scott that I am
always prepared to meet anybody,
but in this matter, I can only proceed
on the advice of the present Gov-
ernment of Nagaland.

Shri Hem Baruna: They are oppos-
ed to it.

Shri Jawaharlal Nehru: So, I refer-
ed the matter to the Governor cl
Nagaland, who consulted the Execu-
tive Council of Nagaland. They are
not opposed to it exactly, but the_y
said that at the present moment, it
would not be desirable.

Then I sent a message to Mr. Phizo
through our High Commission there
that 1 would be prepared to meet
him and to give him facilities for his
coming here, but these hostile actl-
vitles in Nagaland must be curbed
and must stop, Otherwise, there will
be no point in his coming here.

PHALGUNA 28, 1884 (SAKA)
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Dr. L, M. Singhvi: Would the
Prime Minister tell us whether the
Government propose to persist in
advocating and in sponsoring the
cause of the People’s Republic of
China for admission to the United
Nations?

Shri Jawaharlal Nehru: That ques-
tion wil come up about six or seven
months later, and I do not know what
the situation will be then. But I
would like the House to appreciate
that our advocating the cause of the
People’s Republic of China entering
the UN has nothing to do with our
liking or disliking the Chinese. (In-
terruptions). I do not know what
we will decide then, but I wish to
point out that it is an odd thing that
the Chinese Government itself has no
particular desire to go there.

Shri Nath Pai: That is a pretension;
they know they are being rejected.
They are making the best of the job.

Shri Jawaharlal Nehru: It is very
difficult for any major question like
disarmament to be settled there with-
out the agreement of a great country
like China.

Mr. Speaker: Am I required to pul
any of the cut motions separately?

Some Hon, Members: No,

Mr. Speaker: The I shall put all
the cut motions to the vote of the
House.

All the cut motions were put and
negatived,
Mr. Speaker: The question ls:
“That the respeclive sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1964, in respect of
the heads of demands entered in
the second column thereof against
Demandg Nos. 17 to 23 and 118 re-
lating to the Ministry of External
Affairs.”
The motion was adopted.
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[The motions of Demands for Grants the 31st day of March, 1964, im
which were adopted by the Lok respect of ‘Dadra and Nagar
Sabha are reproduced below—Ed.] Haveli Area'.”

Demanp No. 17—TrmeaL AREAs

“That a sum not exceeding

Demanp No, 22—GoA, DAMAN aND Dru

Rs. 12,55,04,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in

“That a sum not exceeding
Rs. 6,48,46,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in

respect of “Tribal Areas'."” respect of ‘Goa, Daman and Diu".”

Demanp No. 23—OtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF Ex-
TERNAL AFFAIRS

Demanp No. 18—Naca Huis-Tuen-
SANG AREA

“That a sum not exceeding
Rs. 5,54,89,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in payment during the year ending
respect of ‘Naga Hills-Tuensang the 31st day of March, 1964, in
Area’” respect of ‘Other Revenue Ex-
penditure of the Ministry of Ex-
terna] Affairs".”

“That a sum not exceeding
Rs. 4,42,48,000 be granted to the
Pres'dent to complete the sum
necessary to defray the charges
which will come in course of

DeEMAND No. 13—EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 15,47,15,000 be granted to the
President to complete the sum
necessary to defray the charges “That a sum not ecxceeding
which will come in course of Rs. 1,12,75,000 be granted to the
payment during the year cnding Pres'dent to complete the sum
the 31st day of March, 1904, in necessary to defray the charges
respect of ‘External Affairs'.” which will come in course of

payment during the year ending
the 31zt day of March, 1964, in
respect of ‘Capital Qutlay of the

(R

Ministry of External Aflairs'.

Denanp No, 118—CapiTaL OUTLAY OF
THE MINISTRY OF EXTERNAL AFFAIRS

Dxvand No. 20—STATE OF PONDICHERRY

“That a sum not exceeding
Rs. 3,4528,000 be granted to the
Pres'dent to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘State of Pondicherry".”

MINISTRY OF FooD AND AGRICULTURE

Mr. Speaker: The House will now
take up discussion and wvoting on
Demands Nos. 41 to 46 and 127 to 129
relating to the Ministry of Food and
Agriculture for which 8 hours have
been allotted.

Demanp No. 21—Dabpra  AND NAGAR
HaveLr ARea

“That a sum not exceeding
Rs. 12,90,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicating
which of the cut motions they would.
Jik= to move.
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Demanp No. 41—MmistRy oF Foop Demanp No. 45—Fores?

AND AGRICULTURE

Mr, Speaker: Motion moved:

“That a sum not exceedng
Rs, 75,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Ministry of Food and
Agriculture.”

DeEMAND NoO. 42— ACGRICULTURE

Mr, Speaker: Motion moved:

“That a sum not exceedng
Rs. 2,93,17,000 be granted to the
President to complete the sum
neccssary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Agriculture'.”

DEmaND No. 43—AGRICULTURAL
RESEARCH

Mr, Speaker: Motion moved:

“That a sum not exceedng
Rs. 4,74,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, ir.
respect of ‘Agricultural Re.
search'”

Demanp No. 44—AnmvarL HUSBANDRY

Mr. Speaker: Motion moved:

“That a sum not exceedng
Rs. 88,71,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Animal Husbandry'”

Mr, Speaker: Motion moved:

“That a sum not exceedng
Rs. 97,64,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Forest'.”

DemaND No. 46—OTHER REVENUE Ex-
PENDITURE OF THE MINisTRY oF Foob
AND AGRICULTURE

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 29,14,62,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Other Revenue Ex-
penditure of the Ministry of Food

)

and Agriculture’.

Demanp No, 127—Caprral OuTLAY ON
FORESTS

Mr, Speaker: Motion moved:

“That a sum not exceedng
Rs. 9,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Capital Outlay on

R

Forests'.

Demanp No. 128—PuURCHASE OF
FoODGRAINS

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,27,57,36,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Purchase of Food-

graing".”
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DemanD No. 129—OTHER CAPITAL OUT-
LAY OF THE MinisTRY oF Foop AND
AGRICULTURE

Mr, Speaker: Motion moved:

“That a sum not exceedng
Rs. 60,27,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of 'Other Capital Outlay
of the Ministry of ‘Food and Agri-

culture’,

There is one other thing that I
have to say which concerns particu-
larly the smaller groups. I ghall not
be able to accommeodate every group,
however small it may be, in every
demand. Therefore, they should send
me the preferences that they have,
80 that I might accommodate them
as far as possible.

Is no hon. Member getting up to
speak?

Some Hon. Members: The House is
tired.

MARCH 19, 1963
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Mr. Speaker: Somyebody might
begin and then I will adjourn the
House.
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17.31 hra.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 20, 1963/Phalguna 29, 1884
(Saka).
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CoLuMNs WRITTEN ANSWERS TO
ORAL ANSWERS TO QUESTION S—contd.
QUESTIONS . . 4603—37 U.S.Q. Subject CoLumvns
5.Q. Subject No.
No. 894 Godown at Cuttack . 4649
495 Recruitmentin Railways .  4649-50
469 Dredger for Calcutta Port .  4603—05 896 Assistance to Andhra
470 Chairman of Community Pradesh N . f 4650-51
Development Block -« 4605—09 897 Teleprinter service . 4651
471 ﬁﬂégﬂn:;'{'}‘?; Ab““'“n 4610—12 898 Teclephonesin Rajasthan . 4651-52
473 Accident m' iiy:dc-rabad 899 Staff quarters at Phulbani.  4f52-53
flying Club Aircraft . 4612-13 900 Berhln mpur-Fhulbani RS-II— p
474 Jaipur-Bikaner National ey e . 4053
Highway . . . 4614—16 go1 Els?kharialmm-Bhllai 6
475 Easing of work-load of Atwayline . - - 4053
rural housewives . . 4616—20 902 Postal scrvicesin Orissa . 4654
476 Dry farming . . 4620—23 903 D.B.K. Railways . 4655
478 Production . . . 4624—28 904 %ﬁiﬁuﬁ% car in Ddh‘ 655-5
479 Micro-wave link in Assam  4628-—30 . T v 405557
480 Elcctions of Panchayats . 4630—33 9os Shikar Touristindustry .  4656-57
481 Jayanti Shipping Company 4633—36 906 Proc._:urcmcm o foodgra_ms 4657
82 Circular Railway for Cal- 907 Accident near Patalpani . 4658
4 cutta . . . 4637 908 Hassan- Mangalore Railway
line . . . 4658-59
gog Hospet Rallway line . 4659
WRITTEN ANSWERS TO gro National Highways . 4659
QUESTIONS . i - 463798 911 Slecpers purchased from
s U.P. Government forests 4659-60
N?) 912 Panchayat Samitis . 466I
) 913 Aid by U.S.A, for agn-
472 Food stocks in West cultural research . 4661
Bengal . . . 4637-3 914 A.C. electric locomctwea 4662
477 Bogus Money Orders . 4638-39 915 Milk Supply Schemes . 4662
483 %(mu folmm:ttce on Ka- Sxoin 916 Mechanical instruments
inga Airlines . 4039-4 todetect faultintrack .  4663-64
484 g‘l;l;scommumcmon bull- o 917 Ring Road . . . 4664-65
485 Air servicestoBhopal . 4640-41 918 Inland water transport .  4665-66
486 'I]\"dcleprmtcr factory at 2 19 ;1;::;,2:: wmlfm for le" 4566
adras : 4641
487 Deep-sca fishing projects 4642 920 Replacement of ships . 4666-67
488 Gliding clubs 4642-43 921 D?lvlce to prevent leway -
# . collisions 4
489  Soil survey 4643 922 Fisheries in Mnnlpur . 4667-68
490 Railway line to Haldia I’ort 4644 923 Production of cashewnuts 4668
491 };:’:;Fs’;’m“ services for ™ 924 Air aid precautions . 4668-69
492 Tewra Dal ’ : ' 44::545 925 Manipur State Transport 4669
493 Accommodation for mldd]c 926 ff:‘;nn:ggal assns'tnncc.m . g5re7r
class tourists . 4646-47

927 Chemical fertilizers . 4671-72

928 Class IV employees on
N. Rly. . " . 4672

Fruit production in Punjab  4672-73

494 Joint Steamer Company . 4647

495 Stamp to commemorate
Netaji's Memory . . 4648
496 Field Day . z .« 4648-49 929
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.5.Q. Subject
No.
930 Accident between Shoug—
pur-Piparia .
931 Bullock-Plough .
932 Upgrading of B:anch Post
fhices . M
933 Latrines in Elcctncal lo-
comotives driven trains
934 Development of ngnculturc
in Kerala .
936 Cooperative hgncultural
Farming Societics
937 LA. (ol .
938 Quarters for leway em-
ployees
939 Tuticorin port .
940 National Highways in Ra-
jasthan . p .
941 Chittaranjan Railway
engine . . .
942 Schoolfor Training engine
drivers . . .
943 Cochin Harbour- Cmmba-
tore Railway track
944 Afforestation in c&chment
areas
945 Minor irrigation in Pumab
‘946 Railway Emp]oyces Co-
opcratwcs . .
‘947 National Highway in Assam
948 Umaria station .
949 Telephones in Bhimgan
Mandi . . ¥
950 Review of Punishment .
951 Sugar bags list  in
trénsit .
952 Accidents near Ujjain
Railway station .
953 Quarters for Railway
employees , Ujjain .
954 Guna-Mak : Filway line
955 Training of women workers
956 Telephones in Rajasthan
957 Ore-carrying road in
Mysore . . .
958 National Highways
959 Accumulation of Cnrgo
1 t Neamati, Assam
960 Accident near Lasina .

961 Research on for'ge crops
962 Mukerian-Talwara  Rail-
way line . B .

963 Rupcr-ngnl Dam Sec-
tion : L.

[DamLy Dicrsr]

CoLumMns

4673-74
4674

4674-75
4675—77
4677

4677-78
4678

4678-79
4679-80

4680
4680-81
468:-82
4682

4682
4682-83

4683-84
4684
468 4-85

4685-86
4686

4686-87
4687-88

4688
4689
4680-90
4690-91

4691
4691-92

469 -93
4693-94
4694

4694-95

4695

4858
WRITTEN ANSWERS TO
QUESTIONS—contd,
U.S.Q. Subject CoLumns
No.
964 Supply of fertilizers to
Tea gardens. 4696
965 Ship bu:ldmg installa-
tion . . 4697
966 Purchasc of whcat in Ma-
dhya Pradesh . 4697
967 Tirunelveli Kanyakumari
Railway line. . . 4698
‘PAPERS LAID ON THE
BLE . 4698-—4700

(1) A copy each of the follow-
ing papers :—

(1) (a) Audit Rcport, De-
fence  Services, 1963,
under article 151 (1) of
the Constitution.

(k) Appropriation Accounts

of the Defence Services
for the year 1961-62
and Commercial Appen-
dix thereto.

(i1) (@) Audit Report, Posts
and Telegraphs, 1963,
under article 151 (1) of
the Constitution.

(b) Appropriation Accounts
Posts and Telegraphs,
1961-62.

(2) A copy of the Lifeboat-
men’s (Qualifications and
Certificates) - Rules,
1963 published in Notifi-
cation No. G. S, R. 194,
dated the 2nd  February,
1962, under sub-section (3}
of section 457 of the Mer-
chant Shipping Act, 1958.

(3) A copy each of the follow=
ing Reports :—

() Annual Report of the In-
dian Central Jute Com-
mittee for the year 1961~
62.

(#i) Annual Report of the
Indian  Central Cotton
Committee for the year
1961-62.

(iff) Annual Report of the
Indian Central Arecanut
Committee for the year
1961-62.

(iv) Annual Report of the
Indian Central Coconut
Committee for the year
1961-62.
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CoLuMNs

PAPERS LAID ON THE
TABLE—contd.

@A co]}y of Annual Report
of the Indian Central Su-
garcane Committee for the
year 196I-62.

ELECTION TO COMMIT-
TEE , ) ; . 4700

The Minister of Shipping in
the Ministry of Transport and
Communications (Shri Raj
Bull'nlclll.u-gJ moved for election
of four Members from among
the Members of Lok Sabha
to be members of the Natio-
nal Shipping Board. The
motion was adopted.

MOTION RE  REPORT
QF COMMITTEE ON
THE CONDUCT OF
CERTAIN MEMBERS
DURING THE PRESIDEN-
T's ADDRESS .

Shri  Krishnamoorthy Rao
moved the motion re : Report
of Committee on the Con-
duct of certain Members du-
ring the President's Add-
ress on 18-2-63. Sarvashri
Ram Sevak Yadav, Bagri,
B. N. Mandal, Utiya and

4701—90

GMGIPND—LS IT—3355 Ai LSD—30-3-63—880
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MOTION
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CoLUMNS

RE : REPORT OF
COMMIITEE ON THE
CONDUCT OF CERTAIN
MEMBERS DURING THE
PRESIDENT'S ADDRESS—
contd.

Rameshwarnand made state-
ments. After some discus-
sion, the motion wasadop-
ted, and the Speaker repri-
manded the aforesaid Mem-
bers.

DEMANDS FOR GRANTS 4790—4854

(f) Further discussion on
Demands for Grants in
respect of the Ministry
of External Affairs
concluded. The De-
mand were voted in
full.

(&) Discussion on Demands
for Grants in respect of
the Ministry of Food and
Agriculture commen-
ced. The discussion
was not concluded.

AGENDA FOR WEDNES-

DAY, MARCH zo, Igﬁ
PHALGUNA 29, 1884 SA
Further discussion on De-

mands for Grants in respect
of the Ministry of Food and
Agriculture.



